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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

TUESDAY, THE SEVENTEENTH DAY OF DECEIVBER
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WRIT PETITION NO:3 077 10F 2024

Between:

AND

B:,1:,:ary,1ift L1[ft "?i3,,';,?Jffi 
]xL.tfl :1,,1J.fi 3l'i"?""'n'Pj3\?!'*"

gl;,lul ix, x;g,5fl''s.?"?l'ill3;:t,}fi :[ j8rl'ilja3'3',?,"#"li,Y"?' 3;3'

Telansana' 
'..PET,.NER'

I

2

,Il?nf; 
]'lf; .3,rJ"'jX3'Ph,["t3l,e'..E.ii'] 

j"'BXrffi l3i?"ol"rR?Xil[To"#;
iEe;s'r;;-st;G secretariat,'Hvderabad'

2. Kaloii Narayana Rao University of Health Sciences Telangana' Warangal'

Rep by its Registrar' 
'..RES,.NDENTS
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Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ order or direction especiafly one in the nature of writ of
mandamus declaring that

a) That Rule-Vrrr(r) r and rt of rerangana tvredicar coleges admitted in to post
Graduate Medicar courses Rure 2021 of amended vide G.o.Ms.No.14g Hearth,
lvedicar and Famiry werfare (cl ) Department dated 28.10.2014, as it is iregar,
arbitrary, discriminatory and unreasonabre and is therefor-e viorative of articre 14
and15 of the Constitution of lndia

b) Further decrare that the para-1(A) (i) and (ii) of the notification for admissions in
to P.G' Medica{ Deqree/Diproma courses under, competent Authority quota for
2024-25 dated 31 1).2024 as illegal, arbitrary and unreasonable and iS also
contrary to Rure-r cf the Terangana Medicar coilege admission into p.G. Medicar
College Rules 202 i

c) Furthe r dec are that pet troners shaI be regarded as erigibre by treating them as
localcandidates

d) Further decrare that not extendino the benefit of being treated as rocal
candrdates as was extended to the candidates who have studied in the state vide
institutions outside the State of rerangana, is iilegar and discriminatory and is
violative of Article 14 and 1S of the Constitution of lndia.

e) Further decrare that not extending the benefit being treated as rocar candidate
on par with those who have passed MBBsiequivarent examination from a Medical
lnstitution in Terangana state, Siddardha Medicar coilege (As is provided in para-
1(c) of the notification dated 31.10.2024 issued by the 2nd respondent is iilegal
and discriminatory.

lA NO: 1 oF 2024

Pet tion under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondents receive offrine apprication from the petitioners or receive onrine
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application of the petitioners by providing suitable option to unable the petitioners

to make online application pending disposal of the Writ Petition'

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondents to receive the application in pursuance of notification for

admission in to p.G. Medicar Degreei Diploma courses dated 31 1a'2024 (ln Kaloji

Narayana Rao University of Health sciences Terangana) by treating petilioners as

local candidates pending disposal of the Writ Petition

c o u n s e r f o r th e P e ti ti o n "i ; i [Lt ;i,Y [,T 35 Lh:t :ESx Ri 3 fl lB?slJU

IA NO: 20F 2024

AND

counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

cou nse I f or th e Res pon de nt N o' 2 : t -' 
3. J ?t"-tifiHfrt

WRIT PETITIONN O: 30801 0F 2024

Between:

R!3*[tz'.1[:'-31fl;&1]Y33I,,]BEt,"B?,11'3ii3ft'tu??tuY3"]?fl'officer' 

Primary

...PETITIONER

I:",,,i'3i% ?',lii'i,,s,?,i;B"J;kt"t;,''Ji'?3'?''!i'fli51fl'J:oouoo$ 
oryo'"'''

Kaloji Narayan Rao University of Health Sciences' Warangal' Rep by its

Registrar

The Convenor of Post Graduate Admissions Kaloji Narayan Rao University of

Health sciences warangat 
"'RES'.NDENTS

1

2

3

Petition under Article 226 of the Constitution o{ lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or direction more particularly one in the nature of Writ of

Mandamus declaring the action of respondents in issuing impugned GO
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Petition under Section 151 CPC praying that in the circumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe respondents to receive and consider the petitioner,s application of thepetitioner for admission into post Graduate Medicar Degree/Diproma courses
under Competent Authority euota for the year 2024_2025 in the State ofTelangana, pending disposal of the above writ petition.

Counset for the petition"r:_Sllg.-9AryAM 
REDDy, SENTOR COUNSEL

R EPRESE NTI NG sRI SAiASAr.rr nnrr uI he-o-ov
Counsel for the Respondent No.,t: SRI A. SUDARSHAN REDDy,

THE ADVOCATE GENERAL

Counsel for the Respondent No.2 & 3: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

rr4s No 148' HM anc FW (C1) Department, dated 28.10.2024 and notrfication of the2nd respondent cated 30 1a.2024 in so far as excrusion of candidates who have
studied N/BBs outside the state/country for admjssion rntc post Graduate Medicar
Degree/Diploma Courses under Competent Authority euota for the year 2024-
2025 in the state cf relangana as arbitrary, illegal and violative of Article .14 and
16 of Constitution of ndia and set aside the same.

lA NO: 1 oF 2024

WRIT PETITION NO: 31093 oF 2024
Between:

[:JlT,'[,Bi 3i:,;:.&", \ , Ramanianeyuru, Ased 
3g9!t 2:i years. occ: Doctor,pradesh -. vrshwa Sai Njvas Kijan Nagar. xr,,n6oj diiv, XXjiiru

AND ...PETIT|oNER

iils,.s[# F!3il,?.833X [,"pi, ;:, ]::E:?i&:d 
H e a, t h s e rvi ce, s e c reta ri at,

[3f%#E}trit$Agsy.?J;:*i,v or Hearth services, waransar, reransana

1

2

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith the High Court may be

pleased to issue Wrrt, Order or direction more particularly in the nature of Writ of

lvlandamus to declare Rule 4 of GOM 1 48 HM & FW (C1 ) Dept daled 28 10 2024

substituting Rule Vlll of Telangana Medical Colleges (Admission into Postgraduate

Medicar courses) Rures, 2021 as arbitrary, unjust, unreasonabre, ilregar and

contrary to Article 14, 1 9(1 Xg) and 21 ol Constitution of lndia and consequently'

strike off the same and give effect to Rule Vlll of GO 155 as it existed prior to the

amendment brought into effect by GO 148 and direct the Respondents to consider

me eligible for the NEET PG Counselting in the State of Telangana'

IA No; 1.QF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the Respondent to consider the Petitioner as Local Candidate for admission into

PGMedicalDegreeCourses2O24-2SpendingdisposaloftheaboveWP.

lA NO: 2 OF 2024

Petition under Section 15'1 CPC Pra

the affidavit filed in support of the petition'

ying that in the circumstances stated in

the High Court may be pleased to direct

Degree Courses 2024-25 Pend ing
the Respondents to reserve a seat for the Petitioner herein in NEET PG

Counselling for admission into PG Medical

disposal of the above WP

Counsel for the Petitioner: SRI A' VENKATESH' S-ENloR COUNSEL
-... .NE.PiEiENTING 

MS. PRATUSHA BOPPANA

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHA.KAR RAO'
S,C' FOR KNRUHS

T
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WRIT PETITION NO :31161 0F 2024

Dr.P.Archana D/o p.Ramaf(r::llr-lg9gy,,Aged 49 years, Occ: Medicat Officer,Govern ment Homoeo Dispensary, zaheeabaE; baig j -R"ioi "6i.iliEi'fl r#sjlL

Between:

AND
.,.PETITIONER

1' Kaloji Naravana Rao University of Hearth Sciences. Rep. by its Registrar,Warangar D.st. Warangal, Tetarigina -"' ""
2. State of Telanoana. Rep 

^by 
the principal Secretary, Health, Medical andF a m i I y W e r f a re ie t a n ga n'i s dc,eia ri a i r"v-o! r Jb ao

3. The.Director, Department of Ayush Government of Telangala, Doo. No. g_1-14. Ma.ket Slreet. Near eassp6rt office. SeJuiOeraUao-SO"O Od:
4. The Nationa' Testinq_Agency. rep. by its Secretary. Department of HioherEoucarion r\4rnistrv oiEaJcati5n ctiueinreni6i lnciid .,revioerii:"! v' 

'| "v'

...RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ, order or direction more particurarry one in the nature of
Mandamus to decrare the amended Rure 4 of G.o.Ms. No..148 dated 28.10.2024
r/w G.o.Ms. No.149 dated 28.10.2024 Substituting Rure Vilr of rerangana Medicar
colleges (Admission into post Graduate Medicar courses) Rures, 2021 as iilegar;
and to direct the respondents not to give effect to the Reguration at para 3.4 0f the
Prospectus, with a further direction to give effect to G.o.Ms.No.155 dated
18'11.2021 as it existed prior to bringing the said amendment in to force and
consequentry direct the Respondents to accept and process the Apprication of the
Petitioner pertaining to M.D (Homeo) Course 2OZ4_25 by applying G.O Ms. No.155
dated 18.1 1.2021 for granting admission into M.D (Homeo) course for the year
2024-2025 based on the Score Card dated 31 .072024 issue by the 4th
Respondent and the in-service candidate certificates dared 02.or .2024i06.i 1 .2024
issued by the 3'd Respondent.

( Prayer rs amended as per court order dated 12.11.2024 vide r.A. Nc. 2 0f 2024
in W.P No 31 161 ot ZO24 )
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petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

theRespondentstoaccepttheapplicationofthePetitionerinphysicalformforthe

IANO:'t OF 2024

AND

ETITION NO: 312

MD Homeo Course for the year 2024-2025'

Counsel for the Petitioner: SRI K' R' K' V' PRASAD

Gounsel for the Respondent No'1: sRlr PRSR[t[t[SAo'

counsel for the Respondent No'2 & 3: sRl 
i;t"?r?11},l}-?="?"t

Counsel for the Respondent No'4: SRI GADI PRAVEEN KUMAR'
'"'''";i;,'irY soltcrron GENERAL oF INDIA

WRIT P 880F 2024

Between:

Si,HslYlt'iiR8.,!el8l1ii1,,?1V'Efl ffi tli'ii'$;0s;\?:"ffi :"'?i'B'3x8i

Andhra Pradesh - b35uur' 
...pETtTloNER

, 
Hili,,fi""p:,:"5!331ff"[iB,.:E'F. 

t^',lify.1',:?'Ji"'fi&Xl"38?i B::'..T'S|"1

Htdeiabad -5ooo22'

, 
mnJ:i:+3,5l3}i,1?,y-gJs6u 

of Hearth Sciences' Rep bv its Registrar

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule VIll of the Telangana Medrcal Colleges

(Admission into Postgraduate Medical Courses) Rules' 2O21 as amended by G O

Ms, No.148' Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'



8

(1984 (3) SCC 654r where the 3 Judge Bench categoricalry heid that residence-based reservatrorts other than institutional preferenr:e (lr/BBS Course) inprofessional postgraduate courses are impermissible wh ch has been folrowed inthe catena of Judcnlents of the Hon'ble Supreme court of lndia, and as well as itvrorates the Articres 14' 15' 1g' and 21 0f the constitutron of rndia as the saidamendment is made on 2g-10-2024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the post graduatecourses NEET pG 2024 on 16.04.2024 and consequen,y direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medical Ddgree and Diploma Courses Academic yeat 2024-25, inpursuant to NEET (PG) 2024-2s, under the aegis of KNR University of HealthSciences, Telangana State.

lA NO:1 OF 2024

IA NO 20F2024

petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rule Vl'of the Terangana rVredicar coreges (Admissron intoPostgraduate Medical Courses) Rules, 2021 as amended ,ride G.O. Ms. No..l48Hearth' r"4edicar and F,:mily werfare (cl ) Department dated 2g 1o.2o24issued bythe Respondent No 1 pencling disposal of thrs Writ petition.

Petition under s-'ction 15'1 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No, 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academicyear 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B.fVIAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI OVA-XA} REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL
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Counsel for the ResPondent No'2: SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETIT toN NO: 31297 OF 2024

Between:

**tri.:[{f 
i::'rl{utffi }i1'dr ^T:: 

fl ' ASS:.X'&l' 3i,'.?f; I' i'?35,.

..PETITIONER

AND

1 rhe State et r"klgilft #i B,.:['F i'#fyr?',: ?Ti,ti# Jg"si:?J B:3i'X,St1
FamilY Welfare u^ePat

HYderabad -SQuazz'

, 
Lij,5,J:i:+3,fJ6lfr,11:,ygJ35u" 

Hearth sciences', Rep' bv its Resistrar

...RESPONDENTS

Petition under Arlicle 226 of the Canstitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to lssue a wrlt or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

Ms, No.148, Health' lr'4edical and Family Welfare (Cl) Deparlment' dated

28.10.2024, issued by Respondent No .1 

' on the ground that it violates the

judgment of the Honorable Supreme Coud in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Honorable Supreme Court of lndia' and as well as

it violates the Articles 14' 15' 19' and 21 of the Constitution of lndia as the said

amendment is made on 28'10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic yea( 2024-25 ' in



pursuant to NEET (pG) 2024-25, under the aegis of KNR University
Sciences, Telangana State.
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WRIT PETITIONNO : 31315 0F 2024

of Health

IA NO: oF 20241

Petjtion under section 151 CPC praying that in the circumstances stated inthe affidavit filed in suppo( of the petition, the High Court may be pleased tosuspend the Rure 'il'r of the Terangana Medicar coreges (Admission intqPostgraduate Medical Courses) Rules, 2021 as amended vide G O. Ms. No.148
Health, lt'4edical and Family welfare (cl) Department dated 28.1o,2o24issued bythe Respondent No. 1, pending disposal of th js Writ petjtion.

lA NO: 2 oF 2024

petrtron under section 151 cpc praying that in the crrcumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe respondent No' 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academicyear 2024-25 under the aegis of KNR University of Hearth Sciences, TeranganaState, pending disposal of the Writ petition.

Counset for the petitioner: SRI B.lVlAyUR REDDY, SENIOR COUNSEL
REPRESENTINe 6nr ar-LunI Dvi]aR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

Between:

Chalasan' havya S va liumarr. Dro., C.. Subba Rao, Aged about 2g years, Occ.Ily.oelt ^Rro DNo 45-1-1T Gunadata [/;;h;;r;;;' iDistrict AndhrJiiro"rr, .'izoooq 'Jlayawada (Urban) Krishna

AND ...PET|T|oNER
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1 The State of Telangana' Req bY

Familv Welfare DePartment ur' u
Hydeiabad -500022'

its Principal Secretary l\'4edical Health and

ii. nrb'riorri telang'ana state secretariat

2. The Kalo
Waranga

IA NO: 10F 2024

i: +S'H6I'fi"1'S,Y-9d35'dY
of Health Sciences, Rep by its Registrar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybe
pleased to issue a writ or order or direction more particularly in the nature of Writ

of tr4andamus declaring the Rule Vlll of the Telangana tr/edical colleges

(Admission into Postgraduate lrrledical Courses) Rules' 2021' as amended by G O'

Ms. No.14g, Hearth, Medicar and Famiry werfare (c1) Department, dated.

28.10.2024, issued by Respondent No 1 ' on the ground that it violates the

judgment of the Hon'ble Supreme Courl in Dr' Pradeep Jain vs Union of India'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than instilutional preference (lr'4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 15' 1g' and 21 of the Constitution of lndia as the said

amendment is made on 28'1o-2[24after National board of examination in medical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25 ' ii

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

petition under section 151 Cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Hearth, Medicar and Famiry werfare (c1) Department dated 28.i0.2024 issued by

the Respondent No 1' pending disposal of the Writ petition
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Petition under Section i 51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for afl the
purposes of Admission into pG Medical Degree and Diploma Courses Academic
year 2024-25 under the aegis of KNR University of Hearlh sciences, Terangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B.fVIAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAAi REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REODY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

IA NO 2 0F 2024

Betwee n :

AND

2

WRIT PET ITION NO i 31317 oF 2024

Cnemuduounta Neeha.ika 
,D,o. C.. Vilaya Bhaskar Rao Age(j about 25 yea.s, Occ:l:::!i I;r#J" 1t1-24-14 cnrsrian-F!r7,"Jii,u'?'r"ur,. Ne,rore D,sirict Andhra

The State of Telanqana. Rr

n;*[ gi r;;"5J3i'lft " 
xi B, 

o['A: 
i'JiL1??: : ?:1:i3 # g :fl B:: i'I#i]l

I[?i:?:f:i3,:?;i"1"113,"'-l535?y or Hearth Sciences, Rep bv its Resistrar

...PETITIONER

Colleges

by G.O.

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writof Mandamus declaring the Rule Vlll of the Telangana Medical
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended
l\,4s. No.i48, Health, Medical and Famity
28.10.2024. issued by Respondent No. i,

Welfare (C1) Department, dated
on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of rnclrl 
'a1o 

* 
Tl : l'

violates the Articles '1 4' 1 5' 19' all'd 21 of the Constitution of lndia as the said

amendment is made on 28-1O-2O24after National board of examination in medical

sciences (NBEMS) has issued notification for admtsston into the post graduate

courses NEET PG 2024 on 16042024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Desree and Diproma .::'l:::::Ti[J:::.il:i-i:,I
pursuant to NEET (PG) 2024-25' under the aegts

Sciences, Telangana State'

IA NO: 10F 2024

Petition under

the affidavit filed in

sugPend the Rule

Postgraduate Medic

Health, Medical and

the ResPondent No'

IANO:2 oF2o24

Section 151 CPC praying that in the circumstances stated in

.rOO"n of the petition' the High Court may be pleased to

Vlll of the Telangana Medical Colleges (Admission into

al Courses) Rules' 2021 as amended vide G O Ms' No'148

Family Welfare (C1) Department dated 28 1O 2024 issued by

1, pending disposal of this Writ petition'

Petition under Section 151 CPC praying that in

the affidavit filed in support of the petition' the High Co

the respondent No 2 to treat the petitioner as a

purposes of Admission into PG [r'4edical Degree and

year 2024'25 under the aegis of KNR University of

the circumstances stated in

urt may be Pleased to direct

16631 c2nflidate for all the

Diploma Courses Academic

Health Sciences' Telangana

State, pending disposal of the Writ petition

counserrorthepetition.''t*'?Jlt:1E,[rlR'.";iffi 5*:BY']^t^it*REDDY

cou nser f or the Responde nt N o"r : t*'fi 
,SXB053[+X SEiEIi.



Counsel for the Respondent No.2: SRt A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT P TITION

14

NO:31 319 0F 2024E

Betwee n

AND

Mandapat I Naga pooritha.

si:;$f g*t"'fu 
#Jveflfl ,#,{"1#-iy}:|';.%1,.'...1?'"%j!',iri3fi :

.PETITIONER

2

iifu 
il,gi,,.j;i"5Ji,;;*"TiB,'r'A:i'#t'Jt?::?."!:i?#"si:fl 

B::i,i,,ii:l

il,[?Jl,?:l i5:?;if,t1:,",;dS5?y or Hearth sciences, Rep by its Resistrar

,..RESPONDENTS
petition under Articre 226 0f rhe constitution of rndia praying that in thecircumstances stated in the affidavit filed therevr

pleased to issue a writ o
or Mandamus ou.a,ns' ;:';;:*f:,,Fh#ffi]Ji-?;
(Admission into postgraduate ,\rledical Courses) nrf 

"", 
ZOIf , ,. ;;"r;; ;:"Ms, No.148, Health, Medical and Family Welfare (Cl) Department, dated28110/2024' issued 5v Respondent No. 1, on the ground that it viorates thejudgment of the Hon b e Supreme court in Dr. pradeep Jarn vs. Unron of rndia,(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence_based reservations other than institutjonal preference (MBBS Course) inprofessional postgraduate courses are impermissible, which has been followed in

the catena of Judqmerts of the Hon'bre supreme court of rndia, and as we as itviolates the Articles 14 15, jg, and 21 of the Constitution of India as the said
amendment is made ot 28r1ar2a24 after Natronal board of examination in medicar
sciences (NBEMS) has rssued notificatron for admission into the post graduate
courses NEET pG 2024 0n 1610412024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG t\iledicar Degree and Diproma courses Academic year 2024 - 2s, inpursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Heatth
Sciences, Telangana State.
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IANO:1 OF 2024

Petition under Secti

the affidavit filed in suPP

suspend the Rule Vlll

Postgraduate Medical Co

Health, Medical and Fami

the ResPondent No l ' Pe

tANOt2 OF 2024

WRIT

AND

on 151 CPC praying that in the circumstances stated in

ort of the petition, the High Court may be pleased to

of the Telangana Medical Colleges (Admtssion tnto

urses) Rules, 2021 as amended vide G O ['4s No 148

ly Welfare (C'1) Department dated 2811012024 issued by

nding disposal of this Writ petition'

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of 'Admission 
into PG tvledical Degree a

yeat 2024-25 under the aegis of KNR University

State, pending disposal of the Writ petition'

counserf orthePetition""t*'Bcst"rt?siRB".il,iti5-:3Y'x,h'-REDDY

counser for the Respondent No'1: t*'*rtXB0SEit| SEiPIit-

counsel for the Respondent No 2: sRla PRSE?t[t[5Ao

in the circumstances stated in

Court maY be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Academic

of Health Sciences, Telangana

350 oF2024
PET lTloNNO:31

Between:

?ffi1T'i'#$m:i:$$;J:1h;3ffi iT"3$i8i1p'ffr'll+Y;::::

,r 
HiiJ',lf.R:["8|331ft "Xf 

B':E'[
UYOeiaOaO -500022'

' I'i;,5i:l |3,f,#fi,11:'Y'?;35u

'^lir'Yr?.:?"Je'il{'l:t3?lB:ti'i'f 
i'1

of Health Sciences, Rep by its Registrar

...RESPONDENTS
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petition under Arlicre 226 0f the constitution of rndia praving that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ or order or direction more particurarry in the nature of writof Mandamus declaring the Rure V, of the Terangana Medicar coreges(Admission into postgraduate Medicar courses) nures, zoi, ;. ;;;".;; ;.".Ms. No.148, Health, Medical and Family Welfare (C.l) Department, dated28.10.2024, issued by Respondent No. .1, on the ground that it violates thejudgment of the Honorable supreme court in Dr. pradeep Jain vs. Union of lndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postqraduate courses are impermissibre, which has been forowed inthe catena of JucJgments of the Honorable Supreme court rf lndia, and as well asrt violates the Artrcles 14' 15' 19, and 21 0f the constitution of India as the saidamendment is made r-tn 2g-10-2024 afler National board of examinatron in medicalscrences (NBEr\4s) has issued notificatron for admission into the post graduatecourses NEET pG ,2C24 on 1604.2024 and consequen.y direct the respondentNo 2 to treat the petit oner as a Locar candidate for a, the purposes cf Admissioninto PG Medical Degree and Diploma Courses Academic year 2024_25, inpursuant to NEET (pG) 2024-25, under the aegis of KNR University of HearthSciences, Telangana State.

IANO:1OF 2024

IA NO: 20F 2024

Petition under section 1 51 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure VL of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules,202.l as amended vide G.O. Ms. No.148Health, Medical and Famity werfare (cr) Departmen t dated 28.1o.2024 issued bythe Respondent No. 1, pending disposal of this Writ petition.

Petition under Ser:tion 151 CPC praying that in the circumstances stated inthe affidavit fired rn supp'rt of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Local candidate for all thepurposes of Admiss on ,to pG rvredicar Degree and Diproma courses Academic
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yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR R-E99Y:iENlOR COUNSEL-''' -d;i;RL-siNTtNG sRl ALLuRIDIvAKAR REDDY

Gounsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the ResPondent No'2: SRIA. PRABHAKAR RAO'

S.C. FOR KNRUHS

WRIT PETITI ONN O: 313560F 2024

Between

AND

Yaganti sivlRama xl':ll!9",sr,,",#?1:'#31?5:3,1,1? i:,)l:f i;3^'3 S,';S:il 
*^

H.lio. 5-16. Thondapi vrlrage' rvruptJdrd Lvrarruqrr 
...pETlTloNER

'l5f,'1f 
"fi 

:,:"B533lfii"liB':['F'^ilf Jo?'??T'?'fi & 
jlti:?JE::i'X'it1

HYdeiabad -500022'

, 
w;,rfl:il+3fJ613"11:,yl'd36"dy." 

Hearth Sciences' Rep' bv rts Resistrar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of lvlandamus declaring the Rule Vlll of the Telangana tvledical Colleges

(Admission into Postgraduate lrledical Courses) Rules' 2021' as amended by G'O

Ms. No.148, Health' lvledical and Family Welfare (Cl ) Department' dated

28.1Q.2024, issued by Respondent No 1' on the ground that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr'4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 1 4' 1 5' 19' and 21 of the Constitution of lndia as the said
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amendment rs made on 28-10'2024 after Nationar board of examination in medicar
sciences (NBE[/s) has issued notification for admission into thr: post graduate
courses NEET pG 2024 0n 16 04 2024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissionjnto PG Medicar Degree and Diproma courses Acacjemic year 2024_25, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telanga n3 State.

lA NO: 1 oF 2024

lA NO: 2 OF 2024

petition under Section 1S1 CpC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure V'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148Hearth' Medicar and Famiry werfare (cl) Department dated 2g.1o.2o24issued bythe Respondent No. j, pending disposal of this Writ petition.

petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admissron into pG .\,4edicar Degree and Diploma courses Academicyear 2024'25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending drsposari of the Writ petition.

Counsel for the petitioner: SRI B.fVIAyUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURi Di'AAR REDDY

Counsel for the Respondent No..t: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31357 OF 2024

Between:

lr/ohammad Adil, S/o. Sowdagar Abdul Kalam Ageo about 24 years.,Occ Styd?nt

R/o. H.No.4-72, Upstairs, Chand Bada Nandyal, Kurnool lJrstrtct' Andnra Hraoesn -

518501.

.,.PETITIONER

AND

1. The State of Telangana, ReP. b
Familv Welfare Department Dr.
Hydeiabad - 500022.

v its Princioal Secretary Medical Health and
b.R. Rmbdot<ar Telang'ana State Secretariat

2. The Kalo
Waranga

ii Naravana Rao University of Health Sciences, Rep' by its Registrar
i, Telarigana State-S06002.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

MS. No.148, Health' l,4edical and Fami|y Welfare (C1) Deparlment, dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndta'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence.

based reservations other than institutional preference (lvBBS Course) in

professionalpostgraduatecoursesareimpermissible'whichhasbeenfollowedin

thecatenaofJudgmentsoftheHon,bleSupremeCourtoflndia,andaswellasit

violatestheArticles14'ls,lg,and2loltheConstitutionoflndiaasthesaid
amendmentismadeon2B-l0.2O24afterNationalboardofexaminationinmedica|

sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate
courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuanttoNEET(PG)2024-2s,undertheaegisofKNRUniversityofHealth

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical colleges (Admission into
Postgraduate Medical Courses) Rules, 2021 as amended vide G,O, Ms. No.148

Health, Medical and Family welfare (cl) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG lVledical Degree and Dip oma courses Academic
yeat 2424-25 under the aegis of KNR University of Hea th Sciences, Tetangana
State pending d sposa of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDy, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31361 OF 2024

Between:

P .S9ny D/o. S.[,4uniratnam, Aged about 26 years, Occ: Student. Rl/o.H.No.7_31.
Lakshminagar Cotony Penumuru-, Chittoor Oistrict, nnOhra priOesn I Siiia-" ' " "

...PETITIONER
AND

The State of Te argana. Rep.
Fa'rrty Wetfa-e De[artment br
Hyde ra bad - 5C0O22.

by
B

rls Principal Secretary Iry'edrcal Health and
R. Ambedhar Telangana State Secretariat

2. The Kaloji N
Warangal, T

atayala Rao University of Health Sciences. Rep
e anqana State-s06002.

by its Registrar

...RESPONDENTS
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PetitionunderArticle226otlheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No.148, Heattn' fuedical and Family Welfare (Cl) Department' dated

28.10.2024, issued by Respondent No 1 ' on the ground that it violates the

judgment of the Hon'ble t"*rn" Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre Supreme courl of lndia, and as well as it

violates the Articles 14' 15' 19' and 21 of the Constitution ot lndia as the said

amendment is made on 2!-10-2O24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Degree and Diproma ::'::::::T;[iff::''il:1'":r,ln
pursuant to NEET (PG) 2024-25' under the aegts

Sciences, Telangana State

IA NO :'l oF2024

. Petition under

the affidavit filed in

susPend the Rule

Fostgraduate Medic

Health, Medical and

the Respondent No'

IA NO :2OF 2024

Section 15'1 CPC praying that in the circumstances stated in

"upport 
of the petition' the High Court may be pleased to

VllloftheTelanganaMedica|Colleges(Admissioninto
al Courses) Rules, 2021 as amended vide G O' Ms No'148

Family Welfare (Cl ) Department dated 28 10 2024 issued by

1, pending disposal of this Writ petition'

Petition under Section 151 CPC praying that in the c

the affidavit filed in support of the petition' the High Court m

the respondent No 2 to treat the petitioner as a Local

purposes of Admission into PG Medical Degree and Diplo

ircumstances stated in

ay be Pleased to direct

candid ate for all the

ma Courses Academic
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year 2024-25 und€,r-the a

stare pendins cjisposar 
",;h11,:H,;J'""'"'', 

or Heirrrh Scrences, reransana

Counset for the petitioner: SRt B.JVtAyUR REDDy, SENIOR COUNSELREpREsENrrNo snr aliuhi;,vA?;i REDDy
Counsel for the Respondent No.1; SRI A SUDARSHAN REDDY,

rHE ADVocATe cer,riiar_
Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRITPETITtoN NO: 36231 024oF2
Between:

;rff f#::ff,IHfi ;[{?:l#ryifli"*,*u;t.ikil;l'ru#,?e,r;B?i;

AND ,..PETITIONER

iifo 
if]iil;;.5;3,'#,,.["8,0t,A.fi1]???::?:t:,f##"si:fl 

!::lf, ji]1

I'|,?i:?:ilis,:1{;Jf,t1:,y3Usffiy or Hea,h Sciences, Rep by jts Resisrrar

1

2

...RESPONDENTS
petition under Articre 226 0f the constitutron of rndia praying that in thecircumsta nces stated in

r;::**:l[r TTff t#:, 
]i" i*,ii;, :i:":::t ;*;

(Admission into postsracjuate Medicat courses) -, "j'::il:. H:::"."r]:t::Ms. No.i48, Health, Medical and Family Welfare (C.l) Department, datecl28'10 2024 ' issued by Respondent No. 1, on the ground that it viorates theiudgment of the Honorable supreme court in Dr. pradeep Jain vs. Union of rndia,(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre Supreme court of rndia, and as we, as it
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violates the Articles 14' 15' 19'and 2'1 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has rssued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

Petition under Section 151 CPC praying that in the circumst

theaffidavitfiledinSupportofthepetition,theHighCourtmay

suspend the Rule Vlll of the Telangana Medical Colleges (

Postgraduate Medical Courses) Rules' 2021 as amended vide G

Health, Medical and Family Welfare (Cl) Department dated 28 10

the Respondent No 1' pending disposal of this Writ petition'

IA NO:1 OF 2024

IANO:2 OF 2024

ances stated in

be Pleased to

Admission into

.O. Ms. No.148

.2Q24 issued bY

the circumstances stated in

urt may be Pleased to direct

Local candidate for all the

Diploma Courses Academic

Health Sciences, Telangana

Petition under Section 151 CPC praying that in

the affidavit filed in support of the petition' the High Co

the respondent No 2 to treat the petitioner as a

purposes of Admission into PG Medical Degree and

yeat 2024-25 under the aegis of KNR University of

State, pending disposal of the Writ petition

counserf orthePetition""t*'?$tl"?$rlR'"";ilxJl5-:"rlJ^t-it-REDDY

counser ror the Respondent No'1: t*'*rtXB053li| 
SEREIiu

counserfor the Respondent No'2: sRra PFAE[fr[t[SAo'



WRIT PETITION N

24

O:3f369 0F 2024
Between:

-Glrtla 9{ya Sri D/o. Gutta Veera Vara prasad Raostudeot R/o. H.No 2_113 I"k;;-';l'^.j .:::-" .^.9u,,.i9"0 about 26 vears. Occ
Guntur District nnonra pi.ajlt{i,i,-6r,?,,i,tiff",",fth fSF.1iii,y,j,i: }fi8,il,?i!i

AND ..PET|TIoNER

The State of Telanoana. R

I rutj gi [:a #'?fl 
'. xi,o, 

o 

6'A: i i,Ilxt?: : ?.J: ll,g # "31 ; il B 3: i3,f i:1
The Kalolr Narayana Rao U
warangat, Terangana a"," 3'J35til 

of Health sciences, Rep. by its Registrar
2

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ o

of Mandamus o"c a, ns' T:"'fl : Tii:ffi,il:ffil,il::::,,:;:]JI
(Admission into postgraduate Medical Courses) nrf.., ZOlf , ". ;;.;;;:"Ms. No. i 48, Health, Medical and Family Welfare (C1 ) Department, dated28'10'2024, issued by Respondent No. 1, on the ground that it viorates thejudgment of the Hon'ble Supreme court in Dr. pradeep Jain vs. Union of lndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutionar preference (MBBS course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre supreme court of lndia, and as we, as itviorates the Articres 14' 15' 19, and 21 0f the constitution of rndia as the saidamendment is made on 2B-10-2024 after Nationar board of examination in medicalsciences (NBEMS) has issued notification for admission into the post graduate

courses NEET pG 2OZ,I on 16.04.2024 and consequen.y direct the respondentNo 2 to treat the petitr3ner as a Locar candidate for arr the purposes of Admissroninto PG Medical Degrr;e and Diploma Courses Academic year 2024-25, inpursuant to NEET (.pG) 2024-25, under the aegis of KNR rJniversity of HearthSciences, Telanga na State.



2,.

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rure VlI of the Telangana Medical coleges (Admission into

Postgraduate lvledical Courses) Rules' 2021 as amended vide G'O' tvls' No"l48

Hearth, Medical and Fam.y werfare (cl) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA NO: 1 oF 2024

IA NO: 20F 2024

Counsel for the ResPondent No'1

Counsel for the ResPondent No'2

WRIT PETIT

Behi/een:

AP.

AND

SRI A. SUDARSHAN REODY'

THE ADVOCATE GENERAL

SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lvledical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL
"'" "#;Rlsaruituc sntALLuRl olvAKAR REDDY

ION NO:31 375 0F 2024

Bi;J&11'$3?,!t5:lE','.x?A],lt.h8i"-g"iix 
fill['tuCIY?i'fl3lilLe?'"'"'i'3'?"'f;

...PETITIONER

1

c

rhe State of reransana' $B,.:['h' i'.#fyr?,:?TB'f#,#"3i:?J B::i'X,ii,d.
Familv Welfare DePartment
Hydeiabad -500022'

The Kaloii Narayana Rao Unrvers]tY of Health Sciences' Rep by its Registrar

w;;;s;i, iuiJ'ig'n' state-5o6oo2'

..,RESPONDENTS
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petit cn u'.der Anicre 226 0f the constitution of rndia praying that in the
crrcunrstances stared N the affidavit filed therewith, the High Court may be
pleased to ssue a, order, Writ or Order or Directton, pafticuiarly cne in nature of
writ of Mandamus declaring the Validity of Rule B of the Telangana Admission into
Postgraduate (Ayush) Courses Rules 2024 as amended by G.O. Ms. No.149,
Health, Medicat and Family Welfare (Cl) Department, dated 2g.1O.2024,issued by
Respondent No.1 , on the ground that it violates the judgment of the Hon,ble
Supreme Court in Dr. pradeep Jain vs. Union of India, (1984 (3) SCC 654), where
the 3 Judge Bench categoricafly herd that residence-based reservations other than
institutionar preference (BAMS course) in professionar postgraduate courses are
impermissibte, which has been forowed in the catena of Judgments of the Hon,bre
Supreme Court of lndia, and as well as it violates the Articles 14, 15,1g, and 21 ofthe constitution of rndia as the said amendment is made on 2g-10-2024 after A,
India Ayush post Graduate Entrance Test 2024 (ATA'GET 2024) has issued
notjrrcation for admis;sion into the pG AyusH 2024 and writing ex.am on 06-07-
2024 and consequerr,y direct the Respondent No. 2 to treat the petitioner as a
Local candidate ror a, the purposes of Admission into pG AyusH 2a24-25, under
the aegis of KNR University of Health Sciences, Telangana State.

(Prayer is amended as per Court Order dated 04.12.2024 v,ide LA.No.7 of 2OZ4 in
WP.No 313Z5 of 202^)

Petition under Section 151 cpc praying that in the crrcumstances stated inthe affidavit filed in support of the petition, the High court may be pleased to directthe Respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG AYUSH Academic year ZO24-25 under the aegis ofKNR University of Hearth sciences, Terangana state, pending disposar of the writ
petition.

lA NO: 1 oF 2024

lA NO:2 oF 2024

petition under Section 1S1 CpC praying that in the circumstances stated inthe affidavit filed in support of the petition, the High Court may be pleased tosuspend the provisional merit rist issued by the Respondent No. 2 with respect to



MD Ayurvedic to an extent of treating the Petitioner as non-local pending disposal

of this Writ Petition

27

IA NO:3 OF 2024

Petition under Section 151 CPC praylng that in the circumstances stated in

the affidavit filed in support of the petition' the H igh Court may be Pleased to direct

2 to treat the Petitioner herein as

the Respondents particularly Respondent No

for issuing final merit for admission

local candidate and process his application
ipate in the web oPtions withoutthe

into MD Ayurvedic and allow him to partic

d bY ResPondent No' 2 for ttl D

reference to the provisional merit list issue

petition
Ayurvedic Course pending disposal of this Writ

IA NO: oF2o24

Petition under Section 151 CPC pray ing that in the circumstances stated in

the High Court maY be Pleased to

the affidavit filed in support of the petition'

ana Admission into Postgraduate

suspend the Validity of Rule 8 of the Telang

G.O. Ms. No 149 Health' Medical

(AYush) Courses' Rules, 2024, as amended bY

28.10.2024, issued bY the

and FamilY Welfare (Cl ) DePartment dated:

Respondent No 1' Pending disposal of this Writ petition

(Prayer is amended as per Court Order dated 04'12'2024 vide I A No'7 of 2024 in

WP.No.31375 ot2024\

4

Petition under Section 151 CPC praying that in the circ

the affidavit filed in supporl of the petition' the High Court

suspend the Provisional Final Merit List in as much as Petition

IAN O:5 oF2024

IANO:6 oF2024

umstances stated in

may be Pleased to

er is concerned '

umstances stated in

maY be Pleased to

se of counselling for

ority Quota without

Petition under Section 151 CPC praying that in the circ

the affidavit filed in support of the petition' the High Court

permit the Petitioner to exercise web-options for the first pha

allotment of seat in MD Homeo under Competent Auth

reference to provisional final merit list



Counset for the petitioner: SRI B.JVIAYUR REDDY, SENIOR COUNSEL
REPRES ENTTNC rVU.. Ser lrr enevt-r,r-i

Counset for the Respondent No.i: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT P ETIT ION N
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O:31 376 0F 2024

Dr. Cleepatt Vcera S l fera,. Sro^ Sreenivasutu. Aged about 26 years, Occt\to. / t / l'3 l\4ocnamo,:ta Kaoapa lCuddapah), Anihra pradesh

Betwee n

AND

Student,

..,PETITIONER

...RESPONDENTS

1

2

iifu iljL]fl 
;I.SJ3it*"TiB,o[,A:iiiir.jr?::?H:,##"S[fl !::1,*#i]1

I,i"",J:?:l]|5::fJf,i1:,y!'Js5'dy or Hearth sciences, Rep by its Registrar

petition under Articre 226 0t the constitution of rndia praying that in thecircumstances stated rn the affidavit filed therew
preased to rssue an orcer, writ or order o,. Directior 

t ' the High court may be
t, particularly one n nature ofwrit of Mandamus deciaring the Varidity of Rure g of the Terangana Admission intoPostgraduate (Ayush) Oourses, Rules,2024, as amended by G.O. Ms. No..i49,Heatth, Medicat and Family Welfare (C.l) Department, dated 28 10.2024, issuedby Respondent No.1, o,r the ground that it violates the .,udgment of the Hon,bleSupreme Court in Dr pradeep Jain vs. Unron of India, (1984 (3) SCC 654), wherethe 3 Judge Bench categoricalry herd that residence-based reservations other thaninstitutionai preference (BHMS course) in professionar postgraduate courses areimpermissibre' which has been forowed in the catena of Judgments of the Hon,breSupreme Court of lndia, and as well as it violates the Articles 14, 15, 1g, and 21 ofthe constitution of rndia as the said amendment is made on 2g-10-2024after Ar.lndia Ayush post Graduat

notif i ca r io n f o r a d m is s io n ;"' il] H l;J*1il,::ffi :*':: r..".:"r:
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2024 and consequently direct the Respondent No'2 to treat the Petitioner as a

Local candidate for all the purposes of Admission into PG AYUSH 2024-25' ttnder

the aegis of KNR University oi Health Sciences' Telangana State'

(Prayer is amended as per Court Order dated 04'12 2024 vide l A No T of 2024 in

W.P.No.31376 of 2024)

IA NO: 10F 2024

Petition under Section 151 CPC Praying that in the circumstances stated in

the affidavit filed in support of the petition

the Respondents particularly Responden

, the High Court may be pleased to direct

t No. 2 to treat the Petitioner herein as

the local candidate and process his application for issuing final merit for admission

into tr/lD Homeo and allow him to participate in the web options without reference

to the provisional merit list issued by Respondent No.2 for tr/lD Homeo Course

pending disposal of this Writ petition

disposal of this Writ Petition

IA NO: 30F2024

lA NO: 2 OF,2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased be

pleased to suspend the provisional merit list issued by the Respondent No' 2 with

respect to MD Homeo to an extent of treating the Petitioner as non-local pending

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Coud may be Pleased to

end the Validity of Rule 8 of the Telangana Admission into Postgraduate

(Ayush) Courses, Rules, 2024' as amended by G.O. Ms. No'149 Health' Medicalsusp

and FamilY Welfare (C1) DePartment dated: 28.10.2024, issued bY the

Respondent No l , pending disposal of this Writ Petition

(Prayer is amended as per Court Order dated 04'12'2024 vide I A No'7 of 2024 in

W.P.No.31376 of 2O24)
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petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe Respondent No. 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG AyUSH Academic year 2024-25under the aegis ofKNR University of Health S
petition. 

crences' Telangana state' pending disposal of the writ

IA NO: 50F 2024

IA NO: 60F 2024

Between:

about 26 years, Occ.
Uhavidi, Chilakaluripet

...PETITIONER

petition under Section 151 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the provisronar Finar t\zlerit List in as much as petitioner is concerned.

Petitio n under Sectr(

rhe arrjda vit ri uo n,,, ppo',| :: [tT::':r:il,:"": Ifl,.T:]":::"J ;perm l lire Pel: ongr L e)ercise web-optrons fo. tne f

rererence to provisio r :r,,.r, 1*il,'";"; 
;";;':t:1?ffit;t :::::T:i:,

Counset for the petitioner: SRt B.JV|AyUR REODy, SENTOR COUNSEL
REPRESENT|NG rrills. sarru r AilVi-t\il

Counset for the Respondent No.1: SRt A. SUDARSHAN REDDY,
THE ADVOCATE GENEdAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO.
S.C. FOR KNRUHS

P 2024

it%1fffl:;'ntli1'3 il::'*n,, S/o Sved Abdu,a, Ased
uunrur Disr.ct, Anonr3 o-36sfi-,oi.r%;!%r" Road Gurr5ra

AND
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1

2

I H fi,'1)':"3: ["5:33X* "[i 
B':E'F

Hydeiabad -500022'

il[,5i:ti i3'f,€l'Lt13'Yg;36U
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of Health Sciences, Rep' by its Registrar

,..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to lssue a writ or order or direction more particularly in the nature of Writ

of lr/andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate /edical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health' Medical and Family Welfare (C1) Department' dated

28.1O.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre supreme court of lndia, and as well as it

violates the Articles 14' 15' 19' and 21-of the Constitution of lndia as the said

amendment is made on 28-10'2O24after National board of examination in medical

sciences (NBEIIS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG tvledical Degree and Diploma Courses Academic yeat 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana lr'4edical Colleges (Admission into

Postgraduate lvledical Courses) Rules' 2021 as amended vide G O [/s No 148

Hearth. Medicar and Family werfare (cl ) Department dated 28.10 2024 issued by

the Respondent No, 1, pending disposal of this Writ petition'



petition under Section 151 cpc praying that in the circumstances stated inthe affrdavrt fired in :;upport of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, the

::::::,"jjdmission 
into pG rr,4edicar Degree and Diploma Courses Academic

;;1'. :;. ;* ;;;" J :nh], f lX,"f" 
"" "''v or H ea rth S cie n ces, rera nsana

lA NO:2 OF 2024

Counsel for the petitioner:

Counsel for the Respondent No.1:

Counsel for the Respondent No.2:

WRIT PETITIO

SRI B.JVIAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI OV;-K;R REDDY

s Rllj_s y_D4Rs HAN R EDDY,
THE ADVOCATE GENERAL

SRIA. PRABHAKAR RAO.
S.C. FOR KNRUHS
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Mangu Geethaniali.
Student R:/o. LIG 146
Pattabhipuram, G untu

D/o,. A,4angu Sreenivasa R

'ei:':n:oL"rjiffi 
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AND ...PETITIONER

The State of Telanqana Rr
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of Health sciences' Rep' bv its Registrar

...RESPONDENTS
petitron under Articre 226 0r rhe constitution of rndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a writ or order or direction more partrcurarry in the nature of writof Mandamus declaring the Rule Vlll of the Telangana Medical Colleges
(Admission into postgraduate ,\,4edicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated
511012024, issued by Respondent No. 1, on the ground that it violates the

1

2



il

judgment of the Hon'ble Supreme Courl in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses arc impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 15' 19' and 2'1 of the Constitution of lndia as the said

amendment is made on 28-10-2l24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 oo 16'o4'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Desree and :''"Ti .::':::: ::T;1"rff::il:ii:";
pursuant to NEET (PG) 2024-25' under the aegrs

Sciences, Telangana State'

IANO:1 OF 2024

Petition under

the affidavit filed in

susPend the Rule

Postgraduate Ir'4ed ic

Health, Medical and

the ResPondent No '

IA NO: 20F 2024

Section 151 CPC praying that in the circumstances stated in

support of the petition' the High Court may be pleased to

Vlllof the Telangana IMedical Colleges (Admission into

al Courses) Rules 202'1 as amended vide G'O' Ms No'148

Family Welfare (C1) Department dated 28.10 2024 issued by

1, pending disposal of this Writ Petition

Petition under Section 151 CPC Praying that in the circumstances stated in

the affidavit filed in support of the petition , the High Court may be pleased to direct

the respondent No 2 to treat the peti tioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Oiploma Courses Academic

year 2024-25 under the aegis of KNR U niversity of Health Sciences' Telangana

State, pending disposal of the Writ Petition'

Gounserf orthePetition""t*'?JftIu.E,trlR'"";S'TJl5-!BYJltt*-REDDY

Qounser f or the Responde nt N o' 1 : t-';I 
JX3053l+g SEiPIi.



Counsel for the Respondent No.2: SRI_A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT ETITIO
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Between:

AND ...PETITIONER

1 The State of Telanoana Rr

;;urj*itu'fl ';ilfi "[i,,,0[,A.iHl%oo?::?g:i,##"rrl:fl 333i[,#H

Jl'- Xu,oj Na.ayana Rao Urvvarangal rerangana s,r,"-3,135?jY 
of Health Sciences, Rep. by its Registrar

2

,..RESPONDENTS
petition under Arlicre 226 0f the constitutron of lndra praying that in thecircumstances stated in the affidavit filed thereu

pteased to issue a wrir or ;;;J"" ;:"]1"^"-t:-"1"*''n 
the Hjsh court mav be

of Mandamus o""r",ins: T:""';:: '"r::i:ffi 
particurarrv in the nature of wrir

(Adm iss ion into posts rad uate Medica I courses) _, JT:; ::, H#:r"rl :r::Ms. No,148, Health, Medical and Famity Wetfare (C1) Department, dated2811012024, issued by Respondent No. 1, on ,r," o-, "n ""1 ,_",.1^1. l"l
iudgment of the Hon,bte Supreme Court in ,,. ,*r.il:::, T:tJ:I,l:nj::
(1984 (3) SCC 654), where the 3 Judge Bench categoricary herd that residence-based reseryations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Hon'bre supreme court of rndia, and as we, as itviorates the A,.icres 14' 15, 19, and 21 0r the constitution of rndia as the saidamendment is made on'.28r1012024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the posl graduate

courses NEET pG 2024 0n 1610412024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candrdate for arr the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic year 2024-25, in
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pursuant to NEET (PG) 2024-25

Sciences, Telangana State'

IANO:1 OF 2024

Petition under

the affidavit filed in

susPend the Rule

Postgraduate lriledic

Health, Medical and

the ResPondent No'

IA NO: 20F2024

WRIT PET

, under the aegis of KNR University of Health

Section 151 CPC praying that in the circumstances stated in

,rpport of the petition' the High Court may be pleased to

u,,i 
' 
, ,n" Telangana Medical colleges (Admission into

al Courses) Rules' 202'1 as amended vide G O Ms No 148

Family Welfare (Cl ) Department dated 2811012024 issued by

1, pending disposal of this Writ Petition'

Petition under Section 151 CPC praying that in the c

the affidavit filed in support of the petition' the High Coud m

the respondent No 2 to treat the petitioner as a Local

purposes of Admission into PG Ir'4edical Degree and Diplo

year 2024-25 under the aegis of KNR University of Healt

State, penOing disposal of the Writ Petition'

counserf orthePetition""t*'?Jlt:tEff,R'J;illffi BYJ^t''*-REDDY

counser ror the Respondent No'1: t*'*=tXB053[+l SEREXi'-

counser for the Respondent No'2: sRla PFAE*itt[SAo'

ircumstances stated in

ay be Pleased to direct

candidate for all the

ma Courses Academic

h Sciences, Telangana

2024rTlo NNO :31 450 0F
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AND
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1 The State-of Tela naana. Rr

;; ::Ij g 
: 
t 

;i",t#iff " 
xi B, 
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The Kaloj Narayana Rao Urvvarangal re ansana a,r,;?,135?Y 

of Health Scien':es, Reo. by irs Registrar
2

..RESPONDENTS
petrtion under Afticte 226 0f the constitution of rndia prayrng that in thecircumstances stated in the affidavit filed therer

pleased to issue a writ (

or Manda mus a..,, n'g' ;:';;: *:: :m tH#il[i5f*iH(Admission into postgraduate Medical Courses) *r,"", r,rl,' 
". 

;;;"r;;,:."Ms. No.148, Health, Medical and Family Welfare (Ci) Department, dated28.10.2024, issued by Respondent No. 1, on th,judsment of the Honorabte Supreme cou( in,,. ,r:.::;l:Jil J.:::nj::(1984 (3) SCc 654)' where the 3 Judge Bench categorica,y herd that residence-based reservattons other than inori+,,+;^^^, .

proress on a r posts,ao,ate l,i::J, ;:1;:::; .fi,:ffi: Jf n. T ffi?, ;;the catena of Judqments of the Honorable Supreme court of India, and as well asit vrolates the Articles 14, 15, 19, and 21 of the Cor
amendment is made cn 2B-10-2o24after Narionar ,"]::t:::H ;Hfi::i:isciences (NBEI\4S) ha,; rssued notjfication for admrs
courses NEET pG 2024 c

No 2 ro rea the r",,,,".",l,'l:::l'*:,:*::il::ifHJ;:H:fi
into PG Medical Degree and Diploma Courses Academic yeat ZOZ4_25, inpursuant to NEET (pcr 2024-25, under the aegis of KNR University of HearthSciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 cPc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure v'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical courses) Rules,202,l as amended vide G.o. Ms. No.14gHearth' I\rledicar and Famiry werfare (c1) Department dated 28.10.2024 issued bythe Respondent No. 1, pending disposar of this writ petition.
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ONNO:31454

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of Admission into PG lr'4edical Degree a

year 2024-25 under the aegis of KNR University

State, pending disposal of the Writ Petition

counserf orthePetition"''t*'?StI'rE[riR'"tSi'lJi5*:"rY']^t*=^t*REDDY

counser ror the Respondent No'1 : t*'fi 
,"X80531+I EERPIi.

Gounselfor the Respondent No'2: sRl A PISRNI|ISAo'

in the circumstances stated in

Court maY be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Acadcmic

of Health Sciences, Telangana

OF 2024
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BudavaraPu Shre
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Pradesh- 516193'

'f i.H&,?,.5:'.'i3.Hl'JjI;#''ifl '1''lJJ 
j""i8'fr 

'?'?"ilxi'#:

AND

.PETITIONER

..RESPONDENTS

1

2
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" "Hydeiabad -500022

Ifi,n'J:i I +il'x6:f ,i1:, y ?; 3 6?

ilc Princroal Sec'etary tr'4edical Health and

Rt 
.A;t"'oi.',; i;ta nq'a na staI e Secreta riat

ty of Health Sciences Rep by its Registrar

2

Petition under Article 226 ol lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021 ' as amended by G'O

Ms. No.148, Health' Medical and Family Welfare (Cl) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the
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judgment of the Hon'bre supreme court in Dr. pradeep Jain vs. Union of rndia,(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations otht
p rore s s i o na r p o,ts,a a, a tu l" ::::. ;:T::::,fif ffi IIT".". ?,ffi1, ;;the catena of Judgments of the Hon'bre Supreme court of rndia, and as we, as itviorates the Articres 14' 15, 19' and 21 0f the constitution of rndia as the saidamendment is made on 2g-10-2024 after Nationar board of examination in medicalscrences (NBEt\4s) has issued notification for admission into the post graduatecourses NEET pG 2124 c

No 2 to rrear the r.,,,,.,",,J : ::.:li:"T:#;::I:::'rffi :J::,:::i:::Jinto PG l\y'edical Degree and Dtploma Courses A
pursuant to NEEr tpc) 2a24-25, under the,"n,,,:nTL"l;",i'ilil;,i
Scre nces. Tela ngana Ijtate

IA NO :1 oF 2024

IANO:2O F 2024

petition under Secti
rhe affidavit rireo in suppool :: [Til:l:1n ;,::ilffi ffi .:::"j ;suspend the Rure V'r of the Terangana rraeoicat coreges (Admission intoPostgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148Health, Medical and Family Welfare (C1) Department

the Respondent No. .r, pending disposar of this writ ,"ff::t 
28'10'2024 issued by

Petition under Section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academic
yeat 2024-25 under the aegis of KNR University of Health S:iences, Teiangana
State, pending disposal cf the Writ petition

Counsel for the petitioner: SRt B.JVIAyUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

counsel for the Respondent No.1: sRl A. suDARSHAN REDDy,
THE ADVOCATE GENERAL
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counsel for the Respondent No'2: sRla PRAF[t[t[SAo'

WRITPETITION NO: 314700F 2024

Between:

g5}'*i:yt;* j?r'i;..1lzrixt'xl'f, '"11"'f 

n3$*30"'th'&''i?!'e"""?ii

...PETITIONER

AND

1

I::.,:J $,i" ft :,I'sJ,:fXft '[iB; 
oJ*fr

Hyderabad ' Suuutz

r he Ka I o j i I ulSJ:::^t',?, Y:i'.".SU
Warangal, Telangana >Late'

Princioal Secretary Medical Health and

'Ail;5ilir;l;i,ng'ana state secretariat

of Health Sciences' Rep by its Reqistrar

...RESPONDENTS

2

Petrtron under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more parltcularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana N'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G

O. Ms. No 148, Health' Medical and Family Welfare (Cl) Department' dated 28

1O.2024,issued by nttponOtnt No l ' on the ground that it violates the iudgment

of the Hon,ble Supreme court in Dr. pradeep Jain vs. Union of lndia' (1984 (3)

scc 654), where the a ,uon, Bench categoricaily held that residence- based

reservations other than institutionat preference (MBBS Course) in professional

postgraduate courses are impermissible' which has been followed in the catena of

Judgments of the Hon'ble Supreme Court of lndia' and as well as it violates the

Articles 14' '15, 19, and 21 of the Constitution of lndia as the said amendment is

.rAa on 28' 1O' 2024 after National board of examination in medical sciences

(NBEMS) has issued notification for admission into the post graduate courses

NEET PG 2O?4 on 16 04' 2024 and consequently direct the respondent No 2 to

treat the petitioner as a Local candidate for all the purposes of Admission into PG

Medical Degree and Diploma Courses Academic year 2024- 25' in pursuant to
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Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

under the aegis of KNR University of Health Sciences

WRIT PETITION NO :31472 0F 2024

NEET (PG) 2024_ .2s.

Tela nga na State.

IA NO 10F2024

IA NO :2OF 2024

petition under Section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure v'r of the Terangana Medicar coreges (Admission intoPostgraduate Medical Courses) Rules,2021 as amended vide G, O. Ms. No. 148Hearth' Medicar and Famiry werfare (cl ) Department dated 28. 1 0 2024 issuedby the Respondent No. 1, pending disposar of this writ petition.

petition under Section 151 cpc praying that in the circumstances stated inthe affidavit filed in suprport of the petition, the High cou,- may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG rt/edical Degree and Dipro,a courses Academicyear 2a24-25 un'ier Ihe aegis of KNR University of Hearth Sciences TeranganaState. pending disposal of the Writ petition.

Counset for the petitioner: SRI B.IVIAyUR REDDy, SENIOR COUNSEL
REPRESENTINO SRI AIr-URI DVAhR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Anne Shinelle Bankien. D/o.^Bankien Gerard Francis, 
-Aged about 28 years, Occ:student FJo. H.No.44lis-no, rung-ioh"bi, Cfi"iV'sunkesuta Road, NR petaKurnool District Andhra pradesh - 51"gbbi__.* 

_v,v,,r ouu^esura Koao, N t_( peta.

Between:

AND
..PETITIONER



1. The State ofTelangana, ReP. b
Family Welfare DePartment Dr.
Hyderabad -500022.

v its Principal Secretary It/edical Health and
B.R. Ambedkar Telangana State Secretariat

The Kaloii Naravana Rao University of Health sciences, Rep. by its Registrar
Warangal. Telangana State-s06002.

.,,RESPONDENTS

4l

under Article 226 of the Constitution of India praying that in the

stated in the affidavit filed therewith, the High Court may be

2

Petition

circumstances

pleased to issue a writ or order or direction more particularly in the nature of writ

ofMandamusdeclaringtheRuleVllloftheTelanganalt,l]edicalCoIleges
(AdmissionintoPostgraduateMedicalCourses)Rules,2O21'asamendedbyG'O'

Ms. No.148, Health, Ir/edical and Family Welfare (C1 ) Department, dated

2SllOt2O24.issuedbyRespondentNol,onthegroundthatitviolatesthe
judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

thecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia,andaswellasit

violatestheArticles14,ls,lg,and2loftheConstitutionoflndiaasthesaid
amendmentismadeonz}tlol2o24afterNationalboardofexaminationinmedica|

sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

coursesNEETPG2024onl6to4t2o24andconsequentlydirecttherespondent
No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG lv'ledical Degree and Diploma Courses Academic yeat 2024-25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis o{ KNR University of Health

Sciences, Telangana Slate'

IA NO: 10F 2024

PetitionunderSectionl5lCPCprayingthatinthecirCUmstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G'O Ms No'148

Health, Medical and Family Welfare (Cl) Department dated 2811O12O24 issued by

the Respondent No. 1, pending disposal of this Writ Petition'



i'l

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for alt the
purposes of Admiss on into PG Medrcal Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pend ng d scosal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO:31473 0F 2024

Between:

Kolluru V D K Kawa, D/o. K.V.S.
R/o. Flat No.301,- H.No.5-9-2217
Khairatabad Hyderabad - S0OO22.

AND

The state of relangana, Rep. by ils principar Secretary Medicar Hearth andFamrry werfare D^edartment b," b.n amo-e?Iair-erinlana State secretariat
Hyderabad -5A0022.

I[.-51?11 f:':y:l: lqg,utiygply of Heatth sciences, Rep h,y its Registrarvva.angat, I er..lga.ra State-506002.
...RESPONDENTS

Petition under Arlicre 226 of the constitution of lncia praying that in the
crrcumstances state(l n the affidavit filed therewrth, the High court may be
pleased to issue a r,vrrt or order or direction more particularly in the rature of writ
of Mardamus declaring the Rule Vlll of the Telangana Medicat Colleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health Medical and Family Welfare (Cl) Department, dated
2811O12O24, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalty held that residence_

Durga Pr-asad Aged about 30 years, Occ. Student
Shiva Sai Classic Apartmehts Adarsh Nagar,

...PETITIONER

1

2



.1

based reservations other than lnstitutional preference (lt/BBS Course) in

professional postgraduate courses are impermisstble' which has been followed in

the catena of Judgments of the Hon'ble supreme court of rndia, and':Tl 
i:l

violates the Articlesl4' 15' 19 and 21 of the Constitution of lndia as the said

amendment is made on Za-lO'ZOZqafter National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 '04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicar Desree ""0 
o'o,"., .::':::: TT;llff::il:jj:"il

pursuant to NEET (PG) 2024-25' under the aegls I

Sciences, Telangana State

IANO:1 OF 2024

Petition under

the affidavit f iled in

susPend the Rule

Postgraduate ['4edic

Health, Medical and

the ResPondent No'

IANO:2 OF 2024

Section 151 CPC praying that in the circumstances stated in

support of the petition' the High Court may be pleased to

VllloftheTelanganaMedicalColleges(Admissioninto
al Courses) Rules' 202'1 as amended vide G'O l"4s' No'148

Family Welfare (Cl) Department dated 28 10 2024 issued by

1, pending disposal of this Writ petition

CPC praying that in the circumstances stated 1n

petition, the High Court may be pleased to direct

tne petitioner as a Local candidate for all the

tr/edical Degree and Diploma Courses Academic

f KNR University of Health Sciences' Telangana

Petition under Section 151

the atfidavit filed !n support of the

the respondent No 2 to treat

purposes of Admission into PG

year 2024-25 under the aegis o

State, pending disposal of the Writ petition'

counserf orthePetition"''"*'?stlBE,tfi Ri;3'liii5.!3,u.1^%t.REDDY

counser ror the Respondent No.1 : t*'fi 
=tXBOS3liI 

SERBIi.

counsel for the Respondent No'2: sRla PFSFlfrm[SAo'



WRIT PETITIO

lrl

NNO: 314750F 2024
Between:

F,,"B'JJr]^l!'5P,t ?1?,i.il-s#:fl^i,'E:gl"T *gfit&'Byl,i:,,if,!.rf.B;*,3Sn""1

AND ...PETtfloNER

iifu il$jiqt:.:E+Tlf, ",*,"8,0[,f it{r.:3?::?s:,ffi #.$:fl 333it}#i}1

Ifl1i:?:l1i5:1iffit1',",;,;s5'dy or Hearth sciences, Rep by its Resistrar

1

2

...RESPONDENTS
petition under Anicre 226 0f the constitution of rndia praying that in thecircumstances stated rn the affidavit filed therevr

pieased to issue a wnt o
or Manda mus o..r,,ins' Tl"'fl : Tl 

; ,,,"," l, I;,i::, T1".;:1]J1'J;
(Admission into posrsra<ruate 

Med caI courses) _r,J;;::1::. H::::..r]:r:tMs. No.148, Heatth, Medical and Family Wetfare (Cl) Department, dated28.10.2024, issued cy Respondent No. 1, on the
judgment of the Hon,ble Supreme Court in O,. ,rr."t"O ,rj,, 

.::tJff:ni::
(1984 (3) SCC 654)' where the 3 Judge Bench categoricary herd that residence-based reservations other than institutional preference (MBBS Course) inprofessional postgraduate courses are impermissibre, which has been forowed inthe catena of Judgments of the Honorabre supreme court of rndia, and as we, asit viorates the Articres 14, 15, 19, and 21 0f the constitution of India as the said

amendment is made on 2g-10-2024 after Nationar board of examination in medicarsciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequen,y direct the respondentNo 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medical Degree and Diploma courses Academic yeat 2024-2s, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana S ta te.



Petition under Section '151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Health, I\/edical and Family Welfare (C1) Department dated 2811012024 issued by

the Respondent No 1' pending disposal of this Writ petition

IANO:1 OF 2024

IA NO :2OF 2024

Between:

AND

WRIT PETIT

45

ION N O:3148 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candrdate for all the

purposes of Admlssion into PG lr'4edical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR LEP?Y:!.ENIOR 
COUNSEL"'- -CEi;RLirlirHe dnr ALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

counser for the Respondent No'2: sRla PFAF[fr[t[SAo'

1

Rl;d'[tKi:.1101riT,fl:,il1 Bi{i51,j"i 'il',lXT; 
oBil,,'b"*ii 

33u'"'i'o-o"'n'; '"iff::
si,rlurrrrnbitii, Rangareddv - 500052 ...PET'T'.NER

1

2

r h e s tat e o f r e I a n s a n a, 
- l.' B,. 

o rr'l' i'#fyr?,: ?T8'f# i: t i:?: B:3'"i' it1
Familv Welfare DePartment
Hydeiabad -500022

ll;5,J:11+3,'iffixfi,i1:,31';sb'dy 
of Hearth Sciences' Rep bv its Registrar

...RESPONDENTS
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Petition under Articre 226 of the constitution of rndia praying that in the
circumstances state,r in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure Vilr of the Terangana Medicar coleges
(Admissron rnto Postgraduate l\,4edtcal Courses) Rules, 2021, as am,.nded by G.O,
1,,4s No.148. Hea th. l\,4edical and Family Welfare (Cl) Department, dated
28.10.2024, rssued by Respondent No 1 . on the grou,ld that it violates the
.ludgment of the Hon bie supreme cou,1 in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categorica[y herd that residence-
based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissibre, which has been folrowed in
the catena of Judgments of the Hon,ble Supreme court of lndia, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 2g-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for aI the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024_25, in
pursuant t0 NEET (PG) 2024-2s, under the aegis of KNR University of Hearth
Sc ences, Tela ngana State.

lA NO: 1 OF 2024

Pel t on under S:ctron 151 CpC praying that in the crrcumstances stated in
the affidavit fiied in sLrpport c,f the petition, the High Court may be pleased to
suspend the Rule r,zlll of the Telangana 

^,4edicat 
Colleges (Admission into

Postgraduate Medicar rlourses) Rules, 2021 as amended vide G.O. Ms. No..14g
Health, Medical and Family Welfare (Cl ) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section '15'1 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for al the
purposes of Admission into pG Medicar Degree and Diproma courses Academic



yeat 2024-25 under lhe aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' 
-SENIOR 

COUNSEL-.' 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the ResPondent No 1 SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRAB HAKAR RAO'
S.C. FOR KNRUHS

WRIT PETIT

41

ION NO i 31482 2024OF

5s:?3$J":31351f;i,55i1,X1i?9:'d":,,[,xiT?[ 
r'l'iii't3lI;'t!s'?',"1'f',{l#3

Fradesh - 522613.

Between:

AND

1 The State of Telangana' Rep by its Principal Se-cretarv lVedical Health and

Familv Welfare Deoa'tmenr'6,."6 n a'utlart'i Telang'ana 51'1u 5s61sta'rat

Hydeiabad '50OO22

The Kaloii Narayana Rao University of Health Sciences' Rep by its Registrar

wu1r"lii. ieta,igara State-s06002

,..PETITIONER

...RESPONDENTS

2

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus decraring the Rure VII of the Telangana Medicar coleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024' issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it



viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 28'10'2024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diptoma Courses Academic year 2024_25, in
pursuant to NEET (PG) 2024'25, under the aegis of KNR University of Health
Sciences, Telangana State.

48

lA NO: 1 oF 2024

suspend the Rule V,lll of the Telangana Medical
Postgraduate Medical Courses) Rules,2O21 as ame
Health, lv'ledical and Family Welfare (Cl ) Department

Petitron under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petrtion, the High Court may be pleased to

Colleges (Ad mission intr_r

nded,ride G.O l\ls. No..l48

dated 2B.iO 2024 issued by
the Respo ndent No 1, pending disposal of this Writ petition

lA NO:2 oF 2024

Petition under section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRt B.JV|AyUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI OVAXEN REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 314840F 2024

Between:

i:$s:irlt-iTt;ro',ftt58'il#ixH1553l;,f'.1ie"""'t'r?,lrtia33B,i'y333lll?
...PETITIONER

AND

The State of Telangana, Rep by its Principal Se-cretarv trrledical Health and

Familv Welfare Department'6r'"6 n' ntti":omi Telang'ana State Secretariat

Hydeiabad -500022

The Kaloii Narayana Rao University of Health Sciences' Rep' by its Registrar

Wa"ra"gii, ietarigana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitutron of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or directron more particularly in the nature of Writ

of Mandamus decraring the Rure VH of the Teranqana Medical co eges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 1 4, 15' 19' and 21 oI the Constitution of lndia as the said

amendmentismadeon2S.lO-2024afterNationalboardofexaminationinmedical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

I

2

Sciences, Telangana State



i()

IA NO 1 0F 2024

Petition under section 15'r cpc praying that in the lircumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical Col eges (ACmission into
Postgraduate Medicar courses) Rules, 2021 as amended vide G.o. Ms. No.148
Hearth' r\'4edicar and Famiry werfare (c'1 ) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition

IA NO: 2 0F 2024

WRIT PETITIONNO:3 1487 0F 2024
Betwee n:

Petition under section 1si cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to directthe respondent No. 2 to treat the petitioner as a Locar candidate for a, the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B.JVIAyUR REDDy, SENIOR COUNSEL
REPRESENTING SRI ALLURI OIVErNN REDDY

Counsel for the Respondent No..l: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS

Syed Fathima Sumurana. g/j:9V"j- Klrder Basha, Aged about 26 years. Occ.
i|ll#!,r|j3"Jn1,.l&3'lo tmase rowers prakash 'rriasar, ySR Kadipa District

AND ...PET|T|oNER

1 I!".Pt?19 of Telansana, Rep.
l-amily Welfare Department br
Hyderabad -500022.

rincipal Secretary Medical Health andmoeoKar I elangana state secretariat

' il[?j[?:l ]s,:1fJ,ii13,y-B'Js5'dy or Hearth Sciences, Rep bv its Registrar

by its P
B.R. A

...RESPONDENTS
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petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana l\'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No,148, Health, lr,4edical and Fami|y Welfare (C1) Department, dated

28110t2024, issued by Respondent No 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS course) in

professionalpostgraduatecoursesareimpermissible'whichhasbeenfollowedin

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

ViolatestheArticlesl4,15,lg,and2loftheConstitutionoflndiaasthesaid
amendment is made on 2811Ot2O24 after National board of examination in medical

Sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

coursesNEETPG2024on1610412024andconsequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024-25' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

Sciences, Telangana State

lA NO: 1 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana lr'4edical Colleges (Admission into

Postgraduate ltledical Courses) Rules' 2021 as amended vide G O lt/s No '148

Health, t\iledical and Family Welfare (C1) Department dated 2811012024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No' 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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yeat 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDOY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITIO N NO: 31 493 0F 2024

Betwee n:

...PETITIONER
AND

Balrjepallt Madnu Nihan(a. D/o., Balijepallt Venkalaramana \y'u,1y. Aged about 26years occ srudelr Rlo H No is-z-a+. KotL;- ngrahara# ,""itatn-^,ara*Amadalavalasa srikakulam, Andhra pradeJnls:zig5] ' rYr ur rur q" r rvr.' r'td r\^rvdriiud,

The State of Telanqana. Re
Family Welfare Dedartnient
Hyderabad -500022.

p.by
Dr. B

its Principal Secretary Medicat Health and
K. AmoeoKar lelangana State Secretariat

2. The Kaloi
Wara ngai

i Narayana Rao Universitv of Health Sciences Rep. by its Registrar
, Telangana State-S06002.

...RESPONDENTS

Petition under Afticre 226 0f the constitution of rndia praying that in the
circumstances stated n the affidavit fired therewith, the High court may be
pleased to rssue a wr t or order or direction more particurarry in the nature of writ
of ['4andamus decraring the Rure vfl of the Terangana Medicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
l\.4 s No.148, Heatth, L,ledicat and Family Welfare (C.1 ) Department, dated
28.10 2024 issued by Respondent No. 1, on the ground that it violates the
judqment of the Hon'ble Supreme Court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), wl-ere the 3 Judge Bench categoricary herd that residence-
based reseTVations otier than institutional preference (MBBS Course) in
professio,ai postgraduaie courses are impermissibre, which has been folowed in
the catena of Judgments of the Hon,ble supreme court of lndia, and as weli as it

1



violates the Articles 14, 15' 19' and 21 o{ the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'04 2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for alr the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2O24-25 ' in

pursuant to NEET (PG) 2024'25' under the aegis of KNR University of Health

Sciences, Telangana State'

IA NO:1 oF 2024

IA NO: 20F 2024

53

SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHS

PetitionunderSectionl5.lcPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rure VH of the Telangana Ir,4edicar coleges (Admission rnto

Postgraduate Medical Courses) Rules' 2021 as amended vide G O Ms No 148

Hearth, Medicar and Famiry werfare (cr ) Department riated 281a.2024 issued by

the Respondent No l, pending disposal of this Writ petrtion'

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' qENIOR COUNSEL'"''' -ri;;itsar'rlr'rc snr ALLURI DIvAKAR REDDY

Counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

Counsel for the ResPondent No'2
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Between

Ms No 148. Health, l,4edical and

28 10.2A24 issued l)) Respondent

WRIT PETITIO NNO:3 1496 0F 2024

Family Wetfare (Cl ) Deparlnrent. dated
No 1, on the grounc that it violates the

Syed raslim Fathima. D/o S-yed A Arisha Baba, Aged about 2T years, occ: studentR/o. H No 15-7-31 rsmarr .sireet nimar,rsrini;r';"p;", Kakinada East GodavariDistrict Andhra Pradesh- 533001 .

AND ...PETTT|ONER

The State of Telangana, Rep.
Family Welfare Dedartnient b
Hyderabad -500022.

by
r.B

its Principal Secretary Medical Health and
K. AmDeOKar telangana State secretariat

2' The Karoii Naravana Rao University of Hearth sciences, Rep. by its RegistrarWarangal, Telangana State_50600y'.
...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of Writ
of r\'4andamus decrar ng the Rure Vfl of the Terangana I\redicar cofleges
(Admission into Postgr',aduate Medicai courses) Rures, 2021, as amended by G.o.

1

judgment of the Hon b e Supreme court in Dr, pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricary herd thai residence-
based reservations other than institutionar preference (MBBS course) in
professionar postgraduate courses are impermissibte, which has been folowed in
the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenily direct the respondent
No. 2 to treat the petitioner as a Locar candidate for a[ the purposes of Admission
into PG Medicar Degree and Diproma courses Academic year 2024-2s, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Hearth
Sciences, Telangana State.



Petition under Section 151 CPC praying that in the circumstances s

the affidavit filed in support of the petition' the High Court may be ple

suspend the Rule Vlll of the Telangana N4edical Colleges (Admissi

Postgraduate lr4edical Courses) Rules' 2021 as amended vide G O tt'4 s

Health, Medical and Family Welfare (Cl ) Department clated 28 '10 '2024 \s

the Respondent No l ' pending disposal of this Writ petitton

tated in

ased to

on into

No.'1 48

sued bY

in the circumstances stated in

Court may be Pleased to direct

a Local candidate for all the

nd DiPloma Courses Academlc

of Health Sciences, Telangana

970F 2024

IANO:1O F 2024

IANO:2O F 2024

AND

WRIT PETITI
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ON NO :314

Petition under Section 151 CPC praying that

the affidavit filed in support of the petition' the High

the respondent No 2 to treat the petitioner as

purposes of Admission into PG lr/ledical Degree a

year 2024-25 under the aegis of KNR University

State, pending disposal of the Writ petition'

counserf orthePetition""t*'?HI',.E$fi Risill'll5-:BluJit'[hREDDY

counser ror the Respondent No.1: t*'*rtXB053XiI5E33Ji'-

Counsel for the ResPondent No'2: SRI A. PRABHAKAR RAO'

S.C. FOR KNRUHS

Between:

3l;f" J' "-Y: I E tJ Slia,ii " i, $:i' B?'??''ft 3! fl 
'

Pradesh - 5155S1

An.i.l aboLrt 27 Years' O.cc
'R"nanthaPur Drstrict Anonra

'''PETITIONER

1

2

r he s tat e of r e I a ns a n a' * B|. :['h: 
t^'il;y.?,: 

?TB'fff," li"s i:?: *?itl#[1
FJmiiY Weltare Department
Hyderabad -Soootz'

#i,."n'r'.t+u*l',1:t?&"Y!b's6slY 
or Hearth Sciences' Rep bv its Registrar

...RESPONDENTS
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petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith, the High Cou,, may be
preased to issue a writ or order or direction more particurarry in the nature of writof 

^'4andamus 
decraring the Rure Vi, of the Terangana Meclicar coreges

(Admission into postqraduate Medicar courses) Rures, 2021. as amended by G.o.
h,4s. No 148, Hea,*r. lV4edicat and Family Welfare (Ct ) Depa.tment, dated
28 10 2024' issueo by Respondent No. .1 , on the ground that it viorates thejudgment of the Hon,bl-. Supreme Court in Dr. pradeep .rain vs. Union of lndia,
(1984 (3) SCC 654) where the 3 Judge Bench categorica ry herd that residence-
based reservations other than institutionar preference, (MBBS course) inprofessional post-araduate cot.rrses are impermissibre, which has been forowed in
the catena oF Judqments of the Hon'bre supreme court of rndia, and as we, as itviorates the Arlicres '4' 15' 19' and 21 0f the constitution of rndia as the said
amendment is made on 28'10-2024 after Nationar board of examination in medicar
sciences (NBE[/.) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04-2024 and consequenry direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic yeat 2oz4_2s, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petrt on under Sr:ction 151 CpC praying that in the circumstances stated tnthe affidavit fited in support of the petition, the Hrgh Court may be pleased tosuspend the Rule \/l I of the Telangana Medical Colleges (Admission intoPostgraduate rr4edicar oourses) Rures, 2021 as amended vide G o. 1,4s. No..r4g
Health, lVedical and Fa,ily Welfare (C.1 ) Department dated 28.10.2024 issued bythe Respondent No. 1 pendjng disposal of this Wrjt petition.

IA NO: 20F 2024

Petition under Section 151 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondent No 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into pG Medical Degree and Diploma Courses Academic
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yeal2024-25UndertheaegiSofKNRUniversityo{HealthSciences,Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL

REPRESENTING SRI ALLURI DIVAKAR REDDY

Gounsel forthe Respondent No.1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO:3'l 499 oF 2024

Between:

Koka Chandini Naga Sai, D/o. Koka Venkateswar Rao'. Aoed about 28 years' Occ:

Sift1rX 
"i6." il;T N;.ro, Snli5l sLgtg, 

- 
Nasa r Rrlu nl Apartments' Saf i rsud a

iamitirisnna Puram, Hyderabad - 500056'

,..PETITIONER

AND

pleased to issue

of Mandamus

1. The State ol felangana Rep' by its Principal Secretarv r'4edrcal Health and

Familv Wetfare oepuil-,r"ni6r."'a n- nrn.jot rr Telang-ana state secrelarat

Hydeiabad - 500022

2. The Kaloji Narayana Rao UniversltY of Health Sciences' Rep by its Regislrar
- 

Warangai, Telangana State-506002

...RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

a writ or order or direction more particularly in the nature of Writ

declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O'

Ms. No.148, Health, tvledical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(19S4 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lr/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it



)S

vrolates the Anicles 14. 1 5, '19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBElvs) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequenfly direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic yeat 2024_25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 'l OF 2024

Petition under Section 15i cpc praying that in the circumstances stated in

the affidavit filed in supporl of the petition, the High cou( may be pleased to
suspend the Rule vllt of the Telangana Medical colteges (Ad'nission into
Postgraduate N4edicat Courses;) Rules, 2021 as amended vide G.O. l\,4s. No.14g

Health, lr,4edical and Family welfare (cl)Department dated 28.10.2024 issued by

the Respondent No. 't pending disposal of this Writ petitton.

lA NO: 2 OF 2024

Petitron under Sect on 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Locat candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS



59

WRIT PETITION NO: 31505 OF 2024

Between:

chilamkurthi Mohan, s/o. sridattu, Aged about 25 years, occ: student,^Rl/o.19/6691-
i, Cir;;i Th;ir-Cnittiratapuoi, Krishni District Andhra Pradesh- 521002

...PETITIONER

AND

The State of Telangana, ReP
Family Welfare DePartment Dr
Hyderabad - 50OO22.

by
B

its Principal Secretary Medical Hearth and
R. Arrbedkar Telangana State Sec'etar'at

The Kaloii Naravana Rao university of Health Sciences, Rep. by its Registrar

Warangai, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 ol lte constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueawritororderordirectionmoreparticular|yinthenatureofWrit

of lVlandamus declaring the Rule Vlll of the Telangana ftrledical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

Ivls. No.148, Health, Medical and Family welfare (c1) Department, dated

2S.|O.2O24,issuedbyRespondentNo'l,onthegroundthatitviolatesthe

iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

theCatenaofJudgmentsoftheHon'bleSupremeCourtoflndia,andaSwellaSit

violates the Articles 14, 15, 19, and 21 of the Constitution of lndia as the said

amendmentismadeon2S.|O-2O24afterNationalboardofexaminationinmedical

sciences(NBEl\/S)hasissuednotificationforadmissionintothepostgradUate

courses NEET PG 2024 on 16 04 2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG lrrledical Degree and Diploma Courses Academic year 2024'25' in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

2
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lA NO: 1 OF 2024

Petition under []ect on 151 CPC praying that in the circumstances stated rn

the affidavit filed in supporl of the petition, the High Court may be pleased to

suspend the Rule Vlll of l.he Telangana t\,4edical Colleges (Admission into

Postgraduate [,4edrcal Courses) Rules, 2021 as amended vide G.O Ms. No.14g

Health, lv4edica and Family Welfare (Cl ) Department dated 2Bl1Ot2024 issued by

the Respondent No. '1 pending disposal of this Writ petition,

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRt B. MAYUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETIT|ON NO: 31508 oF 2024

Between:

Lakkaraju Venkatesh S/o. Lakkaraju Venkatarao,
Student R/o. H.No.55-1 -241A, JajJllava n i palem
Visakhapatnam Distlct.Andhra Pradesh - S31OZ1

AND

'l The State of Telangana, Rep. by
Family Welfare Department Dr. [3
Hyderabad -500022.

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

Aged al)out 26 years, Occ.
Desapat.unipalem, Pa.avada

..,PETITIONER

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat

ty of Health Sciences, Rep. by its Registrar

...RESPONDENTS
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Petition under Article 226 of the Constitution of lndia praying that ln the

circumstances stated in the affidavit filed therewrth the Hiqh Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rure VI of the Terangana l\iledical coleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by

G.O.Ms. No.148, Health, lr'4edical and Family Welfare (Cl) Department' dated

2g.10.2024, issued by Respondent No. .1 , on the ground that it viorates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 1 5' 19' and 21 of the Constitution of lndia as the said

amendment is made on 28-1L-2l24after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16042024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG tr/edical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Petition under Section 151 CPC praying that in the circumstances s

the affidavit filed in support of the petition' the High Court may be ple

suspend the Rule Vlll of the Telangana Medical Colleges (Admissi

Postgraduate Medical Courses) Rules' 202'1 as amended vide G O Ms

Health,MedicalandFamilyWelfare(C1)Departmentdated28,10.2024is

Sciences' Telangana State

IA NO: 10F 2024

IA NO :2OF20

tated in

ased to

on into

No.148

sued bY

the Respondent No 1, pending disposal of this Writ petition'

petition under section 
.151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lVledical Degree and Diploma Courses Academic
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yeat 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition

Counsel for the petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 3151 5 0F 2024
Between:

Anaoon Dharani priva Dlo Anagoni Sadanandam Aged about 27 years, Occ
i:Yffij"] ?rir.)i " . 4s 2 sa;"a;;o: \,,;;i,i""v.,r6p"' 

"- 
k,ii,:,u's",? ijr#i.t

AND ...PETIT|oNER

'1 . The State o[ Te,anoana, Rep b1z its principal Secretary Medical Health andFamirv werfare Deo,-artment b,- d ii nr'65oia7 rerangana state secretariatHyderabad - SOOO22.

' J,[",.J|Ui:]flffi1,i,11,:,-"l"o"udgl."t Hearth Sciences, Rep. by irs Resistrar

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure V, of the Terangana IVedicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021 as amended by G.
o Ms No, 148' Hearth Medicar and Famiry werfare (cl ) Department, dated 28.
10' 2024' issued by Respondent No. 1, on the ground that it viorates the judgment
of the Hon'ble Supreme Court in Dr. pradeep Jain vs. Union of lndia (198a (3)
SCC 654), where the:i Judge Bench categorically held that residence- based
reservations other than rnstitutionar preference (MBBS course) in professionar
postgraduate couTSes ar-- impermissibre, which has been folorved in the catena of
Judqments of the Hon b e supreme court of tndia, and as wt-.ll as it v olates the
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Articles 14, 1 5, 1 9, and 21 of the Constitution of lndia as the said amendment is

made on 28-10-2024 after National board of examination in medical sciences

(NBEMS) has issued notification for admission into the post graduate courses

NEET pG zo24 on i6.04.2024 and consequenfly direct the respondent No. 2 to

treat the petitioner as a Locar candidate for a[ the purposes of Admission into PG

lvledical Degree and Diploma Courses Academic year 2024-25 ' in pursuant to

NEET (PG) 2024-25, under the aegis of KNR University of Health Sciences'

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana l\'4edical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G' O' Ms No 148

Health, tr,4edical and Family Welfare (Cl ) Department dated 28 10 2024 issued

by the Respondent No 1' pending disposal of this Writ petition'

Telangana State

IA NO: 10F 2024

IAN O:2 OF 2024

Petiti

the affidavit

the resPon

purposes o

year 2024-

on under Section 151 CPC praying that in the circumstances stated in

filed in support of the petition, the High court may be pleased to direct

dent No. 2 to treat the petitioner as a Local candidate for all the

f Admission into PG Medical Degree and Diploma Courses Academic

25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

CounselforthePetitioner:SRIB.MAYURR_EP?Y:r5*loRcouNSEL"^' "FiE;RLiiNrlNG sRl ALLuRI olvAKAR REDDY

Counsel for the ResPondent No'1 : SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

:SRI A. PRABHAKAR RAO,

S.C. FOR KNRUHSCounsel for the ResPondent No'2



6.1

WRIT PETIT to N NO: 31 518 0F 2024

Sagala Sa ikru thi Dro
R7o H No 3-142-1, 3
51 5004

Betwee n:

AND

Sagata Harr Sreenivas. Aqea about 25 years. Occ. Student,RD Roac. New Town, Ana'nthapur oirlii&-Anorirl"p[oesn _

...PETITIONER

The State of Telanoana. R

n;ry"gigt'.r"1-3;"IiB,o['A]ilit%t?::?fEi?#"Si:fl B:Bi,J,,Xll

il[",.i:*l: i3:1{#,it?,y-g'JSb?y or Hearth sciences, Rep. bv its Resistrar

...RESPONDENTS
petition under Articre 226 0f the constitution of India praying that in the

circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writof IVlandamus declaring the Rule Vlll of the Telangana Medical Colleges
(Admission into postgraduate [/edicar courses) Rures, 202.1 . as amended by G.o.Ms. No'1 48, Health. lr,4edical and Family Welfare (C1) Department, dated
28 10 2024' issued by Respondent No 1, on the grouncr that it violates thejudgment of the Hon bre Supreme court in Dr. pradeep Jain vs. Unron of rndia,
(1984 (3) SCC ti54), where the 3 Judge Bench categoricalry herd that residence-
based reservatrons other than institutionar preference (rvBBS course) inprofessionar postgraduate courses are impermissibre, which has been fo,owed in
the catena of Judgments of the Hon'bre supreme court of rndia, and as welr as it
violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said
amendment is made on 2g-10-2024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024_25, in
pursuant to NEET (pG) 2024_25, under the aegis of KNR University of Health
Sciences, Telangana State.

1

2
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IA NO: 10F 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G'O N/s No'148

Health, Medical and Family Welfare (C1) Department dated 28 10 2024 issued by

the Respondent No 1' pending disposal of this Writ petition'

lA NO: 2 OF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year2O24-2SundertheaegisofKNRUniversityofHealthSciences,Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL-.. 
NEPNTSENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PET ITION N O: 31520 oF 2024

Between:

Devarapalli Joseph, S/o Devarapalli Ravindra'-Aged about 26 years' Occ: Student'

R/o. Plot No.103, nrgn,"rn'i'i;-" eO Cotony' eonnur Road Near Sai Baba Temple'

Guntur District Andhra Pradesh-522003 ...'ET'T'ONER

AND

I:ft f,',fi""fi :,:"Bs33lfii"xf B,l"Hii[0""',i*',P?"Je's##ti:il8::i'i.,1't1
Hydeiabad -500022

The Kaloji Narayana [qo Uqryqp1! of Health Sciences' Rep by its Registrar

w;*;s;i, ielarigana State-506002'

...RESPONDENTS

1

2
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Petition under Articre 226 of the constitution of rnclia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of [\,4andamus decraring the Rure Vfl of the Terangana Medicar coleges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o,
tr'4 s No.148, Hearth, r\/edicar and Famiry werfare (cl ) Departrrent. dated
28.10.2024' issued by Respondent No. '1 , on the ground that it viorates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), vihere the 3 Judge Bench categorica y held that residence_
based reservations other than institutionar preference (MBBS course) in
professronal postgraciuate courses are impermissible, which has been followed in
the catena of Judgrner'ts of the Hon'bre supreme coud of rndia, and as we as it
violates the Arttcles i 4 15 19, and 21 ol the Constitution of lndia as the said
amendment is made <>n 28-10-2024 after Nationar board of examination in medical
sc ie nce s

COUTSES

(NBEI\4S) has issued notification for admission into the post graduate
NEET PG 202.4 on 16.04.2024 and consequenfly cjirect the respondent

No. 2 to treat the petitioner as a Locar candidate for ail the purposes of Admission
into PG [\,4edicar Deg.ee and Diproma courses Academic year 2024-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Hearth
Sciences, Telangana State.

lA NO: 1 oF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the Rure VIil of the Terangana Medicar coileges (Admission into
Postqraduate rr,4edicar Courses) Rures, 2021 as amended vide G.o. rr4 s No.14g
Hea lth, l\,4ed rcal and

the Respo ndent No.

Family Welfare (C'1 ) Department dated 28.10.2024 rssued by
pending disposal of this Writ oetition

lA NO: 2 OF 2024

Petition under sec;tion 151 cpc praying that in the crrc,mstances stated in
the affidavit fired in supoorl of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for a[ the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
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yeal2o24-2SundertheaegisofKNRUniversityofHealthSciences,Telangana

State, pending disposal of the Writ petition-

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL_.. 
NEiNCSCNTNG SRI ALLURT DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAIAR RAO'
S.C. FOR KNRUHS

WRIT PETITIO N NO: 31 523 oF 2024

Between:

Hitendra Kumar Choudhqry' S'o
R/o. Swami NaraYar Bhavan '

Rajasthan - 344031

Sanwala Ra'n Aged about 25 years Occ StLde"t

H"rl-,iv. arJ 
-stutio" 

Gudaralani Barmer'

PETITIONER

AND

1

2

The State of Telangana. ReP

f imiiv Wetfare De[artment Dr

Hydeiabad -500022

bv its Principal Secretary Medical Health and
"'e i" n.b"tiai Tetang-ana State Secretariat

The Kaloii Narayana Rao University of Health Sciences' Rep' by its Registrar

witrngii, telarigana State-so6002'

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a wrlt or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate lvledical Courses) Rules' 2021' as amended by G O'

lvls. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tt/BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it
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violates the Artic es i4 i5, 1g, anci 21 of the Constttution of lnd a as the said
amendment is made on 28-10'2024 after Nationar board of examination in medicar
sciences (NBErvs) has issue<J notification for admission into the post graduate
courses NEET pG 2024 on 16.O4.2024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG Medicar Degree and Diproma courses Academic year 2024-25, inpursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State,

lA NO: 1 oF 2024

IA NO: 2 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the Rure Vl' of the Terangana Medicar coreges (Admission intoPostgraduate l\,4edical Courses) Rules, 2021 as amended vide G.O. i\4s. No.14gHealth, l\4edical and Family welfare (c'1 ) Department dated 2g.1a.2024 issued bythe Respondent No 1, pending disposal of this Writ petition.

Petition under []e,ction 1:,1 cpc praying that in the circumstances stated jn
the affidavlt filed in support of the petition, the High court may be pleased to directthe respondent N, 2 to lrear the petitioner as a Locar candidate for a, thepurposes oi Admrssron into pG Medrcar Degree and Drproma courses Academic
year 2024-25 under the aegis cf KNR University of Health Sciences, Telangana
State, pending disposal of the M/rit petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAi REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31527 OF 2024

Between:

Dhanukonda Sravya, D/o. Chandrashekar Rao, Aged about 25 years, Occ Student,
R/o. H.No.1-48, WC, Dalaipeta PO, Dalaipela, Vizianagaram Andhra Pradesh -
535524.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary l\,4edical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Heallh Sciences, Rep. by its Registrar
Warangal, Telangana State-506002,

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana N/edical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.'148, Health, Medical and Family Welfare (C l ) Department, dated

28.10.2024, issued by Respondent No. '1 , on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible, which has been followed in

lhe catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitution of India as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.O4.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of ICNR University of Health

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical Colleqes (Admission into

Postgraduate lr.4edrcat (lourses) Rules, 2021 as amended vide G,O. Ms. No,14g

Health, l\4edical and Family Welfare (Cl ) Deparlment dated 2-8.10.2024 issued by

the Resoondent No 1, r;end ng disposal of this Writ petrtion.

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in
the affidavit filed in supporl of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG fvedical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31532 oF 2024

Betwee n:

Marisa 
^Tejaswinr D/o 

_1V1. 
Ravi Kiran, Aged about 25 years, Occ. Student, R/o.

H.No 3-3-1 10, Flal NO 206 Shiva Sai Residencv \ear Janaoriva Attaour
Hyderguda Rajendralagar Ranrlareddy District - 5OOOaB.

AND ...PET|T|ONER

Thu State of Tela'tgana. Rep.
Famrly Wetfare Dt,pa.lment Dr
Hyderabad -50OO22

by
B

its Principal Secretary f\iledical lleatth and
R. Ambedkar Telangana State Secretariat

The Kaloji Na.rayana Rao Univers]ty of Health Sciences, Rep. by its Registrar
Warangal, Tela nga na State-506002.

.,.RESPONDENTS

2

1
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Petition under Article 226 of lde Constitution of India praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana lr'4edical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

N/s. No.148, Health' Medical and Family Welfare (C1) Department' dated

28l1Ll2224,issued by n"tponAent No 1' on the ground' that it violates the

iudgment of the Hon'ble ;;;'"'" Court in Dr' Pradeep Jain vs Union qf lndia'

(1984 (3) SCC 654)' *n"'" tft" 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon,bre Supreme court of lndia, and as well as it

violates the Articles 14' 15' 19' and 21 ol the Constitution of lndia as the said

amendment is made on 28t1Vt2[z4after National board of examination in medical

sciences (NBEIUS) has issued notification for admission into the post graduate

courses NEET PG 2024 oo 16t04t2l24 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' \n

pursuant to NEET (PG) 2024'25' under the aegrs of KNR University of Health

petition under secaon 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms' No 148

Health, Medical and Family Welfare (Cl) Department dated 28t10t2024 issued by

the Respondent No' 1, pending disposal of this Writ petition'

Sciences' Telangana State

IANO:1O F 2024

tA NO :2OF 2024

Petition under Section 151 CPC prayi

the affidavitfiled in supporl of the petition' th

ng that in the circumstances stated in

e High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic
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Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of writ
of [\/andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Redpondent No. '1 , on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654) where the 3 Judge Bench categoricalty hetd that residence-

based reservations other than institutional preference (IVBBS Course) in

professional postgraCuate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court ol lndia, and as well as it

violates the Articles 14, 15 19 and 21 of the Constitution of India as the said

amendment s nrade on 2B-1A-2O24 after National board 01 examlnation in medical

sciences (NBEt\,1S1 tras rssued notification for admission into the post graduate

courses NEET PG 2'.024 on 16.04.2024 and consequently direct tte respondent

No. 2 to treat the pelitioner as a Local candidate for all the purposes of Admission

into PG lt/edical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.'148

Health, Medical and Family Welfare (Cl ) Department dated 281A.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

PetitionunderSectionl5,lCPCprayingthatinthecircumstancesstatedin

the atfidavit filed rn support of the petition' the High Court may be pleased to direct

the respondent Nc.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Dipl)ma Cou'ses Academic



77

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C, FOR KNRUHS

WRIT PETITION NO: 31541OF 2024

Between:

Sai Tulasi Alluri, D/o. Srinivasa Ralu Alluri Aged about 25 years, Occ. Student R/o.
Qrtr No.333 E, Sector 5 Vizag Steel Plant, Ukkunagaram Vishakapatanam Andhra
Pradesh- 530032.

..PETITIONER

AND

'l . The State of Telangana, Rep.
Family Welfare Department Dr
Hyderabad -500022.

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

by its Principal Secretary lvledical Health and
B.R. Ambedkar Telangana State Secretariat

ty of Health Sciences, Rep. by its Registrar
2.

..,RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate l\,4edical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (C1 ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of Indla,

(19S4 (3) 654), where the 3 Judge Bench categorically held that residence-based

reservations other than institutional preference ([,4BBS Course) in professional

postgraduate courses are impermissible, which has been followed in the catena of

Judgments Hon'ble Supreme Court of lndia, and as well as it violates the Articles
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1.1. 15 '1 9. and 2'1 cf the Corstitution of lndia as the said amendment is made on

2g-10-2024 after Naiicnal boarrl of examination in medical sciences (NBEMS) has

issued notllrcation fo- admission into the post graduate courses NEET PG 2024 on

16.04.2024 and conseqUently clrect the respondent No. 2 to treat the petitioner as

a Local candidate for a I the purposes of Admission into PG Medical Degree and

Diploma courses Academic yeat 2024-25, in pursuant to NEET (PG) 2024-25,

under the aegis of KNR University of Health Sciences, Telangana State'

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule vlll of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O Ms' No 148

Health, Medical and Family welfare (cl) Department dated 28.10.2024 issued by

the Respondent No. 1. pending disposal of this Writ petition,

lA NO: 2 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in sucport of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petrtioner as a Local candidate for all the

purposes of Admissron into PG fr/edical Degree and Diploma courses Academic

year 2024-?5 under t'ro aegis of KNR University of Health Sciences, Telangana

State, pend ng d sposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PR.ABHAKAR RAO,
S,C. FOR KNRUHS
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WRIT PETITION NO: 31542 OF 2024

Between:

Peddi Reddy Harshavardhana Reddy, Sio Peddi Reddy Narayana Reddy Aged
about 25 yedrs, Occ. Student R/o. H,No.2/12, Karanam Van Kothapallr, P-yarampalli,

Galiveedlj, PO. Galiveedu, Kadapa YSR District Andhra Pradesn'516267.

...PETITIONER

AND

1. The State of Telangana, ReP.
Family Welfare Department Dr
Hyderabad -500022.

by its Principal Secretary Medical Health and
B.R. Ambedkar Telangana State Secretariat

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ or order or direction more particularly in the nature of writ

of Mandamus declaring the Rule vlll of the Telangana Medical colleges

(Admission into Postgraduate lVledical courses) Rules, 2021, as amended by G.o.

Ms. No.148, Heatth, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Respondent No. 'l , on the ground that it violates the

judgment of the Hon'ble Supreme Court rn Dr. Pradeep Jain vs. Union of India,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-graduate courses are impermissible, which has been followed in

theeatenofJudgmentsoftheHon,bleSupremeCoudoflndia,andaswellastt

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the sard

amendment is made on 28-10-2024 after National board of examinalion in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (Cl) Department dated 28.10.2024 issued by

the Respondent No. 1, pendinq disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the lircumstances stated in

the affidavit filed in support of ].he petition, the High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admissron into P(3 Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKA,R RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31545 OF 2024

Between

Uppalapati Asritha, D/o, U. V, K. Kishore, Aged about 24 yeats, Occ: Student Rl/o.
H.No 74-28-5, VSR Towers, SF- 2 Bhavani Sankar Street, Ayyappa Nagar
Vijayawada, Andhra Pradesh - 520007 

...pETtTtoNER
AND

1. The State of Telangana, Rep. by its Principal Secretary fr4edical Health and
Family Welfare Department Dr. B. R. Ambedkar Telangana State Secretariat
Hyderabad - 504022.

2 The Kaloji Narayana Rac University of Health Sciences, Repr. by its Registrar
\,Va ra ng a l, Tela ngana State- 506002.

...RESPONDENTS
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PetitionunderArticle226oflrreConstitutionoflndiaprayingthatinthe

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueawritororderordirectionmoreparticularlyinthenatureofWrit

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'

o. Ms. No. 148, Health, Medical and Family Welfare (C1 ) Department, dated

28.10.2024, issued by Respondent No' 1, on the ground that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

thecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia'andaswellasit
violates the Articles 14, 15, 19, and 21 ol the Constitution of lndia as the said

amendmentismadeon28-10-2024afterNationalboardofexaminationinmedical

sciences(NBEIVS)hasissuednotificationforadmisstonintothepostgraduate

coursesNEETPG2024on16'O42024andconsequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024-25' tn

pursuant to NEET (PG) 2024-25, under the aegrs of KNR University of Health

Sciences, Telangana State.

tA NO: 1 OF 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G O Ms No' 148

Health, Medical and Family Welfare (C1 ) Department dated 28. 10. 2024 issued

by the Respondent No 1, pending disposal of this Writ petition

IANO:2 OF 2024

PetitionunderSection'l5lCPCprayingthatinthecircumstancesstatedrn

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposesofAdmissionintoPGMedicalDegreeandDiplomaCoursesAcademic
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yeat 2024-25 under tl-e aegis of KNR Unrversity of Health Sciences, Telangana

State, pend ng drspo:;al of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent Nlo.1: SRI A. SUDARSHAN REDDy,
THE AOVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO : 31546 0F 2024

Between:

It/odepalli Venkata Khyathi, D/o
Student RJo. H.No.50 1. SKS
Pradesh -520010.

Modepalli Doraswamy, Aged about 27 years, Occ:
Royal It/eadows Patamata, Vijayawaila Andhra

...PETITIONER

The State of Te angana, Rep by its principal Secretan/ l\4edical Health andFarr y Welfar,e Departmelt D.. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

The Kaloj Narayana Rao Universrty of Health Sciences, Rep byits Registrar
Warangal. Te,a ir.a na State-506002

...RESPONDENTS

AND
1

2

Petrtron under Alicle 226 of the constitution of lndia praying that in the
circumstances stated n the affidavit filed therewith, the High Court may be

pleased to issue a writ rr order or direction more particularly in the nature of writ
of I\,4andamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 202'1 , as amended by G.O.

Ms. No.1 48, Health, Medical and Family Welfare (Cl ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14. 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEIVS) has issuerl notification for admission into the post graduate
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coursesNEETPG2024on16'04'2024andcon-sequentlydirecttherespondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission
into PG Medical Degree and Diploma Courses Academic yeat 2024-25' in

pursuant to NEET (PG) 2024-25' under the aegis of KNR University of Health

Sciences, Telangana State'

IANO: 1OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O Ms No 148

Health, Medical and Famity Welfare (Cl ) Department dated 28 10 2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

lA N.O: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lVedical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B MAYUR REDDY- SENIOR COUNSEL-... 
NCPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No 1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO: 3 1548 0F 2024

Between:

Chaoanti Sananda, D/o. Chaganti Srinivasa Rao' Aged about 25 vears' Occ Student

R/o -H.No.2-7a+lta, strivarJflil' EiiliG;kii r'rts"' Kakinaba' East Godavari

Andhra Pradesh - 533003'

...PETITIONER
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AND

1. The State of Telangana, Rep.
Family Welfare De[artment br
Hyderabad -500022.

by its Principal Secretary Medical Health and
B.R. Ambedkar Telang'ana State Secretariat

The Kaloji Na.rayana Rao Univers]V of Health Sciences, Rep. by its RegistrarWarangal, Telangana State-S06002.
2

.RESPONDENTS

Petrtion under ,Article 226 of the constitution of lndia prayinq that in the
circumstances stated n the affidavit fired therewith, the High court may be
pleased to ssue a *r i or order or direction more particularly rn the nature of writ
of Mandamus decrarrng the Rure vl of the Terangana r,4edicar coleges
(Admissron into Postgraduate \redical courses) Rules, 2021 as amended by G.o.
Ir,4s. No.148, Heatth, Medicat and Family Welfare (C,1 ) Department, dated
2811O12O24, issued bv Respondent No, 1, on the grounci that it violates the
judgment of the Hon'ble Supreme court in Dr. pradeep Jain vs, Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalty hetd that residence-
based reservations other than institutional preference (MBBS course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it
violates the Articles i4, 1s, 19, and 21 ol the constitution of lndia as the said
amendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 0n 16.04,2024 and consequen y direct the respondent
No. 2 to treat the petirrcner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic y,ear 2024_ZS, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR universitv of Health

Sciences. Telanga na State.

lA NO: 1 OF 2024

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule vlI of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. tr/s. No.148
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Health, It/edical and Famrly Wetfare (C'1 ) Department dated 28 1O 2024 issued by

the Respondent No. 1, pendlng disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic
yeat 2024.25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDy, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS

WRIT PETITION NO: 31554 OF 2024

Between:

Paidi Karthik S/o. Satyanarayana, Aged about 26 years, Occ: Student, R/0. H No.2-
1 15, Pedda Veedhi Kinthali, Srikakulam District Andhra Pradesh - 532402.

...PETITIONER
AND

1. The State of Telangana, Rep. b
Family Welfare Department Dr.
Hyderabad -500022.

y its Principal Secretary Medical Health and
B.R. Ambedkar Telangana State Secretariat

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

,..RESPONDENTS

Petition under Arlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana tt/edical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.
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lVs, No'148, Health. l\,4edical and Family We|fare (C1) Department, dated

28.lO.2O24,issuedbyRespondentNo1'onthegroundthatitviolatesthe
judgment of the Hon'cle Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)ScC654),,dherethe3JudgeBenchcategoricallyheldthatresidence.

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBENIS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petit oner as a Local candidate for all the purposes of Admission

into PG l\4edlcal Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Scrences. Tera"lga r a Slate.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that tn the circumstances stated in

the aff davit ti ed in ;upport of the petitlon, the High courl may be pleased to

suspend the Rule ,/lll of the Telangana l\rledical colleges (Admission into

Postgraduate tvledical Courses) Rules, 2021 as amended vide G O Ms No'148

Health, Medical and Family welfare (cl ) Department dated 28.1O.2024 issued by

the Respondent No 1, pending disposal of this Writ petition

lA NO: 2 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma courses Academic

yeat 2024-25 under the aegis of KNR University of Health sciences, Telangana

State, pendinq disposa! of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY



Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS
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WRIT PETITION NO: 31559 oF 2024

Between:

Challa Venkata Sai Jitendra Reddy S/o Challa Subba Reddv' Aoed about 26 years

occ Student Rro u ruo rrtBi,'i'j#'n'i xiJ"J' Vsi"bidt'"ii"in*'pi"i"'r'
51617 5 .

...PETITIONER

AND

1 The State of Telangana' Re
Familv Welfare DePartment
Hydeiabad -500022.

p,by
Dr. B

its Principal Secretary Medical Health and

nl nmUiOfar. Telang'ana State Secretariat

The Kaloii Narayana Rao University
Warangii, Telangana State-506002'

of Health Sciences' Rep. by its Registrar

...RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affldavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended OV 9 O

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (lvlBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia and as well as it

violatestheArticlesl4'l5,lg,and2loltheConstitutionoflndiaasthesaid
amendmentismadeon2S-IO.2O24afterNationalboardofexaminationinmedicaI

Sciences(NBEN/S)hasissuednotificationforadmissionintothepostgraduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

2



83

into PG Medlcal Degree and Diploma Courses Academic year 2024_25, in
pursualrt to NEET (PG) 2021'-25, under the aegis of KNR University of Health
Sciences Tela nga na litate.

lA NO: 1 OF 2024

Petition under Section 1s1 cPC praying that in the crrcumstances stated in

the affidavit filed in suppo.t of the petition, the High coul may be pleased to

suspend the Rule Vlll of the Telangana Medical colleges (Admission into
Postgraduate fiiledical Courses) Rules, 2021 as amended vide G.O. Ms. No.14g
Health, Medical and Family Welfare (c1)Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG Medical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health sciences, Telangana
State, pending disposa of the Writ petition.

Counsel for the Petitioner: SRt B. MAyUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUOARSHAN REDDy,
THE ADVOCATE GENERAL

counsel for the Respondent No.2: sRl A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31565 OF 2024

Between:

Adapaka Renuka, D/o. Adapaka Ganesh, Aged about 26 years, Occ: Student, Fl/o
H.N6 22-1-1-634,' Kata veeioni lteir nJma-tavam, vt2iandgaram nnonri prabein-
535002.

.,.PETITIONER

AND
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The State of Telangana, ReP.
Family Welfare DePartment Dr

Hyderabad '500022.

bv its Prr'rcipal Secretary I'ledrcal Health and
b R. Ambedkar Telangana State Secretarrat

2. The Kalo
Wara nga

Petition

circumstances

ii Naravana Rao University of Health Scrences, Rep' by its Registrar

1, Telangana State-so6002

,..RESPONDENTS

under Article 226 of lhe Constitution of lndia praying that in the

stated in the affidavit filed therewith' the High Court may be

pleasedtoiSsueawritororderordirectionmoreparticularlyinthenatureofWrit

ofMandamusdeclaringtheRuleVllloftheTelanganaMedicalColleges
(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O

Ir,,ls. No.148, Health, Medical and

28.10.2024, issued bY Respondent

Family Welfare (Cl)

No. 1, on the ground

Department, dated

that it violates the

.iudgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)ScC654),wherethe3JudgeBenchcategoricallyheldthatresidence-

based reservations other than institutional preference (tvlBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Honorable Supreme Court of lndia' and as well as

itviolatestheArticlesl4,l5lg,and2loftheConstitutionoflndiaasthesaid
amendmentismadeon23-10-2024afterNationaIboardofexaminationrnmedical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04 2024 and consequently direct the respondent

No'2totreatthepetitionerasaLocaIcandidateforallthepUrposesofAdmission

into PG N4edical Degree and Diploma Courses Academic year 2024-25' in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences. Telangana State'

lA NO: 1 OF 3024

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinSupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms' No 148

Health, Medical and Family Welfare (Cl) Department dated 28'10'2024 issued by

the Respondent No l, pending disposal of this Writ petition'
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lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN RED0y,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31572OF 2024

Betwee n:

Thanooj Subhash l\rlukala. S/o.Veera Venkata Satyanaravana, Aoed about 26 vears
Occ. Student R/o. H.No. 171542-40, Sai Ushodbya Triwers Siaterpei OuOl"aOi,
Krishna District Andhra Pradesh - 521301 .

...PETITIONER
AND

'1. The State of Telangana, Rep. by
Family Welfare Department Dr. B
Hyderabad -500022.

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat,

The Kaloji lalayana Rao Univers-ity of Health Sciences, Rep. by its Registrar
Warangal. Telangana State-S06002.

2

...RESPONDENTS

Petition under Afticle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of writ
of lVlandamus declarirg the Rule Vill of the Telangana Med cal colleges
(Admission into Postgraduate Medicar courses) Rules, 2021, as amended by G.o.
Ms. No 148 Health Medrcal and Family Welfare (C1) Department, dated

28.10.2024. rssued by Respondent No. '1 , on the ground that it violates the
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judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional post-1 graduate courses are impermissible' which has been followr-1

inthecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia'andaswellas

it violates the Articles 14, 15, 19' and 21 of the Constitution of lndia as the said

amendmentismadeon2S.l0.2o24afterNationalboardofexaminationinmedical

sciences (NBEtMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16'042024 and consequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepUrposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024'25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

Sciences, Telangana State'

IA NO :1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the RUleVllloftheTelanganaMedicalColleges(Admissioninto

Postgraduate Medical Courses) Rules' 2021 as amended

Health, Medical and Family Welfare (C1 ) Department dated

the Respondent No. 1, pending disposal of this Writ petition'

vide G.O. Ms. No.148

28.10.2024 issued bY

IA NO: 20F 2024

Petition under Sectlon 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL- ' 
EEpnesENTtNG sRIALLURI DIvAKAR REDDY

SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERALCounsel for the ResPondent No'1
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Counsel for the Respondent flo.2: SRI A. pRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PE'flTlON NO: 3'157I OF 2024

Betwee n:

p.e.gr J_am1i -D 
o S. S .rya Prakash Aged about 25 years, Ocr:. Student R/o.

H.No 42-156-31 Ftar \1,.58 NGO Colony Sankarapuram Ouvvrr XaOJpa.-iSR
District Andhra Pradesu - 516002

AND ...PET|T|ONER

The State of Telangana, Re
Family Welfare Department
Hyderabad -5OO022.

p.by
Dr. B

its Principal Secretary Medical Health and
.R. Ambedkar Telang'ana State Secretariat

ty of Health Sciences. Rep. by its Registrar
2.

...RESPONDENTS

1

2. The Kaloji Narayana Rao Universi
Warangal, Telangana State-S0600

Petition under Article 226 of the constitution of tndia praying that in the
circumstances stated n the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of lrlandamus decrar-ing the Rure Vlll of the Terangana [r,4edical co eges
(Adnrission rnto Postg'aduate Medicar courses) Rules, 202'i , as amended by G.o.
l\4s. No.148, Health Medical and Family Welfare (C1) Department,
daled2gl1a,t2024 ssue I by Rr-.spondent No. 1 , on the ground that it violates the
judgment of the Hon'bro Supreme court in Dr. pradeep Jain vs. Union of India,
(1984 (3) scc 654). rvhere the 3 Judge Bench categoricaIy herd that residence-
based reservations cther than institutional preference (MBBS course) in

professional postgraduate courses are impermissible, which has been foliowed in
the catena of Judgments of the Hon'ble Supreme court of lndia, and as well as it
violates the Articles '14, 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 2811012024 after National board of examination in medical

sciences (NBEI\4S) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Heatth
Sciences, Telangana State,



lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspendtheRuleVllloftheTelanganaMedicalCoIlegeS(Admissioninto
Postgraduate lvledical Courses) Rules' 2021 as amended vide G'O lVls' No 148

Health, Medical and Family Welfare (C1) Deparlment dated 28 10 2024 issued by

the Respondent No l, pending disposal of this Writ petition'

lA NO: 2 oF 2024

Counsel for the ResPondent No'1

Counsel for the ResPondent No'2
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SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL
THE PUBLIC PROSECUTOR

SRI A. PRABHAKAR RAO'
S.C. FOR KNRUHS

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year2O24-2SundertheaegisofKNRUniversityofHealthSciences'Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SFNIOR COUNSEL"''' 
nEi;neseurtNo sRl ALLURI DIvAKAR REDDY

WRIT PETITION NO: 31 582 0F 2024

Potnuru Yamini, D/o. Govinda' Aged about 25 yea.1s' O^cc: Student' R/o H No 1-21A'

tvlain Veedhi chintalapeta' "iit'I"J;;;;irrc't 
Anorrra Pradesh-53216.?."rr'r,o*=*

Between:

AND

,Iffi.f,,'$,i"fi 
:,TB!ffi lft "XiB,:6'F"^'#fy.?":?T3'ig#"3i:ilBB?i'X'itlHYdeiabad -500022'

2. The Kaloii Narayana tqo UryyqtqlY of Health Sciences' Rep' by its Registrar

' WilrG;i' ietangana State-506002' ...RESPONDENT.
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of Mandamus declaring the Rure Vfl of the Terangana Medicar coleges
(Admission into Postgraduate A/edicar courses) Rules, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (C1) Depa(ment, dated
28 10.2a24, issued by Respondenr No. 1, on the ground that it viorates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), vrhere the 3 Judge Bench categorica[,y herd that residence-
based reservations other than institutional preference (MBBS course) in
professional postgracluate courses are impermissible, which has been followed in
the catena of Judgments of 'e Hon'bre supreme court of lndia and as well as it
vrolates the An cles 1'1, r 5, 19, and 2i of the constitution of rndia as the said
amendment is made on 28-10-2024 after National board of examination in medicar
sciences (NBErvs) has issued notrfication for admission into the post graduate
courses NEET PG 2024 on i6.o4.2024 and consequentry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for a[ the purposes of Admission
into PG Medical Degree and Diploma Courses Academic yeat 2024_25, in
pursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Hearth
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in suoport of the petition, the High court may be preased to
suspend the Rure Vilr of the Terangana Medicar coileges (Admission into
Postgraduate Medlcal Course:;) Rules, 2021 as anrended vide G.O. l,4s No.14g
Health, lr,4edicar and Famiry werfare (c1) Department dated zg.1o.2o2L issued by
the Respondent No i pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under ser;tion 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG r\,4edicar Degree and Diproma courses Academic
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yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Gounsel for the Petitioner: SRI B' MAYUR R!99Y:lFNloR COUNSEL
"''' -r#;A;a 

E tlrr r'rc 5nr ALLU Rl DIvAKAR RE D DY

counser for the Respondent No'1: t*'*=t130531+IsE3gJit

Counsel for the ResPondent No'2: SRIA. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETITI ONNO:315840F 2024

AND

Between:

rr/arera sai Surya. S/o-. rr,4._ Govinda Rajuru...Aged ab,oul 25 vears. occ student' R/o

u t.r^ 1ql?4-R-A-6-5. 5rl nrrshna Colony Near l'r1'ty slnoO Att'tou' Nagar' Ku'nool

iiitii"i nnon" Pradesh - 51800s' PETITI.NER

1 The State of Telangana' ReP

rri'iru'l,tl.irut" Def artnent Dr

HyOeiaUaO '500022'

by i ts P ri " ci p a I s 
"-"' ?l??- y t i:il B::'I.'!, il.t1E.R. Ambedkar lelangan'

2. The Kaloji
Warangal, +3,9#fr,1,;,Y:';3tU

of Health Sciences, Rep by its Registrar

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G'O'

Irils. No.'148, Health, Medical and Family Welfare (Cl ) Department' dated

28.10.2024, issued by Respondent No 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654)' where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles '1 4' 15' 19' and 21 ot the Constitution of lndia as the said



() (:

amendment is made on 28-10-2024 after Nationar board of examination in medicar
scienccs (NBE[/s) has issuerd notrfication for admission ,nto the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenty direct the respondent
No. 2 to treat th-' petiironer as a Locar candidate for arr the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the Rure v, of the Terangana t\4edicar coreges (Adrnission into
Postgraduate Medical courses) Rules, 2021 as amended vide G.o. Ms. No.148
Health, Medicar and Famrly werfare (c1) Department dated 28r1or2oz4 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO:2 O F 2024

Petition under Section i 51 cpc praying that in the circumstances stated in
the affidavit fired rn supoort of the petition, the High court mav be preased to direct
the respondent No 2 to treat the petitioner as a Locar candrdate for aI the
purposes of Adn,ssion into pG r\,4edicar Degree and Diproma courses Academic
year 2024-25 under ther aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counset for the petitioner: SRt B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent llo.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31587 OF 2024

Gadige Shashank, S/o. G Hanumanthu, Aged about 26 years, Occ. Student, R/o
H,No,4-27, Main Road Undavelly [\4anopad N4andal, Mahabubnagar Telangana State
-509153.

Between:

AND

PETITIONER

1. The State of Telangana, Rep. by its Principal Secretary, N,4edical Health and
Family Welfare Deparlment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

2. The Kaloji Narayana Rao Universrty of Health Sciences, Rep, by its Registrar
Warangal, Telangana State-S06002.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana IVedical Colleges

(Admission into Postgraduate Medical Courses) Rules, 202'1 , as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than inslitutional preference (N/BBS Course) in

professional post-graduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Coutl of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitutton of India as the satd

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.O4.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG lr,4edical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.
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IA NO I I oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspend the Rule \/lll of the Telangana Medical Colleges (Admission into

PostgraCuate lVedrcal Courses) Rules, 2021 as amended vide G'O l\'4s ' No 148

Health, l\4edical and Farnily Welfare (Cl ) Department dated 28 10 2024 issued by

the Respondent No 1 pendinel disposal of this Writ petition

IA NO 20F 2024

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat2O24-2SundertheaegisofKNRUniversityofHealthSciences'Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITI ON NO: 31 604 oF 2024

BonthlSushma'D/c'syamaSundaraReddy,Agedabout26vears.occ:
R/o H \o 4-5-2&A 1t1 si r;.i,-il'''*"iipeia Guntur Chandramouli

Guntur Andhra P'adersh - 522007.

Betwee n:

AND

Student
Nagar,

.PETITIONER

2

The State of -lelangana, ReP.
F a.nily Welfa'e DePartment Dr
Hyderabad -500022.

by
B

its Principal Secretary \,4ed cal Health and

n n.uejOt at Telang-ana Sl.ate Secretariat

TheKaloiiNaravanaRaoUniversityofHealthSciences,Rep.byitsRegistrar
Warangai, Telarigana State-506002.

...RESPONDENTS

1



Petition under Aficle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 202'1 ' as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (Cl ) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tvlBES Course) in

professional post-graduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14, 15' '19' aod 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEN'lS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1604'2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG lr'4edical Degree and Diploma Courses Academic year 2024-25' tn

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health
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Sciences, Telangana State

IA NO :1 OF 2024

IA NO: 20F 2024

Petition under Section 151 CPC Pra

the affidavit filed in support of the petition 
'

the resPondent No 2

purposes of Admission

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms No 148

Hearth, Medicar and Famiry werfare (c1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

ying that in the circumstances stated in

the High Court may be pleased to direct

to treat the Petitioner as a Local candidate for all the

into PG Medical Degree and Diploma Courses Academtc



l(x)

yeat 2424-25 under t1e aegrs of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITIO N NO:3't621 0F 2024

Between:

Kukatikonda Jvothrr.nie Dro., Kukati.konda Veeranna. Aged about 26 years. Occ.Student H \o Bt ita.3 A udyog? Nugri N"u.-6o.ity pl"t"^r-r B;;i' 3;"rr#;'N;#,Kurnool Disrrict, Andh.a praoetf;Ste0d, --- """'' '

AND ...PET|T|ONER

ThY Statc o' Trtl rng413 q",
Famrly Werfare Deda.trr ent br
Hyderabad -5A0A22

by
B

rts Prrncrpal Secretary f\,4edtcar Hearth and
R. Ambedkar Telangana State Secretariat

2. The Kalo.li N
Warangal, T

arayana Rao Universirv of Health Sciences, Rep. by its Registrarelangana State-506002

..RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure Vilr of the Terangana Medicar coileges
(Admission into Postgraduate Medicar courses) Rures, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (Cl) Department, dated
28'10 2024' issued by Respondent No. 1, on the ground that it viorates the
judgment of the Hon'bte supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence_
based reservations other than institutionar preference (MBBS course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme court of lndia, and as welt as it
violates the Articres 14, 15, 19, and 21 0f the constitution of India as the said

1
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amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the clrcumstances stated in

the affidavit filed in support of the petition, the High Courl may be pleased to

suspend the Rule VIll of the Telangana Medical Colleges (Admission inlo

Postgraduate tVledical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (C'l ) Department dated 28.10,2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

IANO:2OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A' PRABHAKAR RAO,
S.C. FOR KNRUHS



I02

WRIT PETITION NO: 31623 OF 2024

Between:

Petchetti Harini C/o Korukonda Praveen, Aged about 27 yearc, Occ: Student, Rl/o.
H No, 55-1-585, Ward 55 GVMC, Paravada lt4andal Dasapatrunipalem,
Visakhapatnam Andhra Pradesh - 531021

...PETITIONER

AND

1. The State of Te angana, Rep.
Family Welfare Department Dr
Hyderabad - 50A022

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-SO6002.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O,

Ms. No.148, Health, trrledical and Family Welfare (C1) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of India,

(1984 (3) SCC 651). v,,here the 3 Judge Bench categorically held that residence-

based reservat ons other than institutronal preference (lt/BBS Course) in

professional postqr.lc uate couTSes are impermrssrble, which has been followed in

the catena of Judgmerts of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 1,+. 15, 19, and 21 ol the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEIVS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

by
B

its Principal Secretary Medical Health and
R. Ambedkar Telangana State Secretariat



r0l

IA NO: 1 0F 2024

Petition under Section 15'1 CPC praying that in the crrcumstances stated ln

the affidavit filed in support of the petition' the High Coud may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleqes (Admission tnto

Postgraduate lriledical Courses) Rules' 2021 as amended vide G O Ms No 148

Health, Medical and Family Welfare (Cl) Department dated 28'10 2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

IA NO: 20F 2024

PetitionunderSectionl5lCPcprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B MAYUR REODY' SENIOR COUNSEL-.. 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the ResPondent No l SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No 2: SRI A PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO: 31628 oF 2024

Between:

Chiooada Bhanu Prasanna, D/o Chippada Srinivas' Aoed about 26 years' Occ:

Stuijbnt Fl/o. H.No.7, rvrin iou'ol1'uii!|"r, eiit coaaviri District Andhra Pradesh-

533463. ..,PET|T|ONER

AND

1 . The State of Telangana, Rep by its Principal Sgcretary Medical Health and

Fami tv Wetf are Oepaiiljenibr.- 6. ri. n*O-dO f 
"r 

Telang'a na State Secretariat

Hydeiabad '500022'

2. The Kaloji Narayana Rao UniversltY of Health Sciences' Rep by its Registrar
- 

Warangai,TelanganaState-506002'

...RESPONDENTS
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of Mandamus declaring the Rule Vlll of the Telangana Medical colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

lVs. No.148, Health, Medical and Family Welfare (Cl ) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that it viorates the
judgment of the Hon'ble Supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricalry held that residence-
based reservations other than institutional preference (MBBS course) in

professional postgradLrate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'ble Supreme court of lr.rdia, and as well as it
violates the Articles 1'4, 15, 19, and 2i of the constitution of lndra as the said
anrendment is made ai 28-10-2024 after National board of examination in medical

sc ences (NBEN4s) has rssued notificatron for admissron into the post graduate

corrrses NEET PG 2ai>-4 on 16.04.2024 and consequen y direct the respondent
No 2 to treat the petitrrrner as a Local candidate for ail the purposes of Admission
into PG lvledical Degree and Diproma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. l\,4s. No.148

Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section '1 51 CPC praying that in the circumstances stated in
the affjdavlt filed in suoport of the petrtion, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG l\,4edical Degree and Diploma Courses Academic



yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR LEqqYr:iFNlOR 
COUNSEL

"''' HE;+iiNrlNG 6RlALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRl4:-StlP.4lSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No'2: SRI A PRABHAKAR RAO'

S.C. FOR KNRUHS

WRIT PETITION
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NO: 316300 F 2024

Betwee n:

I',trtYj8A:[?!;'l?,u11:a:TH?i',J33il",1?:',133'li'{l;?'i"iiH"Bl'f, 
"1'qnor',-i 

praoesh-516101 'PETlrloNER

The State of Telangana Rep by its Principal S ?"1?l'y 
l\'4edical Hearth and

Familv Welfare D"prrtr"n,'br"6 n" n.OJOr,rr Telangina State Secretariat

Til:"'l3t"1l,i:?:r% Rao Univers.ltY or Health Sciences' Rep bv its Registrar

il;';;;;l, f"Li,ig,n' state-506002 ...RESP.NDENr'

AND

1

2

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate tvledical Courses) Rules' 2021' as amended by G O'

Ms. No.'148, Health, Medical and Family Welfare (Cl ) Department' dated

2g.1o.2o24, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held lhat residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of India' and as well as it

violates the Articles 14' 15' 19' and 21 of the Constitutron of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate
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courses NEET pG 2024 0n ',6.04.2024 and consequentry direct the respondent
No' 2 to rreat the petrtroner as a Locar candidate for af the purposes of Admission
into PG lledrcai Dr;gree arrd Diploma Courses Academic ,1ear 2A24-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Health
Sciences, Tela nga na State.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rure Vfl of the Terangana Medicar coleges (Ad mission into
Postgraduate Medicar courses) Rures, 2021 as amended vide G.o. Ms. No.14g
Health, Medical and Family welfare (c1) Department dated 28.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High coun may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for aI the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR university of Hearth sciences Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent Alo.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WR]T PETITION NO; 31637 0F 2024
Between:

Mamidisetti Sri S
R/o. H.No.1-93,
Pradesh 533244

ai Pavan, Sio. Gooala Krishna, Aged about 26 years, Occ: Student,chintatapatti Maih Road nalorel- EaiiG,i['Gi' "o[ti"t 
Andhra

.,.PETITIONER
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AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022

2. The Kaloji Narayana Rao University of Health Sciences, Rep, by its Registrar
Warangal, Telangana State-506002

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Courl may be

pleased to issue a writ or order or direction more particularly in the nature of writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021 , as amended by G.O.

Ms. No.148, Health, Ir/edical and Family Welfare (C1) Department, dated

2811012024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tvBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon',ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 2811012024 after Natronal board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule Vlll of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses Rules, 2021 as amended vide G O' Ms' No 148
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Health, Medical and Family Welfare (Cl ) Department dated 2811012024 issued by

the Respondent No. 1, oending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in supoort of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into P13 Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31640 OF 2024

Between:

Kommoju Amrutha Varshini, D/o. Kommoju Venkata Raju, Aged about 24 years,
Occ: Student, Rl/o. H.No.7-1-220146, Flat No.202, Sravya D Estates, Dharam Karam
Road, Opp. Nature Cure Hospital, Balkampet, Hyderabad - 500016.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary, Medical Health and
Family Welfare Department, Dr. B.R. Ambedkar Telangana State Secretariat,
Hyderabad -500022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by lts Registrar
Warangal, Tela ng a na State-506002.

...RESPONDENTS

Petit on under Artrcle 22i6 of the Constitution of lndia praying that in the

circumstances stated n the affidavit filed therewith, the High Court may be

p eased to lssue a ATI or o.der or direction more particularly in tl're nature of Writ

of l\,4andanrus dec arlng the Rule VIll of the Telangana Medical Colleges
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(Admission into Postgraduate lr/edical Courses) Rules' 2021' as amended by G O'

Ms. No.'148, Health, Medical and Family Welfare (C'1) Department' dated

28t10t2024, issued by Respondent No 1 ' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violates the Articles 14' 1 5' '19' and 21 of the Constitution of lndia as the said

amendment is made on 28t1Ot2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16t0412024 and consequently direct the respondent

No, 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG tr/ledical Degree and Diploma Courses Academic yeat 2024'25 \n

pursuant to NEET (PG) 2024-25' under the aegts oI KNR University of Health

Sciences' Telangana State

lA NO: 1 OF 2024

Petition under Section '15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G O' Ms No l48

Health, Medical and Famity Welfare (Cl) Department daled 28t1Ot2O24 issued by

the Respondent No' 1' pending disposal of this Writ petition'

IANO:2 OF 2024

Petition under Section 15

the affidavit filed in support of th

the respondent No 2 to treat

purposes of Admission into PG

year 2024-25 under the aegis

I CPC praying that in the circumstances stated in

e petition, the High Court may be pleased to direct

the petitioner as a Local candidate for all the

lr,4edical Degree and Diploma Courses Academic

of KNR Unrversity of Health Sciences Telangan;:

State, pendlng disposal of the Writ petition
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Counset for the petirioner: SRt B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counset forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31 643 0F 2024
Between:

AND

professional postgraduate courses are impermissible, wh
the catena of Judgments of the Hon,ble Supreme Court o
violates the Articles 14, 15, 19, and 21 of the Constitut
amendment is made on 2B_10-2024 after National board o
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courses NEET pG 2024 on 16.04.2024 and consequen
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of Health Sciences, Rep bv its Registrar

...RESPONDENTS

Potitron under Article 226 of the Constitution of lndia praying that in the
crrcumstances stated n the affidavit filed therewith, the High Courl may beple'rsed to issue a wr t or order or directron more particurarry in the nature of writof l\,4andamus declarrng the Rule Vlll of the Telangana Medical Colleges
(Admission rnto postgraduate lVredicar courses) Rures, 2021, as amended by G.o.Ms. No,148, Health, Vledical and Family Welfare (Cl) Department, dated
28.10.2024, issued by Respondent No. 1, on the ground that jt violates thejudgment of the Honibre Supreme cou( in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricary herd that residence-
based reservations other than institutional preference (MBBS Course) in
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No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25' tn

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State

IA NO :1 OF 2024

Petition under Section 15'1 CPC praying that in the crrcumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspendtheRuleVllloftheTelanganaMedicalColleges(Admissioninto
Postgraduate Medical Courses) Rules' 2021 as amended vide G'O' Ms No 148

Health, Medical and Family Welfare (Cl) Department dated 28'10 2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' 
-SENIOR 

COUNSEL.-... 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRA-BHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION NO: 316 5 4U-F 2024

Between:

3iial??oi?f 'fi iR: 5fl "{,'F'lcf;X"lfi ill [lillilil'f3"fi?:'['?3,1i3"*'on??:
ViStritiiplii, eengiiore karnataka - 560017'

AND

...PETITIONER
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The State of Telanoana. Rep. by its principal Secretary lvledical Health andFamirv werfare Dedartment 'or. 6.n. n.b-.'oirii".iriijana state secretariatHyderabad -500022.

The Kaloii Naravana Rao Univers_ity of Health Sciences, Reo. by its RegistrarWarangat, Telangana State_s0600d.

...RESPONDENTS

Petrtion under Anicle 226 of the Constitution of lndia prayjng that in the
circumstances stated rn the arfidavit fired therewith, the High court may be
preased to issue a lvr t or order or direction more partrcurarly in the nature of writoI L,landamus dec a.inq the Rule VIll of the Telangana lryledical Colleges
(Admission into postg.aduate Vedical Courses) Rules, 2021, as amended by G.O.
l\4s. No.148, Healtr Nrledical and Family Welfare (Cl ) Department, dated
28 10.2024, issued by Respondent No. 1 , on the ground that it violates the
judgment of the Hon'bre supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) SCC 654), where the 3 Judge Bench categoricaily herd that residence-
based reservations other than institutionar preference (MBBS course) in
professionar postgraduate courses are impermissibre, which has been foflowed in
the catena of Judgments of the Hon'bre Supreme court of rndia, and as we, as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 2g/1012024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Locar candidate for aI the purposes of Admission
into PG l,,4edical Degree ancl Dip,oma Courses Academic year 2.024-25, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR University of Hearth
Sciences Telanga na S tate

2

lA NO: 1 OF 2024

Petitron under Section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in supporl of the petttion, the High Court may be oleased to

mrssion into

Ms. No.148

suspend the Rule V of the Telangana A/edical Colleges (Ad
Postgraduate Medjcal Courses) Rules, 202.1 as amended vide G.O.

1
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Health, Medical and Family welfare (cl ) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B' MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the ResPondent No.1

counsel for the Respondent No'2: sRl A. PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITIO N NO:31659 0F 2024

AND

SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Between:

Ir/anne Likhitha, D/o. Ivlanne Narendra Kumar, Aged about 26 years..occ: ,s.ludent,
i+;."i:4:9o: K.R x. nbJld"n.v. vtal t'to :o+ Tadiga-dapa Penamaluru Mandal Porankr

inriJl, kibr,", District Andhra Pradesh-S21 137

...PETITIONER

1. The State of Telangana, Re
Familv Welfare Department
Hydeiabad -5O0O22.

its Princioal Secretary Medical Health and

.R-. nmOrjOt<ar Telang-ana State Secretariat

ty of Health Sciences, Rep by its Registrar
2.

...RESPONDENTS

p. bv
Dr. B

2 The Kaloii NaraYana Rao Universi
Warangai, Telarigana State-50600

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleasedtoissueaWritororderordirectionmoreparticularlyinthenatureofWrit

of lr.4andamus declaring the Rule Vlll of the Telangana Medical Colleges
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(Admission into Postgraduate lVedical Courses) Rules, 2021, as amended by G.O.

Ms No.148, Health, N.4edical and Family Wetfare (C1) Department,

daled2S.10.2024, issued by Respondent No. 1, on the ground that it violates the
judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categoricaily held that residence-

based reservations cther than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the constitution of lndia as the said

amendment is made on 28-10-2o24 after National board of examination in medicat

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequenfly direct the respondent
No. 2 to treat the petiticner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024_ZS, in
pursuant to NEET (.?()) 2024-25 under the aegis of KNR University of Health

Sciences, Telanga na State

lA NO: 1 OF 2024

Petrtion under S,--ction 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High coun may be pleased to
suspend the Rule t'rlli of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vlde G.O. lVs. No.14g

Health, Medical and Family wetfare (c1)Department dated 29.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cPc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No,2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG Medical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Wri( petition.
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Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No,2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31675 OF 2024

Between:

Tadepalli Manoj Ram, S/o. T. Sridhar, Aged about 27 years, occ: Student, R/0. FIat

tto.1OZ, Bhanukiran Apartments Erragadda, Hyderabad - 500018.

..,PETITIONER

AND

'1 . The State of Telangana, Re
Family Welfare Department
Hyderabad -500022.

o bv its Princioal Secretary N4edical Health and
br.'9.n. Ambddkar Telang'ana State Secretariat

The Kaloii Naravana Rao University of Health Sciences, Rep by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

2

Petition under Articte 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ or order or direction more particularly in the nature of writ

of Mandamus declaring the Rule Vlll of the Telangana Medical colleges

(Admission into Postgraduate lvledical Courses) Rules, 202'l , as amended by G O'

Ms.No.l48,Health,Ir,4edicalandFamilyWelfare(C1)Department,dated
28.10.2024, issued by Respondent No' 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchcategorical|yheldthatresidence-

based reservations other than institutional preference (lr,4BBS course) in

professional postgraduate courses are impermissible' which has been followed in

thecatenaofJudgmentsoftheHon'bleSupremeCourtoflndia,andasweIlasit
violates the Articles 14, 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after NatiOnal board of examination ln medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.O4.2O24 and consequently direct the respondent
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No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG l\,4edical Degree and Diploma Courses Academic yeat 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Scrences, Telanga na State.

lA NO: 1 OF 2024

Petitron under Section '1 51 CPC praying that in the circumstances stated in

the affidavit liled in supporl of the petrtion, the High Ccu11 may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate tt4edical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (Cl ) Department dated 28.10.2024 issued by

the Respondent No. '1 , pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Wrrt petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENER,AL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31677 OF 2024

Betwee n:

Nikitha Srinivas, D/o C N Srinivas, Age: 26 Years, Occ: Student, R/o. Flat
I.1.o,90?. Sai Mephana Brundavan Apartments, Sainagar, Malkajgiri, Medchal-
Malkajgiri Dist, T.5-500 047.

ge: 25 Years, Occ: Student, R/o.5-11,
lly (M), Karimnagar (Dt), Telanagana-

2. Kamidi Akhila, D/o K Venkat Reddy, A
Devarampally, Regulagudem, Yadlapa
505 503.
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3. M Padmavathi, Dio l\,4 Dathathriya, Age. 39 Years, Occ: Govt. Servant, R/o. 1-
9-698/51, Anjaiah Nagar, New Nallakunta, Hyderabad, Tetangana-500 044

4, Nenavath Usha Sree, D/o Nenavath Gopal, Age: 27 Years, Occ: Student, R/o.
2-1-19, Plot No.'19, Venkateswara Colony, Bandlaguda Jagir, Rajendranagar,
Rangareddy Dist, Telangana-500 086.

5. K. Sri Jahnnavi ltrlouneeka, C/o Katam Satyanarayana, Age: 24 Years, Occ:
Student, No.12-701203, GMRC Bluebells Heights, Road No-7, Adarshnagar,
lvieerpet, Rangareddy Dist, Telangana-500 097.

...PETITIONERS

AND

1. The State of Telangana, Rep by. Principal Secretary, Medical and Health
Department, Secretariat, Hyderabad.

2. Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,
Warangal, Telangana.

3. The National Testing Agency, Rep By- its Chair-Person, 1"t Floor, NSICMDBP
Building, Okhla lndustrial Estate, New Delhi-1 10 020

.,.RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Coud may be

pleased to issue appropriate Writ order or direction more particularly. one in the

nature of Writ of l\,4andamus, declaring the Local Candidates Clause 5 (ii) as

prescribed in the Prospectus, vide G.0-MS 149- Health Medical and Family

Welfare Cl Dept , daled 2811012024, as be ng illega. unconstitutronal, manifestly

arbitrary with malafide intention and declare the petitioners as LOCAL

CANDIDATES for all purposes of admissions into l\,4 D (Ayush) Courses under

competent Authority Quota for 2024-25.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to stay

all further proceedings qf admission process in whatsoever manner taken up by

the KNR University of Health Sciences for admissions in MD (Ayush) Course$

under Competent Authority Quota for 2024-25, pending disposal of this writ

petition.

Gounsel for the Petitioners: SRI SRINIVASA REDDY K.
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Counsel for the Respondent No.1: SRI A. SUDARSHAN REOOY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

Counsel forthe Respondent No.3: SRI GADI PRAVEEN KUMAR'
DEPUTY SOLICITOR GENERAL OF INDIA

WRIT PETITION NO: 31705 OF 2024

Between:

Ramachandran Vaidehi Sai Supreethi, D/o. Krishnan Ramachandran, Aged about 26
years, Occ. Student R/o. H.No. 55-12-4, lV l\,4TC Colony HB Colony, Visakhapatnam
(Urban) Andhra Pradesh - 530022.

...PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medica Health and
Fam ly Welfare Department Dr. B.R. Ambedkar Telangana Stat-^ Secretariat
Hyderabad - 5AC322

2. The Kaloji Narayana Rao University of Health Sciences Rep. by its Registrar
Warangal, Tetangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'b e Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categoricaliy held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

viotates the Articles 14, 15, 19, and 21 of the Constitution of India as the said

amendment is made or 28-10-?-024 after National board of examination in medical

sciences (NBEMS) has issued notrficatron for admtssion into the post graduate
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courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

IA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in supporl of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana l\/edical Colleges (Admission into

Postgraduatetr/edicaICourses)Rules,2O2,lasamendedvideG,o'MS,No148

Health, Medical and Family welfare (cl ) Deparlment dated 28 10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition'

IA NO'.20F 2024

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedtodirect

therespondentNo'2totreatthepetitionerasaLocatcandidateforallthe
purposes of Admission into PG lvedical Degree and Diploma Courses Academic

year2024-25undertheaegisofKNRUniversityofHealthSciences,Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S,C. FOR KNRUHS

WRIT PETITI ON NO :31718 OF 2024

Between:

K. Tanvi. D/o. Santhosh Kulkarni, Aged about.25.years' Occ: Student R/o H'No'2-1-

;: dfi 
', 

ij i ;;i Nt:a'r.r'"* rl'r r i i r r 
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...PETITIONER
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1 The State of Telangana, Rep.
Family Welfare Department D
Hyderabad -50A022.

Principal Secreta ry Medical
Ambedkar Telangana State

bv
B

Health and
Secretariat

2. The Kaloji Nara,/ana Rao University of Health Sciences, Rep
Warangal, Telangana State-506002.

by' its Registrar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Tetangana Medical Colleges
(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.'148, Health, Medical and Family Welfare (C'1 ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep am vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'bte Supreme Court of lndra, and as welt as it

violates the Artrcles 14, '1 5, 19, and 21 of the Constitution of lndia as the said

amendment is made ot 28-10-2024 after National board of ei(amination in medical

sc ences (NBENIS) has issuecl notification for admrssion into the pcst graduate

courses NEET PG 2O?.4 on 16.A4.2024 and consequently direct the respondent

No. 2 to treat the petitroner as a Local candidate for all the pLrrposes of Admission

into PG Medical Degree and Diploma Courses Academrc year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana Slate.

IA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical colleges (Admission into

Postgraduate Medical Courses) Rules,2021 as amended vide G.O. Ms. No.148
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Health, tt/edical and Family Welfare (Cl ) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Couri may be pleased to direct

the respondent No, 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending d isposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31743 OF 2024

Between:

Dr. Poreddy Srija, D/o. Poreddy Srinivas Reddy, Age: 25 years, Occupation: Doctor,
resident of G7, Nirmala kubera heights, peezadiguda, I\,4edchel I\'lalkajgiri District,
Telangana 500039

PETITIONER

AND

1. The State of Telangana, Re
Family Welfare Department
Hyderabad - 500022

rincrpal Secretary Medical Health and
mbedkar Telangana State Secretarial

bvi
r.B

p
D

tsP
RA

2. fhe Kaloji Narayana Rao University of Health Sciences, Rep by its Regislrar,
Warangal Telangana State - 506002

,..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ, order or direction more particularly one in the nature of

Writ of Mandamus declaring Rule B of the Telangana Medical Colleges,
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(Admission into Postgraduate (AYUSH) Courses) Rules,2024, as issued by G.O.

Ms. 149, Health, Medical and Family Welfare Cl Departmenl dated 28.10.2024

issued by Respondent No 1 on the ground that it violates the judgment of the

Honorable Supreme Court in Dr Pradeep Jain vs Union of lndia 1984 3 SCC 654

where the (3) Judges Bench categorically held that residence-based reservations

other than institutional preference in professional postgraduate courses are

impermissible which has been followed in the catena of Judgments of the Hon'ble

Supreme Court of India and as well as it violates the Articles 14, 15,19 and 21 oI

the Constitution of lndia as the said Notification is issued on 28 10.2024 aftet

National Testing Agency (NTA) issuing Public Notice for All lndia Ayush Post

Graduate Entrance Test (AIAPGET)-2024 has issued notiftcation for admission

into the post graduat,l courses l\,4 D AYUSH 2024 on 16.O4.2024 and consequently

direct the Respcndent No 2 tc treat the petitioner as a Lor;al candidate for all the

purposes of Acim ssion nto tr,4 D (Ayurveda) Courses for the Acadentic year 2024-

25 in pursuant to NTA - AIAPGET 2024-25 under the aegis of KNR University of

Health Sciences Telangana State and / or consider the writ petitioner candidature

in the leftover seats, thereby the petitioner be eligible for admission into MD

(ayurveda) courses under Competent Authority Quota for the Academic yeat 2024'

25.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fiied in support of the petition, the High Court may be pleased to

suspend the Rule 8 of the Telangana l\,4edical Colleges, (Admission into

Postgraduate (AYUSH) Courses) Rules, 2024, as issued by G.O. tr/s. 149, Health,

Medical and Family Welfare C1 Department dated 2811012024 issued by the

Respondent No. 1, cending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Sectron 151 CPC praying that in the circumstances stated rn

the affidavit f led in support of the petition, the High Court may be pleased to direct

the Respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of admission into MD (ayurveda) courses under Competent Authority
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Quota for the Academic year 2024-25 under the aegis of KNR University of Health

Sciences, Telangana State, pending disposal of the Writ petition'

Counsel for the Petitioner: Mr' MD SULTANA BASHA

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel forthe Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

WRIT PETITION N O: 31818 oF 2024

Between:

Dr. Samudrala Vijay Kumar, S/o Samudrala Thirupathr' aaed 27 vears' Occ

Avurveda Doctor Rio Vana'ie"iu", tii'rg; r"d lVanoat) JayJshankar Bhuoalpalli

T6langana, Pin code - 505504 ...,ET'T.ONER

AND

1 . The State of Telangana' Rep by- its Principal Secretarv Medical Health and

Familv welfare o"patient"'or. 'B R A.buot rr Telang'ana state secretariat

Hydeiabad - 500022

2. The Kaloji Narayana Rao University of Health Sciences' Rep by its Registrar'
- W"t"ngii Telangana State - 506002

,..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ, order or direction more particularly one in the nature of

Writ of Mandamus declaring Rule 8 of the Telangana tvledical Colleges,

(Admission into Postgraduate (AYUSH) Courses) Rules' 2024' as issued by GO

fvls. 149, Health, Medical and Family Welfare Cl Departmenl dated 28'10 2024

issuedbyRespondentNolonthegroundthatitviolatesthejudgmentofthe
Hon'ble Supreme Court in Dr Pradeep Jain vs Union of lndia 1984 3 SCC 654

where the (3) Judge Bench categorically held that residence-based reservations

other than institutional preference in professional postgraduate courses are

impermissible which has been followed in the catena of Judgments of the Hon'ble

Supreme Court of lndia and as well as it violates the Arlicles 14' 15' 19 and 21 ol

the Constitution of lndia as the said Notrfication is rssued on 28'10'2024 after
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National Testing Agency (NTA) issuing Public Notice for All lndia Ayush post

Graduate Entrance T€st (AIAPGET) - 2024 has issued notificat,on ftr admission

into the post graduate courses IVD AYUSH 2024 on i6.04.2024 and consequently

direct the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into I\,4 D (Ayurveda) Courses for the Academic year 2024-

25 in pursuant to NTA - AIAPGET 2024-25 and receive the application under the

aegis of KNR University of Health sciences Telangana state and / or consider the

writ petitioner candidature in the leftover seats, thereby the petitioner be eligible

for admission into MD (ayurveda) courses under competent Authority euota for
the Academic yeat 2024-25.

lA NO: 1 OF 2024

Petition under Section 15'1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule B of the Telangana Medical colleges, (Adnrission into

Postgraduate (AYUSH) Courses) Rules, 2024, as issued by GO lVs. 149, Health,

,4edical and Family V/elfare Cl Department dated 29.10 2OZ4 issued by the

Respondent No 1. penCing disposal of this Writ petition.

Petition under Se;ctron 15r cpc praying that in the cir0umstances stated in
the affidav t frled in suoi)o11 of the petition, the High court may be pleased to direct

the Respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of admission into MD (ayurveda) courses under competent Authority
Quota for the Academic year 2o24-2s consequen y receive the application under
the aegis of KNR University of Health Sciences, Telangana State, pending

disposal of the Writ petition.

Counsel for the Petitioner: Mr. MD SULTANA BASHA

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

lA NO: 2 OF 2024
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WRIT PETITION NO: 31846 OF 2024

Mooram Reddy Greeshma Reddy, D/o. M.Venkata Subba Reddy, Aged about 25

vears, Occ. Str..rdent, R/o. H.No.ii303-4, Maruthl Nagar Yerramukkapalli, Kadapa,
VSR District Andhra Pradesh - 516004

Between:

AND

..,PETITIONER

1

2

The State of Telangana, Rep. by its Principal Secretary Medical Health and
Fimity Welfare Deflartment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 500022.

The Kaloii Narayana Rao University of Health Sciences, Rep by its Registrar
Warangai, Telangana State-506002.

.,.RESPONDENTS

Petition under Article 226 ot lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical colleges

(Admission into Postgraduate Medical courses) Rules, 2021, as amended by G.o.

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

2g.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984(3)SCC654),wherethe3JudgeBenchCategoricallyhe|dthatresidence-

based reservations other than institutional preference (l\,4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it

violates the Articles 14, 15, 1g, and 21 of the Constitution of lndia as the said

amendment is made ot 28-10-2024 after National bOard of examination in medical

sciences(NBEIVS)hasissuednotificationforadmissionintothepostgraduate
courses NEET PG 2024 on 16,O4.2024 and consequently direct the respondent

No.2totreatthepetitioneraSaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic yeat 2024-25 ' in

pursuanttoNEET(PG)2024-2s,undertheaegisofKNRUniversityofHealth

Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
suspend the Rule vrrr of the Telangana Medical colleges (Admission into
Postgraduate [v]edicar courses) Rures, 2021 as amended vide G.o IVs. No.14g
Health, Medical and Family wetfare (c1) Department dated 28.10.2024 issued by
the Respondent No. 1 pe nding disposal of this Writ oetition.

lA NO:2 OF 2024

Petition under sectron 151 cpc praying that in the circurnstan:es stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG Medical Degree and Diploma courses Academic
yeat 2024-25 under the aegis of KNR University of Hearth Sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRt B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITIO NNO; 31854 OF 2024

Between:

Dhooreddv Prudhvr RerJdv. 9rq D Vljayender Reddy. Aged abour 25 Vearsocc Sruddnr. H No 18-394:Bin. rueta;i 
'C,lrtiivltn,iJnJgrr,'Rrn;ZiJ.ov"oL?=ii.

Telangana State-50921 6

...PETITIONER
AND

The State of 1e argana. Rep. by its principal Secretary Medical and Health
F a m i I y W e'1 a re D r p; rr m e n r.'S e 

" 
ie tu rt at a ilioln ir, 

"i"vlli, 
o, o - 5 O 0O 5 5.

Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar,Wara nga I

a

..RESPONDENTS
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Petition under Article 226 oI lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ' order or direction more particularly one in the nature of

Writ of Mandamus or any other appropriate writ'

(i)

( ii)

(iii)

To declare the G.O Ms No 148' HM and FW Department'

dated.28.10.2024 in so far as amendment No 4 to Telangana lMedical

Colleges (Admission into Post Graduate Medical Courses) Rules' 2021

issued in G.O.Ms No 155' HM and FW (Cl) Department'

dated.l8.ll.202linsofarasamendingRuleVlIloftheRules202las
illegal and arbitrary'

To declare the explanation A and B to Rule Vlll of the Rules' 2021 vide

G.O.Ms. No.148' HM and FW Department' dated 28 10 2024 is arbitrary

and violative of the Article 14 of the Constitution'

To permit the Petitioner for admission rnto Post Graduate courses for the

year 2024-2025 by 2nd Respondent Universrty wrthout reference to

explanation A and B of Rule Vlll of the Rules' 202'1

IA NO: oF 20241

petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the Respondents to consider the application for admission into the PG Medical

Course without reference to Explanation A or B to Rule Vlll of Rules' 2021 as

amended vide G O Ms No'148' HM and FW Departmenl'dated28'10'2024'

Gounsel for the Petitioner: SRI G' VIDYA SAG-AR' SfNIOR COUNSEL
' "''' -nepii's-et'tl 

ru e's nt NAYAKAwAD I RAM ESH

cou nser for the Responde nt No' 1 : 
= 
*'*.tXB053l+I [.ti!Ii.

SRI A. PR,ABHAKAR RAO'
S.C, FOR KNRUHSCounsel for the ResPondent No'2:
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WRIT PETITIO N NO: 3185I OF 2024

Between:

charumuri sevita Krishna. D/o. charumuri raraka Bhaskar,.Aged about 26 years,occ: student R/o. 'r4-36 sriram wagii F;nrgoft; -[/;;oii,' 
wEiic"Ja"Jriin'niiiuPradesh - 534320.

...PETITIONER

AND

1' The State of reranoana, R."p.. by ils principar secretary Medicar Hearth andFamiry werfare Defartmeni b-'r. b. n. n,beilaii""tun gun, state secretariatHyderabad -S0OOZ2.

2, The Kaloii Naravana Ra9 UIriv^eJ:sLIy of Health Sciences, Rep. by its RegistrarWaranga'i Telangana State-5060021

...RESPONDENTS

Petitron under A(icle 226 of the Constitution of Ind a praying that in the
crTcumstances stated in the affidavit fired therewith, the High courl may be
pleased to issue a writ or order or direction more particurarry in the nature of wrrt
of rr'4andamus crccr:rr ng the Rure V I of the Terangana rr4edicar ccleges
(Admission into Postgraduate rvredicar courses) Rures, 2021, as amended by G.o.
N.4s. No.148, Health t\ledicat and Family Wetfare (C1) Depa,-ment, dated
28 102024' issued by Respondent No. 1, on the ground that it viorates the
judgment of the Hon'bre Supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricaily herd that residence-
based reservations other than institutionar preference (MBBS course) in
professionar postgraduate courses are impermissibre, which has been folowed in
the catena of Judgments of the Hon'ble supreme court of India, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEIVS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for arr the purposes of Admission
into PG A,iledical Degree and Diploma Courses Academic year 2024_25, in
pursuant to NEET (pc) 2OZ4-25, under the aegis of KNR tJniversity of Health
Sciences, Telangana State.
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colteges (Admission into

Postgraduate Medical Courses) Rules' 2021 as amended vide G'O lVls No 148

Health, Medical and Family Welfare (Cl ) Department dated 28'10 2024 issued by

the Respondent N. 1, pending disposal of this Writ petition

lA NO: 2 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG lVledical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL-'- 
riei;nesiNTlNc snt ALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the ResPondent No'2 SRIA. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETITION NO: 31865 oF 2024

Between:

Tutica Omkar Varshith, S/o. Tutica Sridhar N-agesh, Aoed about 23 years' Occ:

Student R/o. H.No.16-1 t-t:irctt 2 5l rai-r'r"r oo Vj"t'a Millennium Towers Saleem

i;l;4"6;y .4alakpet, Hvderabad - 500036 ...pE,,oNER
AND

The State of Telangana, ReP'
Familv Welfare Department Dr
Hydeiabad -500022

bv its Principal Secrerary Medical Health and'6 i, nrUejalar Telang-ana State Secretarial1

2. The Kalo
Waranga

iiNaravanaRaoUniversityofHealthSciences,Rep'byitsRegistrar
i, Telangana State-S06002.

...RESPONDENTS
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petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
preased to issue a r,vrit or order or direction more pa,-icurarry in the nature of writof A,4andamus declaring the Rule Vllt of the Telangana Medrcal Colleges
(Admission into postgraduate Medicar courses) Rures, 202.1 , as amended by G.o.Ms. No.148, Health. Medical and Family Welfare (C1 ) Department, dated
2811012A24, issued by Respondent No .1 , on the ground that it violates the
ludgment of the Hon'trle Supreme court in Dr. pradeep Jain vs. Union of rndia,(1984 (3) SCc 654) r,vhere the 3 Judge Bench categoricary herd that residence-
based reservations rther than institutionar preference (MBBS course) inprofessionar postgraduate courses are impermissibre, which has been forrowed inthe catena of Judgments of the Hon'ble Supreme court of lndia, and as well as it
viorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the saidamendment is made on 28-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 1610412024 and consequenry direct the respondentNo 2 to treat the petitioner as a Locar candidate for a, the purposes of Admissioninto PG lVedical Degree and Diploma courses Academic year 2024-zs, inpursuant to NEET (pG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO:'1 oF 2024

Petition under Sectron 151 cpc praying that in the circumstances stated in
the affidavlt filed in srr!po,1 ol the petition, the High Court may be pleased to
suspend the Rure V,r of the Terangana A/edicar coreges (Admission into
Postgraduate rr/edicar courses) Rures, 2021 as amended vide G.o. Ms. No.148
Health, Medicar and Fanriry werfare (c'r ) Department dated 2E.1o,2024 issued by
the Respondent No, 1, oending disposal of this Writ petitjon.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for afl the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
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yeat 2024'25 under the aegis of KNR Unrversity of Health Sciences Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL- -. 
NEPNESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHAKAR RAO'
S.C. FOR KNRUHS

Between:

Anmol Panda. D/o. K.C.Panda, Aged about 27 yearc' Occ: Student' R/o' Chakunda'

daraOaai, Ganjam Odisha - 761108'

Prcsenllv residino at Flat No 201 Sai Paraside' R K Enclave Radhakrishnapuram'

Sa]nif<pu'ri Secunderabad - 500094' ...,ET'T'ONER

AND

1. The State of Telangana' Rep' by ils Principal Secretary l\'4edioal Health and

Famitv welfare o"p5ixiuni6|..- 6.R-. eru"otrr Telang'ana state secretariat

HYdeiabad -500022

2. The Kaloli Narayana Rao Universrty of Health Sciences' Rep' by its Registrar
- 

Walangai, Telangana State-S06002

...RESPONDENTS

Petition under Atlicle 226 of the Constitution of lndia praying that in the

WRIT PET ITION NO : 31873 OF 2024

circumstances stated in the affidavit filed therewith, the High Court maY be

more particularly in the nature of Writ
pleased to issue a writ or order or direction

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate ltledical Courses) Rules' 202'1 ' as amended by G O

Ms. No.148, Health, Medical and Family Welfare (Cl) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it
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vrorates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 2gr1or2o24 after Nationar board of examination in medicar
sciences (NBE[/S) has issued notification for admission into the post graduate
courses NEET pG 2024 0n 16.04.2024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Locar candidate for aI the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (pG) 2024_25, under the aegis of KNR University of Health
Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired n supporl 0f the petition, the High court may be preased to
suspend the Ruie Vu of the Terangana Medicar coleges (Admission into
Postgraduate l\,4ed cal Courses) Rules, 2021 as amended vide G.O li,4s No.148
Health' l"4edicar and Famiry werfare (cl ) Department dated 28.io.zo24 issued by
the Respondent No. 1. pending disposal of thrs Writ petjtion.

lA NO: 2 OF 2024

Petrtion under section 151 cpc praying that in the circumstanoes stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for ail the
purposes of Admission into pG lvredicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Hearth sciences. Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. MA'UR REDD', SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS
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WRIT PETITION NO: 31915 0F 2024

Between:

Kova Raveena, D/o. Sudhakara Rao, Aged about 2^6 years' Occ: Student' Rl/o l
L'in'e] cniritir-rihi Prakasam Andhra Pradesh - 523226'

...PETITIONER

AND

1 The State of Telangana, Rep. by its Princioal Secretary Medical Health, and

ilili-rull"iiur"-o"drrtnl"nib, b.R n.bedt ar Telangana state secretanat

Hydeiabad '500022.

The Kaloii Naravana Rao University of Health Sciences' Rep by its Registrar

Warangal, Telangana State- 506002 '

..,RESPONDENTS

2

Petition under Anicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

ofMandamusdeclaringtheRuleVllloftheTelanganalr'4edicalColleges
(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health, IVledical and Family Welfare (C'1 ) Department' dated

28.10.2024, issued by Respondent No' 1' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categoricallv held that residence-

based reservations other than institutional preference (lvlBBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia' and as well as it

violatestheArticles14'15,19'and2loltheConstitutionoflndiaasthesaid
amendmentismadeon2a.lo-2o24afterNationaIboardofexaminationinmedical

Sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

courses NEET PG 2024 on 16'O4'2024 and consequently direct the respondent

No.2totreatthepetitionerasaLocaIcandidateforallthepurposesofAdmission

into PG lvledical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25 ' under the aegis of KNR University of Health

Sciences, Telangana State
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lA NO: 1 OF 2024

Petition uoder Section ,151 cpc praying that in the circumstances stated in
the affidavit filed ir :;upport of the petition, the High Coun may Lre pleased to

suspend the Rule \/lll of the Telangana lr/edical colleges (Admission into
Postgraduate l\,4edica Courses) Rules, 2O2i as amended vide G.O. N,4s. No.148

Health, lvedical and Family welfare (ci) Department datecl 29.10.2024 issued by
the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to direct
the respondent No.2 to treat the petitioner as a Local candidate for all the
purposes of Admission into pG Medical Degree and Diploma courses Academic
year 2024-25 under the aegis of KNR University of Health sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRt B. MAYUR REDDy, SENIOR COUNSEL
REPRESENTING SRI ALLURI OIVAKAR REDDY

Counsel for the Respondent No.i: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 31917 0F 2024

Betwee n :

Mlss^Swat Singn. D/o Sri S-aryay Kumar, Aged about 26 years. Occ. MBBS R/o E-1/4, Sadhampuri road No. 6D Gahdhinbagfr,"patni, elLir

AND
..PETITIONER

1 The State of Telangana, rep by its principal Secretary. Medical and HealthDepartment, secreta-riat, nyciera6ao, feianSinJ-- "*''
Kaloji Narayana Rao University of Health Sciences, Rep by its Registrar,Warangal, Telangana State

2

...RESPONDENTS
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Petition under Arlicle 226 of the Constitutron of Indra praying that n the

circumstances stated in the affidavit filed therewith, the High Courl may be

pleased to issue a writ order or direction especially one ln the nature of writ of

mandamus declaring the rule 4 of GO Ms No. 148 Health, Medical and Family

Welfare (C'1 ) Department dated 2811O12014 as it is illegal, arbitrary, discriminatory

and unreasonable and therefore violative of article 14 and 15 of the Constitution of

lndia and denying the admission into PG lr/edical Degree/Diploma Courses under,

Competent Authority quota for 2024-25 daled 3011012024 even though the

petitioner completed her MBBS in State of Telangana as illegal arbitrary and

consequently to declare the rule 4 of GO MS No 148 Health tr/edical And Family

Welfare (Cl ) Department dated 2811012024 as null and void and to direct the

respondents to treat the petitioner as local candidate.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondents to receive the application in pursuance of notification for

admission in to P.G. Medical Degree/Diploma Courses daled 3O11012024 (ln Kaloji

Narayana Rao University of Health Sciences Telangana) by treating petitioner as

local candidates pending disposal of the Writ Petition.

Counsel for the Petitioner: SRI GUDI MADHUSUDHAN REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C. FOR KNRUHS

WRIT PETITION NO: 31925 OF 2024

Between:

Jana Rahul, S/o.
H.No.25-9-284, 4
Pradesh -524004.

Jana Venkata Seshaiah, Aged about 27 years, Occ. Student, Rl/o.

' Cross Road Z P Colony, Andhrakesari Nagar Nellore, Andhra

AND

.,.PETITIONER
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1

2

The State of Telangana, Rep. by its Principal Secretary Medical Health. and
Family Welfare Dei'artment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -500022.

The Kaloii Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a wr t oT order or direction more particularly in the nature of Writ

of [Vandamus dec aring the Rule Vlll of the Telangana lt/edical Colleges

(Admission rnto Postgraduate l\,4edical Courses) Rules, 202', as amended by G.O

Ms. No.148, HeaLth Ir,4edical and Family Welfare (C1) Department, dated

2811012024, issued by Respondent No.1, on the ground that it violates the

ludgment of the Ho1'ble Supreme Court in Dr. Pradeep Jain vs Urion of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (IVBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 of the Constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEI\,S) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petrtion under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule \/lll of the Telangana Medical Colleges (Acmissron into

Postgraduate N4ed cal Courses) Rules, 202'l as amended vide G O lt/s. No.148

Health, lUedical and Famrly Welfare (C1) Department dated 2811012024 issued by

the Respondent No. 1, pending disposal of this Writ petition.
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lA NO: 2 OF 2024

PetitionunderSection,l5lCPCprayingthatintheCircumstancesstatedin

the affidavit filed in support of the petition, the High court may be pleased to direct

therespondentNo.2totreatthepetitionerasaLocalcandidateforallthe
purposes of Admission into PG Medical Degree and piploma Courses Academic

yeal2o24.2SUndertheaegisofKNRUniversityofHealthSciences'Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel forthe Respondent No'1: SRI A' SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A PRABHAKAR RAO'
S.C, FOR KNRUHS

WRIT PETITION N O: 31994 OF 2024

Between:

Posa Sai Nayana D/o. Posa l\4alikarjuna' -Aged aboul 25 vears Occ: Sludent

iri"i.ir.il".a_i:i6eioruiie, siisJi"nr"hr., Raleev Nasar Yu6ufsuda, Hyderabad-

500045. ...PET|IONER

AND

The State of Telangana, ReP b

Fimilv Welfare Department Dr.
Hydeiabad - 500022.

v its Principal Secretary, Medical Health and
'a.i{. emueoler Telaniana State Secretariat

The Kaloii Naravana Rao University of Health Sciences' Rep' by its Registrar

Warangai, Telangana State-506002' 
...RES'ONDENTS

1

2

PetitionunderArticle226oflheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleasedtoissueawritororderordirectionmorepartrcularlyinthenatureofWrit

of lvlandamus declaring the Rule VIll of the Telangana lr'4edical Colleges

(Admission into Postgraduate l\'4edical Courses) Rules' 2021' as amended by G O

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28.1O.2024, issued by Respondent No I' on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jatn vs Union of lndia'

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-



l.ls

based reservations other than institutionar preference (rvBBS course) in
p'ofcss onar post-(rra(ruate courses are irrpermrssibre, whici has beern folrowed in
the catena of Judgnrents of the Hon'ble supreme court of rndia, anc as weI as it
v olates the Arlrcres '14 15. 19, and 21 0f the constitution of rndia as the said
arnendment is made on 2B-10-2024 after Nationar board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2a24 0n 16.04.2024 and consequenry direct the respondent
No. 2 to treat the petitioner as a Locar candidate for ail the purposes of Admission
into PG [/edicat Degree and Diploma Courses Academic yeat 2O24_2i, in
pursuant to NEET (pG) 2024-25, under the aegis of KNR university of Hearth
Sciences, Telangana State.

lA NO: 't OF 2024

Petition under Section 1s1 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the Rure r,z, of the Terangana rVledicar coreges (Admission inro
Postgraduate l\ledrca (lourses) Rules. ZO2i as amended vide G O. lvis. No..l4g
Hearth 

'\4edicar 
and Famirv werfare (c'1 ) Department dated 2g 1o 2024 issued by

the ResponCent No .l , pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petrt on under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High cou,t may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for a| the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Hearth sciences, Terangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS



Alekya Naalla, D/o. Venkat Prakash N
H.No.1-4-14811 , Road No. 5 Gouds C
Reddy District, Telangana - 500060.
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WRIT PETITION NO: 32010 OF 2024

aalla, Aged a6out 24 years, Occ. Student, R/o.
olony, New li,4aruti Naga(E), Kothapet, Ranga

Between:

.PETITIONER

AND

'l The State of Telangana, Rep.
Family Welfare Department, Dr
Hyderabad -5OO022.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-S06002.

..,RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased tO issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana .Medical Colleges

(Admission into Postgraduate Medical Courses) Rules,2021, as amended byG O.

Ms. No.148, Health, Medical and Family Welfare (C1) Department' dated

28110t2O24, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr' Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than tnstitutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 28110t2024 after National board of examination in medical

sciences (NBEMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

into PG Medicat Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

by
,B

its Prrncrpal Secretary, Medical Health and
.R Ambedkar Telangana State Secretariat,
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lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule VIll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical anC Family Welfare (C1) Department dated 2811012024 issued by

the Respondent No i, pending disposal of this Writ petition

lA NO: 2 OF 2024

Petttion under rSection 151 CPC praying that in the circumstances stated in

thc. alfrdav t filed in support of the petition, the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Gounsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32227 OF 2024

Betwee n

Guntupa 1 Supriya, D/c. Guntupalli Sekhar, Aged about 26 years, Occ: Student, Fyo.
1 6512, Danarapall !/il age, Tadikonda lVlandal, Guntur District, Andhra pradesh.

AND 
...PET|T|ONER

The State oF Telangana, Rep. by its Pnncipal Secretary Medical Health and
Family Welfare lepartment Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad - 50A022.

The Kaloji Narayana Rao Univers-ity-of Health Sciences, Rep. by its Registrar
Warangal, Telangana State - 506002_

...RESPONDENTS

1

2



l4l

Petition under Article 226 of the Constitution of India praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Ir,4andamus declaring the Rule Vlll of the Telangana Medical colleges

(Admission into Postgraduate Medical Courses) Rules' 2021, as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (C1) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon',ble Supreme court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon',ble Supreme court of lndia, and as well as it

violales the A(icles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examtnation in medrcal

sciences (NBEN/S) has issued notification for admission lnto the post graduate

courses NEET PG 2024 on 1604.2024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candrdate for all the purposes of Admission

into pG lr/edical Degree and Diploma courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State,

lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No.2 to treat the petitioner as a Local candidate for all the

purposes of Admission into. PG Medical Degree and Diploma courses Academic

year 2024-25 under the aegis of KNR University of Health sciences, Telangana

State, pending disposal of the Writ petition.

lA NO:2 OF 024

Petition under section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspendtheRuleVllloftheTelanganaMedicaIColleges(Admissioninto
Postgraduate tvledical Courses) Rules, 202'l as amended vrde G'O' I\'4 s No 148



Health, lvledical and Famrly welfare (c1) Department dated 28.10.2c24 issued by
the Respondent No. 1 pending disposal of this Writ petition

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENTOR GOUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counlel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO :32235 0F 2024

Betwee n:

Navuluri ..Brry?, D/o. Snnivasa _Rao, Aged about 2g years, Occ, Student RyoPokuru Village, Voletivari palem t\,4andal, p"rakasam Oistiici, AncifrI p;rJ;;:' ' '""
...PETITIONER

by rts Principal Sec.etary [\4edicar Health and
B.R. Ambedkar Telangana State Secretariat

AND

1 The State o, Tetanga'la. Rep.
Fam,ly Wetfa.e Depalment Dr
Hvderabad - 5C)0)22

The Kaloli Nararyana Rao University of Health Sciences
War'angal, Telan(tana State-5o6ooi.

Rep by rts Registrar

...RESPONDENTS

Pet t on und-.r Arrcre 226 of the constrtLrtion of rndia praying that in the
crrcumstances stated n the arfidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of [,4andamus decraring the Rure vU r of the Tetangana Medicar co eges
(Admission into Postgraduate Medical courses) Rules, 2021, as amended by G.o.
Ms. No.148, Health, Medical and Family Welfare (C.l ) Department, dated
28.'l.0.2024, issued by Respondent No. 'r, on the ground that it viorates the
judgment of the Hon'bre supreme court in Dr. pradeep Jain vs. Union of rndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricafly held that residence-
based reservations other than ,institutionar preference (MBBS course) in
professional postgraduate courses are impermissible, which has been followed in
the catena of Judgments of the Hon'bre supreme court of rndia, and as wel as it
violates the Articles 14, 1s, 19, and 21 of the constitution of rndia as the said
amendment rs made cn 28-10-2024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate

2
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courses NEET PG 2024 on 16.04.2024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Locat candidate for all the purposes of Admission
into PG Medical Degree and Diproma courses Academic yeat 2024-25, in
pursuant to NEET (PG) 2024-2s, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 1 51 cPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to

suspend the Rule vlll of the Telangana Medical colleges (Admrssion into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. lVs. No.14g

Health, Medical and Family welfare (cl ) Department dated 28.1o 2oz4 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for alt the
purposes of Admission into PG lr/edical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A, PRABHAKAR RAO,
S.C, FOR KNRUHS

WRIT PETITION NO: 32246 OF 2024

Between:

Kalluri Sri Sai Teja, S/o. Srinivasa Rao, Aged about 25 years, Occ: Student, R/o.9-
84, West Street, Tadikonda, Guntur, Guntur District, Andhra Pradesh

...PETITIONER



144

AND

1. The State of Telangana, Rep. by its
Family Welfare Department Dr. B.R.
Hyderabad - 5AOO22

2. The Kalojl Narayana Rao University of Health Sciences, Rep by its Registrar
Warangal, Te a rgana State-506002

...RESPONDENTS

Principal Secretary lr/ed ica I

Ambedkar Telangana State
Health and
Secretariat

Petition under Article 226 of the Constitutlon of India praying that in the

circumstances statec rn the affidavrt filed therewith, the High Court may be

pleased to issue a lvrit or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms, No.1 48, Health lvledical and Family Welfare (C1 ) Department, dated

28.10.2024, issued by Respondent No. '1 , on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia.

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Arlicles 14, 15, 19, and 21 of the Constitution of lndia as the said

amendment rs made ctn 28-10-2024 after National board of examination in medical

sciences (NBEIMS) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16 04.2024 and consequently direct the respondent

No. 2 to treat the petilioner as a Local candidate for all the purposes of Admission

into PG l\,4edical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET r.PG) 2024-25, under the aegis of KNR University of Health

Sc'enccs. Tela nga n;r State

lA NO: 'l OF 2024

Petition under Section 151 CPC praying that in the clrcumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148



t+\

Health, Medical and Family Welfare (Cl ) Department dated 28.j0.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section '151 CPC praying that in the crrcumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for alt the

purposes of Admission into PG lrzledical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C, FOR KNRUHS

WRIT PETITION NO: 32273 OF 2024

Betwee n:

Nukavarapu Sai Sowmya, D/o. It4ohanrao, Aged about 25 years, Occ: Student, R/o
1-30, Vairidhari Annavaram Village, Jujjuru Mandal, Krishna District, Andhra Pradesh

PETITIONER

AND

1. The State of Telangana, Rep. by its Principal Secretary Medical Health and
Family Welfare Department Dr. B.R. Ambedkar Telangana State Secretariat
Hyderabad -50OO22.

2. The Kaloji Narayana Rao University of Health Sciences, Rep. by its Registrar
Warangal, Telangana State-506002.

,..RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate [t4edical Courses) Rules, 2021, as amended by G.O.
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Ms. No.148, Health tvledical and Family Welfare (Ci ) Department, dated

28.10.2024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon,ble Supreme court in Dr. Pradeep Jain vs. Union of lndia,

(19S4 (3) SCC 654), where the 3 Judge Bench categoricatly held that residence-

based reservations other than institutional preference (MBBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble Supreme Court of lndia, and as well as it

violates the Articles 14, 15, 19, and 21 0f the constitution of lndia as the said

amendment is made on 28-10-2024 after National board of examination in medical

sciences (NBEl\/S) has issued notification for admission into the post graduate

courses NEET PG 2l)24 on 16.o4.2024 and consequently direct the respondent

No 2 to treat the oetrtioner as a Local candidate for all the purposes of Admission

into PG MeCical Degree and Diploma Courses Academic yeat 2024'25, in

pursuant to NEET ',?G) 2A24'25, under the aegrs of KNR Unlversity of Health

Sc;ences. Tela nga na State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (Cl ) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG It/edical Degree and Diploma Courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposa of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY
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Counsel forthe Respondent No.1: SRI A. SUDARSHAN REDOY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32274 OF 2024

AND

Between:

Kumbhagiri Jahnavi, D/o. Mohan Rao, Aged about 25 years, Occ: Student, R/o
184/1 , Tiruvuru Village and lvlandal, Krishna District, Andhra Pradesh.

PETITIONER

1. The State of Telangana, Rep.
Family Welfare Department Dr
Hyderabad -500022

by
B

its Principal Secretary l\,4edical Health and
R. Ambedkar Telangana State Secretariat

by its Registra r

,..RESPONDENTS

Petition under Article 226 of lf'e Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules, 2021, as amended by G.O.

Ms. No.148, Health, Itrledical and Family Welfare (Cl) Department, dated

2811012024, issued by Respondent No. 1, on the ground that it violates the

judgment of the Hon'ble Supreme Court in Dr. Pradeep Jain vs. Union of lndia,

(1984 (3) SCC 654), where the 3 Judge Bench categorically held that residence-

based reservations other than institutional preference (tt4BBS Course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon ble Supreme Court of lndia, and as well as it

violates the Articles 14. 15. 19. and 21 of the Constitution of India as lhe saiC

amendment is made on 2811012024 after Natronal board of examination in medica'

sciences (NBEN/S) has issued notification for admission into the post graduate

courses NEET PG 2024 on 1610412024 and consequently direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission

2. The Kaloji Narayana Rao University of Health Sciences, Rep
Warangal, Telangana State-506002.

1
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into PG l\,4edical Degree and Diploma Courses Acadernic year 2024-25' in

pursuant to NEET t:.PG) 202^-25, under the aegis of KNR University of Health

Sciences. Telanga na State.

lA NO: 'l OF 2024

Petition under ljectlon 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to direct

the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG l\/edical Degree and Diploma Courses Academic

yeat 2024-25 under the aegis of KNR University of Health Sciences, Telangana

State, pending disposal of the Writ petition.

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate lr/edical Courses) Rules, 2021 as amended vide G.O, Ms. No,'l48

Health, Medical and Family Welfare (Cl) Department dated 2811012024 issued by

the Respondent No 1 pending disposal of this Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REODY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 32289 OF 2024

Between:

Damam Pranay Sai, S/o. Damam Chinna Lakshman Kumar, Aged about 25 years
occ: Student ruo. a3-253-iB 01, Amritha npartmeni t'ldar"ei,asr,yim strroor,
Kurnool Town and Mandal, Kurnool District, Andhra Pradesh.

...PETITIONER
AND
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1. The State of rerangana, Req by its principar Secretary [/edicar Hearth andFamiry werfare Dep-artment or. 'e R n.o-e?t a,- rerang'ana 
-siaL s"iili*rrHyderabad -500022.

2 Il:"[l9ii ]:,ry-rll Rao University of Heatth Sciences, Rep by its Registrar
Warangat, Telanqana State-506002.

,,.RESPONDENTS

Petition under Artiole 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit fired therewith, the High courl may be
pleased to issue a writ or order or direction more particularly in the nature of writ
of ltr4andamus declaring the Rule Vlll of the Tetangana Medicar colleges
(Admission into Postgraduate Medical courses) Rures, 202'1 , as amended by G.o.
Ms. No.'148, Health, tVedical and Family Welfare (Cl) Department, dated
28.10.2024, issued by Respondent No. 'r, on the ground that it viorates the
judgment of the Hon'ble supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categorically held that residence-
based reservations other than institulional preference (tr/BBS course) in

professional postgraduate courses are impermissible, which has been followed in

the catena of Judgments of the Hon'ble supreme court of lndia, and as well as it
violates the Articles 14, 15, 19, and 21 of the constitution of lndra as the said

amendment is made on 28-10-2024 after National board of examrnation in medical

sciences (NBElvs) has issued notification for admission into the post graduate

courses NEET PG 2024 on 16.04.2024 and consequen y direct the respondent

No. 2 to treat the petitioner as a Local candidate for all the purposes of Adnrission

into PG Medical Degree and Diploma Courses Academic year 2024-25, in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

Sciences, Telangana State.

lA NO: 1 OF 2024

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rule Vlll of the Telangana Medical Colleges (Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G.O. Ms. No.148

Health, Medical and Family Welfare (C1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.
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IANO:2OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct

therespondentNo.2totreatthepetitionerasaLocalcandidateforallthe
purposesofAdmissionintoPGMedicalDegreeandDiplomaCoursesAcademic

year 2024-25 under the aegis of KNR University of Health sciences Telangana

State, pending disposal of the Writ petition

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S,C, FOR KNRUHS

WRIT PETITIO N NO: 32494 OF 2024

Between:

Dr. Ramva Medaraboina, D/o. M. Krishna, Aged about 27 years, Occ:

[.Nol+lt-zzlt, Flat No. 405, Sathvi Block Venkateshwara Heights,

Nagar, Nacharam, Medchal Malkajgiri District.

Doctor, R/o.
Opp HMT

...PETITIONER

AND

The State of Telangana, Rep. by it Principal Secretary-to Government, Health,

rueorcit Jnt Familf Weifare (Ci) Department, Dr' B. R. Ambedkar Telangana
State, Secretariat, HYderabad.

Kaloji Narayana Rao University of Health Sciences' Telangana, Warangal,
Rep. by its Registrar.

...RESPONDENTS

Petition under Arlicle 226 of the constitution of lndra praying that in the

clrcumstances stated in the affidavit flled therewith, the High Court may be

pleased to issue writ or order more particularly one in the nature of writ o{

l\,4andamus (1) that Rule- vlll (i) and (ii) of Telangana l\rledica colleges admitted in

to Post Graduate MeCical Courses Rule 2021 of amended vide G' O Ms No 148

Health, Medical and Family Welfare (Cl ) Department dated 28.10 2024, as it is

illegal, arbitrary, discriminatory and unreasonable and is therefore violative of

2
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lA NO: 1 oF 2024

Petition under Section 1 51 CpC praying that tn the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to directthe respondents to receive the application in pursuance of notification for
admission in to p G Medicar Degree/ Diproma courses dated 3011012024 ( rn
Kaloji Narayana Rao University of Hearth sciences Terangana )by treating
petitioner as local candidate pending disposal of the Writ petition.

lA NO: 2 oF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondents receive offrine apprication from the petitioner or receive onrine
apprication of the petitioner by providing suitabre option to Enabre the petitioner to
make online application pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. SHIVA KUMAR

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDy,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,

articre 'r4 and '15 0f the constitution of rndia. (2) Funherdecrare that the para_1(A)(i) and (ii) of the notification for admission in to p. G. Medicar Degree/Diproma
courses under, competent Authority quota for 2024-25 dated 30.10.2024 asillegar, arbitrary and unreasonabre and is arso contrary to Rure-r of the Terangana
Medicar corege admission into p. G. Medicar corege Rures 202.r. (3) Furtherdecrare that petitioner sha' be regarded as erigibre by treating her as rocar
candidate. (4) Further decrare that not extending the benefit being treated as rocar
candidate on par with those who have passed MBBS/equivalent examination froma Medical lnstitution in Telangana State, Siddardha lvledical College (As is
provided in para-1(c) of the notification dated 30.10.2024 issued by the 2"d
respondent is illegal and discriminatory

S.C. FOR KNRUHS
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WRIT PETITION NO: 32969 0F 2024

Between

Pad m
H,No.
District

AND

ini Yadavalli W/o Mahender Gaddam' Aged about 42 vears' Occ' Doctor'

2-94. Near Han:man 
't'SLlirripli'Viiruil"t' 

ctrinnartoour lt'4anoal' Siddipet

...PETITIONER

The State of Telangana, ReP, bY

irilir, W"ttut" Defartment Dr' B
Hydeiabad -500022.

The Kaloii Narayana Rao Universi
\hi;"r;;s;i, Telangana State-5o6oo

PetitionunderArlicle226oftheConstitutionoflndiaprayingthatinthe

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a w"lt or order or directton more particularlv in the nature of Writ

of Mandamus decrarrng the Rure V of the Telangana Medicar co[eges

(Admission into Postqraduate Medical Courses) Rules' 2021 as amended by G O'

Ms,No.148,Healthli'4edicalandFamilyWelfare(C1)Department'dated
28,1a.2024 issued by Respondent No, 1' on the groUnl that it Violates the

judgment of the Honcrable Supreme CoL;rt in Dr' Pradeep Jain vs' Union of lndia'

(1984 (3) SCC 65'1). tvhere the 3 Judge Bench categorically held that residence-

based reservations cther than institutional preference (tr4BBS Course) in

professional postgraduate courses are impermissible' which has been followed in

the catena of Judgements of the Honorable Supreme Court of lndia' and as well

asitviolatestheArticlesl4,'15'19'and2loftheConstitutionoflndiaasthesaid

its Principal Secretary fvledical Health and

. nl nii'd.ior,ri i"lang'a na State S ecreta riat

ty of Health Sciences, Rep by its Registrar

2.

...RESPONDENTS

amendment is made on 28-10-2024 after National board of examination in medical

Sciences(NBEMS)hasissuednotificationforadmissionintothepostgraduate

courses NEET PG 2024 on 16'04'2024 and con-sequently direct the respondent

No.2totreatthepetitionerasaLocalcandidateforallthepurposesofAdmission

into PG Medical Degree and Diploma Courses Academic year 2024-25 ' in

pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health

1

Sciences, Telangana State



ts3

lA NO: 1 OF 2024

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in supporl of the petition, the High court may be preased to

suspend the Rule Vlll of the Telangana Ir4edical colleges (Admission into
Postgraduate l\rledical courses) Rures, 2021 as amended vide G o. t\,4s. No.148
Health, Medical and Family welfare (c1) Department dated 28.10.2024 issued by

the Respondent No. 1, pending disposal of this Writ petition.

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pteased to direct
the respondent No. 2 to treat the petitioner as a Local candidate for all the
purposes of Admission into PG Medical Degree and Diploma courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 33149 OF 2024

Betwee n:

Dr,N.Sravanthi, D/o. N.Yadagiri Rao, Age 39 Years, Occ
Office of District Hospital, Peddapalli, Peddapalli District

AND

Civil Assistant Surgeon,

...PETITIONER

1

2

The State of Telangana, Rep by its Principal Secretary to Government,
Health, [t4edical and Family Welfare (C'1) Department, Dr.B.R.Ambedkar
Telangana State Secretariat, Hyderabad.

Kaloji. Narayana Rao University of Health Sciences Telangana, Warangal,
Rep. by its Registrar.

...RESPONDENTS
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Petition under Article 226 of lhe constitution of lndia praying that in'the

circumstances stated in the affidavit filed therewith, the High court may be

pleasedtoissueawritorderordirectionespeciallyoneinthenatureofwritof
mandamus declaring that

a) That Rule-Vlllt'l) I and ll of Telangana Medical colleges admitted in to Post

Graduate N4edical Courses Rule 2021 of amended vide G O'lt'4s No 148

Health lr.4edical and Family Welfare (Cl ) Department dated 28 10.2014' as

it is illegal, arl)itrary, discrlminatory and unreasonable and is therefore

vro ative of artrc e '1 4 and 15 of the Constitution of lndia

b) Further declare that the para-1(A) (i) and (ii) of the notification for

admrssions in to P.G, tvledical Degree/Diploma Courses under, Competent

Authority quota for 2024-25 dated 31 .1O.2024 as illegal, arbitrary and

unreasonable and is also contrary to Rule-l of the Telangana lvledlcal

College admission into P.G. lr'4edical College Rules 2021.

c) Further declare that petitioner shall be regarded as eligible by treating her

as local candidate.

d) Further declare that not extending the benefit of being treated as local

candidates as was extended to the cantdates who have studied in the state

vide institutions outside the State of Telangana, is illegal and discriminatory

and is violative of Article 14 and 15 of the Constitution of lndia.

e) Further declare that not extending the benefit being treated as local

candidate on par with those who have passed MBBS/equivalent

examination from a Medical tnstitution in Telangana State, Siddardha

l\4edical College (As is provided in para-1(c) of the notification dated

31 .1O.2024 lssued by the 2nd respondent is illegal and discriminatory

lA NO: 1 OF 2024

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavrt filed rn support of the petition, the High court may be pleased to direct

the respondents to receive the application in pursuanCe of notification for

admission in to P G, Medical Degree/Diploma Courses dated 31 ,10,2024 (ln Kaloji

Narayana Rao University of Health Sciences Telangana) by treating petitioners as

local candidates pending disposal of the Writ Petition.
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IA NO: 2 oF 2024

petition under section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased to directthe respondents receive offline application from the petitioner or receive onlineapplication of the petitioner by providing suitable option to unable the petitioner tomake online application pending disposal of the Writ petition.

Counset for the petition"r,.:!1yt!URENDER 
RAO, SENIOR COUNSEL

REPRESENTING SRI SRII\iIVAsa neo rransiii.Iu
Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,

THE ADVOCATE GENERAL
Counsel for the Respondent No.2: SRI_A. PRABHAKAR RAO,

S.C. FOR KNRUHS

WRIT PETITION NO:3 3242 0F 2024
Between:

?i,il,il'Yr',fl'Jfl ;'^3J:,"?il,'"iT,:ili:l??,ip,?BL,li"1^;.?..".,y1ii.. Doctor. Rio 3-

.PETITIONER
AND

1

ifi il",i% fii l"iT8i,lfl 
"n"B,:[Hyoeraoad _ 500022

tsP
RA '#t'J'o?: : ?T,:fy, #tm 3ff I#l:1

ilf,,.#?:i*ruru:?: Si,l"T;SbU 
or Hearth Sciences, Rep. by its Resistrar,

2

...RESPONDENTS
petition under Arlicre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue a writ, order or direction more particurarry one in the nature ofWrit of Mandamus declaring Rule g of the Telangana Medical Colleges,(Admission into postgraduate (AyUSH) Courses) Rules, 2024, as issued by G.O.Ms. 149, Health, Ivledical and Family Welfare Cl Departmen t dated 28.1A.2024issued by Respondent No .l on the ground that it viotates the judgment of theHon'ble supreme court in Dr pradeep Jain vs Union of rndia 19g4 3 scc 654where the (3) Judges Bench categoricary herd that resrdence-based reservations



l5r)

other than institutlonal preference in professional postgra'luate courses are

irnpermissible which has been followed in the catena of Judgements of the Hon'ble

Supreme Court of lndia and as well as it violates the Articles '4' 15' 19 and 21 of

the Constitution of lndia as the said Notification is issued on 28 '1O '2024 attet

National Testing Agency (NTA) issuing Public Notice for All lndia Ayush Post

Graduate Entrance Test (AIAPGE 1)'2024 has issued notification for admisslon

into the post graduate courses MD AYUSH 2024 on 16 '04 '2024 and consequently

direct the Respondent No 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into MD (Ayurveda) Courses for the Academic year 2024'

25 in pursuant to NTA - AIAPGET 2024-25 under the aegis of KNR University of

Health Sciences Telangana State and / or consider the writ petitioner candidature

in the leftover seats, thereby the petitioner be eligible for admission into MD

(ayurveda) courses under Competent Authority Quota for the Academic yeat 2024'

Petltion under Sectton 151 CPC praying that in the circumstanoes s

the affidavit filed in supporl of the petrtion' the High court may be ple

suspend the Rule I of the Telangana N'4edical Colleges' (Adrrissi

Postgraduate (AYUSH) Courses) Rules' 2024' as issued by G O Ms 149'

lvledical and Family \Nelfare C1 Department dated 28 10 2024 issued

lA NO: 1 o F 2024

Respondent No l, pending disposal of this Writ petition

IANQ:2 OF 2024

Counsel for the Petitioner: MT. MD. SULTANA BASHA

Petition under Section 151 CPC praying that in the circumstances

the affidavit fired in support of the petition, the High court may be preased

the Respondent No 2 to treat the petitioner as a Local candidate fo

purposes of admission into MD (ayurveda) courses under Competent

Quota for the Academic year 2024-25 under the aegis of KNR University

Sciences, Telangana State, pending disposal of the Writ petition.

tated in

ased to

on into

Health,

by the

stated in

to direct

r all the

AuthoritY

of Health

counsel for the Respondent No'1: sRl A' suDARiBt[SfiSIL^rennr-
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Counsel forthe Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 34019 oF 2024
Between:

pgs.qri-Qaby sri Vidhya, D/o. Rayana, Age-d about 2s years, occ: student, Ryo. 3.1-24-1lrst1. prashanthi Niravam. rrr nciaol ahaiai rlliii xrir*;rp;ffi.' ' " " " '

AND ...PET|T|ONER

'1 . The State of Telangana, R.uL OV^ its principal Secretary l\4edical Health andFamity Wetfare Dedartment D. B R nmuelra. r",rng,rn; SiIG sEii.irl ,rHyderabad -SOOO22.

2. The Kaloji Naravana Rao University of Health Sciences. Rep by its RegistrarWarangai. Tetarigana State_SOOOOT

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue a writ or order or direction more particurarry in the nature of writ
of Mandamus decraring the Rure VIr of the Terangana Medicar coleges
(Admission into Postgraduate Medical courses) Rules, 2021, as amended by G.o.
Ms. No.148, Health, Irrtedical and Family Welfare (C1) Department, dated
2811012024, issued by Respondent No. '1 , on the ground that it viorates the
judgment of the Hon'bre supreme court in Dr. pradeep Jain vs, Union of India,
(1984 (3) scc 654), where the 3 Judge Bench categorica[y herd that residence-
based reservations other than institutional preference (lr/BBS course) in
professional postgraduate courses are impermrssrble, which has been followed i,
the catena of Judgements of the Hon'bre Supreme court of rndia, and as weI as it

violates the Articles 14, 15, 19, and 2i of the constitution of lndia as the said
amendment is made on 21-io-2o24 after National board of examination in medicar
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET PG 2024 on 1610412024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diproma courses Academic year 2024-25, in
pursuant to NEET (PG) 2024-25, under the aegis of KNR University of Health
Sciences, Telangana State.
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IA NO 11 0F 2024

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in srpport of the petition, the High Court may be pleased to

suspend the Rule Vlll of the Telangana Medical Colleges Admission into

Postgraduate Medical Courses) Rules, 2021 as amended vide G 0 Ms No l48

Health,lr4edicalandFamilyWelfare(C1)Departmentdated2Sll0l2024issuedby

the Respondent No. 1, pending disposal of this Writ petition'

lA NO: 2 OF 2024

Petition under Section 151 CPC praying that in the c',rcumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased pleased

to direct the respondent No. 2 to treat the petitioner as a Local candidate for all the

purposes of Admission into PG Medical Degree and Diploma courses Academic

year 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition and pass

Counsel for the Petitioner: SRI B. MA,YUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY'
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

WRIT PETITION NO: 34025 OF 2024

Between:

Nunna Neha Sar Seeta Venkamma, D/o
Occ: Student R/o. 75-2-412, Out
NTR(Krishna) District, Andhra Pradesh.

AND

Nunna Anlaneyulu Aged about 25 years'
Aqency. Bhavanip,lram, Kamakotinagar,

.."PETITIONER

1. The State of Telangana, ReP
Family Welfare DePartment Dr.
Hyderabad -500022.

bv its Principal Secretary Medical Health and
il.R. Rmoeidtar Tetangana State Secretariat

2 The Kaloii Narayana Rao University of Health Sciences, Rep by its Registrar
Warangai, Telangana State-506002. 

...RES,ONDENTS
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Petition under Articre 226 0f the constitution ot rndia praying that in thecircumstances stated in the affidavit filed therewith, the High Court may bepleased to issue a writ or order or direction more particurarry in the nature of writof Mandamus decraring the Rure v, of the Terangana tvredicar coreges
(Admission into postgraduate Medical Courses) Rules, 2021, as amended by G.O.IVs. No.148, Health, IVedical and Family Welfare (Cl ) Department, dated
2811012024' issued by Respondent No. 1, on the ground that it viorates thejudgment of the Honble Supreme court in Dr. pradeep Jain vs. Union of lndia,
(1984 (3) scc 654), where the 3 Judge Bench categoricary herd that residence-
based reservations other than institutionar preference (MBBS course) inprofessionar postgraduate courses are impermissibre, which has been forowed in
the catena of Judgements of the Honbre Supreme court of rndia, and as we, as it
violates the Articres 14, 15, 19, and 21 0f the constitution of rndia as the said
amendment is made on 2g/1012024 after Nationar board of examination in medical
sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 1610412024 and consequenfly direct the respondent
No 2 to treat the petitioner as a Local candidate for a, the purposes of Admrssion
into PG rt/edicar Degree and Diproma courses Academic year 2024_25. inpursuant to NEET (PG) 2024'25, under the aegrs of KNR University of Hearth
Sciences, Telanga na State.

lA NO: 1 OF 2024

IA NO: 2 oF 2024

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the Rure v,r of the Terangana Medicar coreges (Admission into
Postgraduate Medical courses) Rules, 2021 as amended vide G.o. l\zis. No.14g
Health, Medical and Family welfare (cl) Department ctated 2gl1ol2o24issued by
the Respondent No. .i, pending disposal of this Writ petition.

Petition under Section 15'r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for aI the
purposes of Admission into pG ,\,edicar Degree and Diproma courses Academic



yeat 2024-25 under the aegis of KNR University of Health Sciences' Telangana

State, pending disposal of the Writ petition'

Counsel for the Petitioner: SRI B' MAYUR REDDY' SENIOR COUNSEL-" 
iliineseNTlNc sRl ALLURI DIvAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHAN REDDY'

THE ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI A' PRABHA-KAR RAO'
S.C. FOR KNRUHS

160

WRIT PETITION NO: 34293 oF 2024

Between:

Pulioati Sreesarpushpanjart D/o sreenivasulu Aged about 26 vears Occ: Student'

R/o. H.\o B-23a-13-.\' L a ! "Nlsii 'xI"-o'r' Furam Prat<a6an D'strict Andhra

Pradesh State ..,'ET,T'ONER

AND

Tne State of Terangana Reo' by its Prrncipal Slcretarv Medical Health and

Femilv We,are Depalment br"L n nruJOlar Tela'rgana State Secretariat

Hydeiabad'500022

The Kalo Naravana Rao University of Health Sciences' Rep by its Registrar

Warangai Telangana State-506002 ...RES'ONDENTS

Petition under Article 226 ot lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue a writ or order or direction more particularly in the nature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission into Postgraduate Medical Courses) Rules' 2021' as amended by G O'

Ms. No.148, Health, Medical and Family Welfare (C'1) Department' dated

28.10.2024, issued by Respondent No l ' on the ground that it violates the

1

2

judgment of the Hon'ble Supreme Court in Dr'

(1984 (3) SCC 654), where the 3 Judge Bench

based reservations other than instrtutional

Pradeep Jain vs. Union of lndia,

categorically held that residence-

preference (MBBS Course) in

orofessional postgraduate courses are impermissible' which has been followed in

the catena of Judgernents of the Hon'ble Supreme Courl of lndia' and as well as it

violates the Articlers 14, 15, 19 and 21 of the Constituticn of lndia as the said

amendment is made on ?8-10-2024 after National board of examrnation in medical



sciences (NBEMS) has issued notification for admission into the post graduate
courses NEET pG 2024 on 16.04.2024 and consequenfly direct the respondent
No. 2 to treat the petitioner as a Local candidate for all the purposes of Admission
into PG Medical Degree and Diploma Courses Academic year 2024-25, in
pursuant to NEET (pG) 2024-2s, under the aegis of KNR University of Hearth
Sciences, Telangana State.

t6t

WRIT PETITION N O: 3437 1 0F 2024

lA NO: 1 oF 2024

IA NO: 2 OF 2024

Petition under Section '151 cpc praying that in the circumstances stated i.
the affidavit filed in support of the petition, the High Courl may be pleased to
suspend the Rule VIll of the Telangana lr,4edical Colleges (Admission int,
Postgraduate Medical courses) Rules, 2021 as amended vide G.o. .'r1s. No..148
Hearth' A'4edicar and Family werfare (c'1 ) Department dated 28.10 2024 issued by
the Respondent No. .l 

, pending disposal of thjs Writ petition.

Petition under section '15'r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to direct
the respondent No. 2 to treat the petitioner as a Locar candidate for ail the
purposes of Admission into pG Medicar Degree and Diproma courses Academic
year 2024-25 under the aegis of KNR University of Health Sciences, Telangana
State, pending disposal of the Writ petition.

Counsel for the petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL
REPRESENTING SRI ALLURI DIVAKAi REDDY

Counsel for the Respondent No.1: SRI A. SUDARSHAN REDDY,
THE ADVOCATE GENERAL

Counsel for the Respondent No.2: SRI A. PRABHAKAR RAO,
S.C, FOR KNRUHS

Between

)i95li5ltl::!il.,'l,Rl"*,?',livas, Ased about 23 yea1s, oc,9: Srudenr R/o H ,.,ro

sircilla Districr, Tetangana sgt!:" subhramanyarir t"lagat' vemutl;;''0,.'nrir";li

AND ..PETITIONER
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lne SLate o' lealgana' Rel' by lts Prlncipal S?cretary t4edical Health and

Familv we,'a'e Department D'"6 R" nm u-Jolar Terarg'ana State Secretariat

fl!",lil"'o'ii9jror'.'; Rao Unrversitv or Health sciences' Rep b)' its Resistrar

wr"trnqil -e la rig an a State-506002' ..RESPONDENTS

Petition under Ar-rrcle 226 of the Constitution of India praying that in the

circumslances staled in the affidavlt filed therewrth' the High Court may be

pleased to issue a vvrlL or order or direction more particularly in the rrature of Writ

of Mandamus declaring the Rule Vlll of the Telangana Medical Colleges

(Admission lnto Postgraduate Medical Courses) Rules' 2021' as amended by G'O

Ms. No.148, Health, lvledical and Family Welfare (C1) Department' dated

28t1012024, issued by Respondent No 1' on the around that it violates the Articles

14, 15, 19,and 21 of the Constitution of lndia as the said amendment is made on

28110t2o24 for admission into the post graduate courses NEET PG 2024 on

16104t2024 consequently direct the respondent No 2 to treat the petitioner as a

Local candidate for all the purposes of Admission into PG Medical Degree and

Diploma Courses Academic year 2024-25' in pursuant to NEET (PG) 2024-25'

under the aegis of KNR University of Health Sciences' Telangana State

2

IA NO: 10 F 2024
Petltion under

the aff idavit filed in
Section 151 CPC praying that in the circumstances stated in

;;;;i "i tnl peiition, tn" Hisn court mav.be pleased to

iill";i' ;'"' i"rlntrna Medical cotleges -(Admission 
into

"i 
iortt".i Rules' 

"zo2t as amended vide G'o Ms No 148

ir*iu Witrr" (C1) Department dated 28l10/2024 issued bv

I pending disposal of this Writ petition'

Poslgraduate Medic
Healtlr. N,4 ed ica I ard

suspend the Ru e

the ResPondent No

Petition unrj

the aff ida vlt fired rn

the respondent N

purposes oI Admis
year 2024 -25 unde

er Section 151 CPC PraY ng

o 2 to treat the Petitioner as

IA NO 20F 2024
that in the circumstances stated tn

support of the Petition, the High Court maY be Pleased to direct

a Local candidate for al the

sion into PG N,4edical Degree and Diploma Courses Academic

r the aegis of KNR UniversitY of Health Sciences, Telangana

State. Pend inq d isPosal of the Writ Petition

Counsel for the Petitioner: SRI B. MAYUR REDDY, SENIOR COUNSEL

REPRESENTING SRI ALLURI DIVAKAR REDDY

Counsel for the Respondent No'1: SRI A' SUDARSHANREDDY'
THE ADVOCATE GENERAL

Counsel for the ResPondent No'2: SRI A. PRABHAKAR RAO,
S.C. FOR KNRUHS

The Court made the following: COMMON ORDER
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THE HON'BLE THE CHIEF JUSTIC E ALOK ARADHE

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION Nos. 30777 30801 31093 31161
31288,3 1297.3 1315. 3 13r7. 3 1319. 31350. 31356.
31357 31361 3 t362 31369 31375 3t376 31396
31412 31431 31450 31454 37470 31472 3L473
3L475,31481, 314A2.3 1484. 314a7.3 1493. 3 L496.
3L497 ,31499.3t505. 31508. 31515. 31518. 31520.
31523 31s27 31532 31533 31535 31538 31541
375,42,31545. 31546. 31548. 31554. 31559. 31565.
31572 31578 31582 31584 31587 31504 37621
31623 31628 31630 37637 3L640 37643 31654
31659 31675 31677 31705 31718 3t743 31818
31846 31854 3 1858 3r865 31873 31915 31917
31925 ,3 7994.3 2010. 32227.32235.32246.32273.
32274 322A9 32494 32969 33149 33242 34019

34o25,34293 and 3437 L of 2024

coMMON ORDER : lPcr the Hon'ble the ChieJ,trsttcc At.,k Aradhc)

Mr. M.Surender Rao, learned Senior Counsel

representing Mr. Srinivasa Rao Madiraju, iearned counsel

for the petitioners in W.p.Nos.3 OZ7I and 33149 of 2024.

AND
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Mr. S.Satyam Reddy, learned Senior Counsel

representing Mr. Sarasani Rahul Reddy, learned counsel

for the petitioner in W'P No'3O8Ol of 2024'

Mr. A.Venkatesh, learned Senior Counsel

representrng Nls, Pratusha Boppana'

the petitioner in W P No 3 7093 of 2024

learned counsel for

Mr K.R.K.V.Prasad, learned counsel for the petitloner

in W,P.No.31 161 of 2024

Mr. Srinivasa Reddy K, learned counsel for the

petitioners in W.P.No'31677 of 2024'

Mr. Md. Sultana Basha, learned' counsel for the

petitioners in W'P.Nos'3 1743,37878 and 33242 of 2024'

Mr. G.Vidya Sagar, learned Senior Counsel

representing Mr. N Ramesh' learned counsel for the

petitioner ir-r W,P,No'31854 of 2024

G.Madhusudhan Reddy, learned counsei for the
Mr

pe litlone r ln W. P. No.ll 19 17 ol 2024
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Mr. B.Shiva Kumar, learned counsel for the petitioner

in W.P.No.32494 of 2024.

Mr. B.Mayur Reddy, learned Senior Counsel

representing Mr. Alluri Divakar Reddy, learned counsel for

the petitioners in W.p.Nos.31288, 31297,31315, 31317,

31319, 31350, 31356, 31357, s1361, 31362, 31369,

31396, 31412, 31431, 31450, 31454, 31470, 31472,

31473, 31475, 3148 1, 3t482, 31484, 31487, 31493,

3t496, 31497, 31499, 31505, s1508, 31515, 31518,

31520, 31523, 3t527, 31532, 31533, 31535, s1s38,

31541, 31542, 31545, 3i546, 31548, 31554, 31559,

31565, 31572, 31578, 31582, 31584, 31587, 31604,

3t627, 31623, 31628, 31630, 37637, 3L640, 376+3,

31654, 31659, 31675, 31705, 3r718, 31846, 31858,

31865, 31873, 31915, 31925, 3tgg4, 32010, 32227,

32235,32246, 32273,32224, 32289 and 32969 of 2024.

Mr. B.Mayrr Reddy, Iearned Senior Counsel also

represents Mr. Saini Aravind, learned counsel for the

petitioners in W.P.Nos.3i375 and 31376 of 2024.



8

petitioners in W.P.Nos.34O 19 and 34025 of 2021'

Mr. Alluri Divakar Reddy, learned counsel for the

petitioners in W.P.Nos.34293 and3437l of 2024'

Mr. A.Sudarshan Reddy, learned Advocate General

for the State

Mr A.Prabhakar Rao, learned Standing Counsel for

the Kaloii Nat a-vana Rao University of Health Sciences

Mr. S.,{ravind, learned counsel representtng

Mr. ALluri Di','akar Reddy, learned counsel for the

(hereir-rafter reicrred to as, "the University")

2 . This ord er has been divided into the following

sectrons to lacilitate analYsis :-

SUBMISSIONS ON BE

PAGE NOHEADINCSECTIONS

10FACTUAL MATRIXA

14THE RULESB

ItvtPUClreP RUI-BSC
18

20SUBMISSIONS ON BEHALF OF

PETITIONERS

D

E

STATE

HALF OF 27
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REJOINDER SUBMISSIONS ON

BEHALF PETITIONERS

REPLY SUBMISSIONS ON

BEHALF OF STATE

ISSUES:

{i) ISSUE Nos. t and 2

{ii) ISSUE No.3

(iii) ISSUE No.4

(iv) ISSUE No.5

(v) ISSUE No.6

(vi) ISSUE No.7

(vii) ISSUE No.8

(viii) ISSUE No.9

30

c

H

36

37

.+o 5.1

54 56

56 76

76 87

87 94

94-95

95-96

96-r00

3. A common issue with regard to validity of Rule VIII of

the Telangana Medical Colleges (Admission into post

Graduate Medical Courses) Rules, 2O2l (hereinafter

referred to as, "the 2021 Ruies") and Rute 8 of the

Telangana Admission into Post Graduate (AYUSH) Courses

Rules, 2024 (hereinafter referred to as, "the AYUSH Rules,

2024\ arises for consideration in these writ petitions. The

writ petitions, therefore, were heard analogously and are

being decided by this common order.

F

I COMMON ORDER DATED

17.O9.2023 IN W.P.No.18047

OF 2023 AND BATCH

100

J CONCLUSION 105
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tAt FACTUAL MATRT]K:

4. in ordel to appreciate the grievance of the petitioners,

relevant facts need mention, A11 the petitioners, except the

petitioners irr W.P.Nos.31851,32494 and 34371 of 2024'

are residen:s of Andhra Pradesh and Rajasthan and have

completed lheir MBBS course in an institution situate in

the State c,I 'l'elangana. The petitioners in the sald lt'rit

petitions have been admitted under 15% A11 India Quota to

MBBS course in the State of Telangana. The petitioners in

W.P.Nos.3077l and 33i49 of 2024 are the candidates who

have completed their MBBS course from the State of

Andhra Pradesh and are serving as Civil Assistant

Surgeons in the State of Telangana. They are inservice

candidates. The petitioner in W.P.No.3080 1 of 2024 lnas

completed hjs MBBS course from China and is serving as

Civil Assistant Surgeon in the State of Telangana. The

petiticrner ir: W,P.No.32494 of 2024 has completed his

iv{BBS course from Krygztan and has completed his

internship from the State of Telangana. The petitioners in

W.P.Nos.31161, 31375, 31677, 31743, 31818 and 33242
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of 2024 have completed their BAMS/BHMS course from

the States other than the State of Telangana. The

petitioners in W.p.Nos.31375 and 31326 of 2024 have

completed their BAMS/BHMS course in the State of
Telangana. All the petitioners are aspirants for admission

as local candidates to post Graduate medical course in the

State of Telangana.

5. In these writ petitions, the petitioncrs, except the

petitioners in W.p.Nos.31 161, 31375, 31376, 31677.

31743, 31818 and 33242 of 2024, have assaited the

validity of Rule VIII of the 2021 Rules, as amended by

G.O.Ms.No.148, Health, Medical and Family Welfare (C1)

Department, dated 28. LO.2024. In W.p.Nos.31161, 31375,

31376, 31677, 31243, 31818 and 33242 of 2024, the

petitioners have challenged the validity of Rule g of the

AYUSH Rules, 2O24, issued vide G.O.Ms.No.149, Health,

Medical and Family Welfare (C1) Department, dated

28.10.2024, which is in pai mateia with Rule VIII of the

2021 Rules.
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6. Section 61(2) of the National Medical Commissron

Act, 2019 read with Chapter IV of Post Graduate Medical

Education Regulations, 2023 prescribes NEET PG

Examination as the eligibility-cum-ranking examination

and is a single entrance examination for admission to

various MD/MS and PG diploma courses' The Government

of India has established the National Board of Examination

inMedicalsciences(NBEMS)withanobjectofimproving

the quality of medical education by establishing high and

uniform standards of postgraduate examinatiorrs in

moclern rnr:clicine ot-r an A11 lndia Basis 'I'he role of the

NBEMS is li:nrted to conducl of NEET PG examination and

to declat r: the results The role of NBEMS is over once the

resultishandedovertothedesignatedcounselling

authority. NBEMS has no role in counselling and allotment

of post graduate seats. The NBEMS issued a notification on

16.04.2024 for admission to Post Graduate Courses NEET

PG 2024 in the State of Telangana' The NBEMS conducted

an examination on ll '08'2024 for admission to post

graduate courses. The petitioners appeared in the said
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examination. The NBEMS declared the result of the

examination on 23.0g.2024. The State Government vide

G.O.Ms.No. 148, dated 28.1O.2024 amended the 2O2t

Rules and enacted by G.O.Ms.No.149, dated 2g.1O.2024

the Telangana Admission into post Graduate (AyUSH)

Courses Rules, 2024. The

applications for admission

notification inviting online

to various post graduate

courses in the State of Telangana was issued by the Kaloji

Narayana Rao Universit5r on 30.10.2024 inviting the

applications.

7. The State Government rn exercise of the powers

conferred by Section 3 read with Section 15(1) ofTelangana

Educational Institutions (Regulation of Admission and

Prohibition of Capitation Fee), Act 19g3, framed the rules.

namely Telangana Medical Colieges (Admission into

Postgraduate Medical Courses) Rules, 202 1, which govern

the admission to post Graduate Courses in the State of

Telangana.
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(BI THE RULES:

8. The unamended Rule VIII of the 202'1 Rules and

relevant portlon of Rule 6 of the Rules for admission into

Ar,-un'eda, Unani and Homoeopathy' 2OO4'
lU.D. courses

read as unde:

(i) Unamended Rule VUI of the 2O21 Rules:

.VIII.

CAND

RESERV ATION IN FAVOUR OF THE LOCAL

IDATES:

i. Admission to 85% of the seats sha-ll be reserved in

favour of the local candidates in relation to the local

area as provided in Andhra Pradesh Educational

Institutions (Regulation of Admission) Order 1974 as

amended from time to time'

STATE WIDE COURSE: M.D (RT) is State-wide
11.

course and ad.missions to this course shall be regulated

as per the Provisions

llclr-tca.ltional lnstitutions

in the Andhra Pradesh

(Regulation of Admissio n)

Orcicr I974 [or State wide course and guidehnes of A' P

Sterte Rr:organisation Act'"

{ii) Rule 6 of the Rules for admission into M'D

courses Ayuweda, Unani and Homoeopathy' 2OO4:

"5. LOCAL CANDIDATE:

(i) A candrdate for admission to any course of study shall

be regarded as loca-l candidate in relation to loca-l area -
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(a) If he/she has studied in any educational rnstitution(s)
in such local area for a period of not less than four
consecutive academic years ending with the academic
year in which he/she appeared. or as the case may be,
first appeared in the relevant quali$ring examination,
or

(b) Where, during the whole or any part of the four
consecutive academic ye€rrs ending with the academic
year in which he/she appeared or, as the case may be,
first appeared for the relevant qualifying examination.
If he/she has not studied in any educational
institution, if he/she has resided in that local area for
a penod of not less than four years immediateJy
preceding the date of commencemen t of the relevan r
qualifung examination in which he/she appcared or
as the case may be, first appeared.

(ii) A candidate for admission to any course of study who is
not regarded as a local candidate under sub-rule (i) above
in relation to any local area sha-.ll:

(a) If he/she has studied in an educational instituhon tn
the State of a period of not less than seven consecutrve
academic years ending with the academic year in which
he/she appeared or as the case may be, first appeared
for the relevalt quali$ring examination be regarded as
a loca.l candidate in relation to:_

(i) Such local area where he/she has studied for the
maximum period out of the said period of seven years;
or
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(1i) Whe:e the period of his/her study in two or more

loca-l areas are equal, such 1ocal area where he/she

studied last in such equal periods; or

(b) If during the whole or any part of the seven consecutive

academic years ending with the academic year in which

he/she appeared. or, as the case may be' first appeared

for the relevant qualiffing examination' he/she had not

studiecl in the educational institution in any local area'

but has resided in the State during the whole of the

said Penod of seven Years'

candidate in relation to:

be regardecl as loca'l

(i) Srrth local area rvhere hc/she has resjrled for tlle

ma-rin-,um perlod out of the said period of seven vears;

()l

(ir) Wherc the penods of his/her restdence in two or

tnirr': Iocal arcas are equal' such local area u'here

he/ she resicled Iast in such equal periods "

g. Thus, from perusal of Rule VIII of tine 2O2l Rules and

Rule 6 of the Rules for admission into M'D courses

Ayurveda, Unani and Homoeopathy' 2OO4' it is evident that

thecandidateswhohadcompletedtheMBBS/BAMS/

BHMS course from the educational institutions situate in

local area under the Andhra Pradesh Educational

Institutrons (Regulation of Admission) Order' 1974
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(hereinafter referred to as, .,the presidential Order, 1924"),

were eligible to be treated as local candidates.

10. The State Government by a notification dated

28.10.2024, vide G,O.Ms.No,148, Health, Medical and

Family Welfare (Ci) Department, amended Rule VIII of the

2021 Rules. Explanarion (b) to Rule VIII provides that in

order to be a local candidate, a candidate should secure

admission to Undergraduate course i.e., MBBS under local

quota. A pari mateia provision, namely Rule g, has also

been incorporated under the AYUSH Rules, 2O24. The

petitioners, therefore, in view of the amended Rule VIII of

the 2O2l Rules ald Rule 8 of the AyUSH Rules, 2024 have

become ineligible to be treated as local candidates, as they

were not admitted to MBBS and BHMS/BAMS courses

under local candidate quota. In the aforesaid factual

background, the challenge has been made to the

constitutional validity of Rule VIII of the 2O2l Rules as

amended by G.O.Ms.No. 148, dated 28.tO.2024, and Rule g

of the AYUSH Rules, 2024. T]he amended Rule VIII of the

202 1 Rules and Rule B of the AYUSH Rules, 2024, to which
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challenge has been made in these '"r'rit petitions'

extracted belorv tbr the facility of reference:

IC) IMPUGNED RULES:

Rule VIII ofthe2O21 Rules:

.(r) A c:rndidate to be eligible for admission into P u'

Medical courses under these rules should be an Indial

National/Person of Indian Origin/Overseas Citizen of

India Card Holder and be a Loca-l candidate'

(ii) l,ocal candidate' means a candidate who has

studied in the educational institutions in the State of

Telangana for a period of not less than four (04)

consecutive years ending with the academic year in

which he appeared or as the case may be, first appeared

in the relevant qualifying examination subject to:

Explanation (a): A candidate who is regarded ers a Local

Candidatc for the purpose of admission tc)

Unde rgracLrtatc (MBBS) in the Statc ol Telangana, bu:

has stucLLed in a State-wide lnstitutions outside the Sta:

of Telangana, shall also be regarded as a Local

CanclLclalc.

Explanation (b): A candidate, who has securerl

adn'rission to the relevant Undergraduatr: Coursr:

(\4BBSl r-rnder Non-Loca-l Quota in the State of

Telangana, sha.ll not be regarded as a Local Candidate."
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RuIe 8 of th SH Rules 2024:e AYU

CRITERIA FOR ELIGIBILITY AS LOCAL
CANDIDATE:

(0 A candidate to be eligible for admission into
P.G.AYUSH Courses under these rules should be an
Indian National/Person of Indiarr Origin/Overseas
Citizen of India Card Holder and be a Loca_l candidate.

(ii) I,ocal candidate, means a candidate who has
studied in the educationa-l institutions in the State of
Telangana for a period of not less than four (O4)

consecutive years ending with the academic year in
which he appeared or as the case may be, first appeared
in the relevant qualifring examination, subject to:

Explanation (a): A candidate who is regarded as a

Local Candidate for the purpose of admission to
Undergraduate (UG AYUSH) course in the State ot
Telangana, but has studied rn a State wide Institutions
outside the State ofTelangana, shall also be reeardcd as
a Local Candrdate.

Explanation

admission to

(b):

the

A candidate who has

Undergraduate (UG AYUSH)

secu red

coursc
under Non-Loca1 Quota in the State of Telangana, shall
not be regarded as a Local Candidate.,,
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ID I SUBMISSIONS ONBEHALF OF PETITIONERS:

1 1 . Mr. G.Vidya Sagar, learned Senior Counsel for the

petitioner in W.P.No.31854 of 2024 submitted that by

virtue of Section 101 of the Andhra Pradesh Reorganisation

Act. 20 14 (hereinafter referred to as, the Reorganlsation

Act'), the Stille of Telangana has adopted the Telangana

Iiducational Instrtutions (Regulation of Admission and

Prohibrtion of Capitation Fee), Act, 1983 (hereinafter

referred to €ts, "the 1983 Act"), and has made thi: satrte

applicable to the State of Telangana' It is r:ontended that

in view of Section 3(2) of the 1983 Act and non obstante

clause in Article 371D(10) of the Constitution of India' the

Rules which may be made for admission into such

educational institutions, to be subject to the Andhra

Pradesh Educational Institutions (Regulation of

Admissions) Order, 1974, i'e', the Presidential Order'

12. It is submitted that Expianation (b) to Rule VIII of the

2021 Rules is in contravention of para 4 of the Presidential

Order, 797a and therefore, the same is 1iab1e to be struck
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down. It is contended that the presidential Order continues

to apply to the State of Telangana. In support of his

submissions, reliance has been placed on the Full Bench

decision of the erstwhiie Andhra pradesh High Court in

P.Lakshmana Rao vs. State of Andhra pradeshr, and the

decisions of the Supreme Court in Commissioner of
Commercial Taxes, Ranchi vs. Swarn Rekha Cokes and

Coals (P) Limitedz and Chebrolu Leela prasad Rao vs.

State of Andhra pradeshs.

13. Mr. B.Mayur Reddy, learned Senior Counsel for the

petitioners in W.p.No.312gg of 2024 and other writ

petitions, submitted that Explanation (b) to Rule VIII of the

2O2l Rules as amended by G.O.Ms.No. 14g d.ated

28.70.2024 mandates that if a candidate joins MBBS

course as a non-local candidate, he shall not be regarded.

as a 1ocal candidate. It is further submitted that if a

candidate is admitted to MBBS course under 150% A1l India

Quota, on merit basis, is excluded from consideration, for

I AIR 1971 AP I 18
2 (2OO4) 6 SCC 689
3 12021) 1 1 SCC 40 I
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admrssion to Post Graduate course as a local r:andidate lt

is also sr-rbrr ttte c1 that b1' amending the Rules' the

Legrslatr-rre hrLs coupled the requirement of residence 
'/

domicile with the requirement of institutional preference'

for admission to post graduate courses under loca-i

candidate quota. Therefore, the aforesaid Rule is violative

of Article 14 of the Constitution of India'

74. It is argued that, after the process of admission had

commenced, the Rules were amended on 28' lO '2024 It rs'

therefore, contended that the Ruies for admission to post

gracluate coLirsc's cannot be changed after process of

aclmission had commenced ln support of t-he aforesaid'

reference has been made to the Constitution Bench

decisior-r ol the Snpreme Court in Tej Prakash Pathak vs'

Rajasthan High Courta.

1 5. It is urged that for admission to Post Graduate

course, merit alone, should be criteria to the exclusion of

residence. Reliance is placed on decision of the Supreme

4 2024 SCC Online SC 3184



Court in Dr. pradeep Jain vs. Union of Indias. However,

it is submitted that the institutional based prel.erence can

be provided, if the same does not exceed 5O%. lt rs pornted

out that the aforesaid decision in Dr. pradeep Jain (supra)

has been followed in Dr. prachi Almeida vs, Dean, Goa

Medical Collegeo and Magan Mehrotra vs. Union of
IndiaT. Our attention has also been invited to the decision

of the Constitution Bench of the Supreme Court in
Saurabh Chaudri vs. Union of Indias and Saurabh

Chaudrl (DR.) vs. Union of Indias.

16. Mr. A.Venkatesh, Iearned Senior Counsel for the

petitioner in W.p.No.31093 of 2024, submitted that the

State Government has no power to amend lhe 2021 Rules.

Alternatively, it is submitted that Rule VIII ol. the 2021

Rules is in violation of the presidential Order , 1974. It is
contended that since the process for admission to post

Graduate course had commenced on 09.11.2023, the

protection of Section 95 of the Reorganisation Act is
s (1984
6 (2OO1
7 (2003
8 (2Q03
e (2OO4

23

3 SCC 654
7 SCC 640
11 SCC 186
11 SCC 146
5 SCC 618 : 2O04 SCC Online SC 668
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available to the petitioner' It is urged that once the process

of admission had commenced, the Rules for admissron to

post graduate courses could not have been amended

mrdway. In srrpport of the aforesaid submissions' reliance

has been plar:ed on the Constitution Bench clecision of the

Supreme Corrrt in Tej Prakash Pathak vs' Rajasthan

High Court. Divlsion Bench decisrons oi Keralil and

Nliiclh-va P::adcsl'i High Courts ir-r Dr' K'Varghese Philip vs'

State of Keralalo and Dr' Diwakar Patel vs' State of

MadhYa Pradesh 1 1 resPectivelY'

17. Mr. M.Surend.er Rao, learned Senior Counsel for the

petitioners inW.P.Nos.3O77I and'33149 of 2024 submitted

that Rules I and VI of the 2021 Rules have not been

amended while amending the Rules in the year 2024' lt is

further submitted that the notification dated 30'1O'2024

rssuecl b1'the University inviting applications for admission

rntoPostGradtlateN{edicalDegreeCoursesunder

Competeni Altthoritll Quota for 2024-25 ' is contrarv to

Rules I and VI of the 2021 Rules Alternatively' it is

t'r 2003 SCC Online Ker 5 I0
, 2023 lt) MPLJ I70
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submitted that classification sought to be made by Rule

VIII (ii) of the 2O2I Rules is not based on any valid criteria

ald does not achieve the object for which the Rule has

been enacted. It is argued that Rule VIII is in contravention

of Section 3(2) of the 19g3 Act. It is contended that the

petitioners who are inservice candidates and have obtained

the MBBS degree from the State of Andhra pradesh cannot

be treated as non-local candidates.

18. Mr. S.Satyam Reddy, learned Senior Counsel for the

petitioner in W.P.No.3080 1 of 2024, submits that the

petitioner has obtained the degree of MBBS from China

and is an inservice candidate. It is also submitted that the

petitioner has completed the requisite years of Government

service and is therefore eligible to be treated as a loca-l

candidate under Rules I and VI of the 2021 Rules.

19. Mr. B.Shiva Kumar, learned counsel for the petitioner

in W.P.No.32494 of 2024, has adopted the submissions

made by the learned Senior Counsel for the petitioner in

W.P.No.31854 of 2024.
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20. Mr. K,R.K.V.Prasad, learned counsel for the petitloner

in W.P.No.31161 of 2024 sttbmitted that the petitioner is

aninservicecandidateandtherefore,thepetitionerhasto

be treated as a local candidate' It is argued that Rule VIII

of ttre 2O2l Rules is in contravention of Rules I and VI of

the 2021 Rules. Learned counsel has adopted the

submissions made by Mr. M.Surender Rao, learned Senior

Counsel for :he petitioners in W P'Nos 3O77l and 33149 of

2024

2l. Mr. S.Aravind, learned counsel for the petttioners rn

W.P.Nos 34(r19 ancl 34025 of 2024 has adopted the

submissions rnade by Mr' B.Mayur Reddl', learned Senior

Counsel for the petitioners in W P No 312E8 of 2024 and

other writ petitions. Alternatively, it is submitted that he is

also adopting the submissions made by Mr' G'Vidya Sagar'

learned Senior Counsel for the petitioner in W'P'No'31854

of 2024.
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E SUBMISSIONSONBEHALF OF STATE:

22. On the other hand, learned Advocate General

contended that Section 95 of the Reorganrsation Act puts

an end to any reference either to presidential Order, 1974

or to Article 371D of the Constitution of India. It is urged

that the State Government has not approached the
President to seek any amendment in the presidential

Order, 1974, which deals with education. It is submitted

that Section 95 of the Reorganisation Act is unambiguous
and clear ald therefore, the litera-l as well as purposive

cqnstruction has to be given to it. our attention has been
invited to the Statement of Objects and Reasons of the

Reorganisation Act and it has been contended that any
other interpretation of Section 95 would defeat the object of
the said Act. In support of the aforesaid submissions,

reliance has been placed on the decisions of the Supreme

Court in Zaffar Mohd. vs. State of West Bengalr2,

'\2 (19761 1 SCC 428

--
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V,Senthil Balaji vs' Statels and Fertilizer Corporation of

India Limited vs' Coromandal Sacks (P) Limitedra'

23. It is submitted that the State can amend the Rules

ancl can introclurce a residence based cnteria 1'or admission

to Post Craduate course, in viel'u' of decisions in D'P'Joshi

vs. State of Madhya Bharatls and Saurabh Chaudri vs'

Union of Indiar6 It is further submitted that Explanation

(b) to Rule VIII (ii) of the 2021 Rules does not provide for

requirement of domicile atong with institutional preference'

It is contended that any student who has studied from

classes 8 lo L2 in the State of Telangana is eligible for

admission in local quota and is thus entitled to be treated

as a 1ocal candidate for admission to Post Graduate course'

It is pointed out that most of the petitioners have joined the

N/IBBS course tn the State of Telangana under 15ol' quota

i.e,, A1l lndra Quota and under the management quota'

., 12024) 3 SC(l 5 I
4 12024) 8 SCCI i72
s i955 SCC Or.Line SC 4
b {2003) 11 SCC 146
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24. It is pointed out that a two-Judge Bench of the

Supreme Court in Tanvi Behl vs. Shrey GoelrT has

referred the question of providing reservation based on

residence in respect of post Graduate course for

consideration of the Larger Bench. Our attention has been

invited to a Division Bench decision of Madhya pradesh

High Court in Tikaram vs. State of Madhya pradeshre. It

is pointed out that the law laid down by the Constitution

Bench of the Supreme Court in Saurabh Chaudri vs.

Union of Indiare binds this Court. It is contended that the

principles laid down in Anant Madaan vs. State of

Haryana2o and Rajdeep Ghosh vs. State of Assam2r,

though pertain to MBBS course are applicable for

admission to Post Graduate course as well.

25. It is urged that the issue raised by Mr. G.Vidya

Sagar, learned Senior Counsel for the petitioner in

W.P.No.31854 of 2024, has already been answered by a

Division Bench of this Court vide judgment dated

17 (2O2Ol 13 SCC 675
r8 2021 SCC Online MP 264
1e (2003) 1l SCC 146
,o (1995) 2 SCC 135
2' {2018) 17 SCC 524



lr)

11.O9.2023 passed in W.P.No. 18047 of 2023 and batch' It

is also pointed out that the aforesaid judgment of this

Court has attained finality, as the SLPs preferred against

the said judgment, namely SLP (C) Nos'21397-

2I4O7 /2023, have been dismissed by the Supreme Court

on O5.03.2024.

26. It is contended that the rules for admission to post

graduate courses havc not been changed in the midst of

the proccss ol :rdrnission. ln support of the aforesaid

submisston reLtance has been placed on the decision ol the

Supreme Court in Nipun Tawari vs' State of

Maharashtra 22.

lFt REJOINDER SUBMISSIONS ON BEHALF OF

PETITIONERS:

27. Mr. G.Vidya Sagar, learned Senior Counsel for the

petitioner in W.P.No.31854 of 2024 by way of rejoinder

submitted that Section 9 5 of the Reorganisation Act

nowhere provides that either Article 37 1D of the

Constitution of India or the Presidential Order, l97a made

i. 2022 SCC Ont,irre SC 1 501
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therein would not apply to the State of Telangana. It is
contended that Section 95 of the Reorganisation Act has to

be read along with Sections 97, 7OO and 101 of the said

Act. It is urged that the statute has to be read as a whole

and in its context. It is contended that by virtue of Section

97 of the Reorganisation Act, Article 37 lD of the

Constitution of India and the presidential Order. 1974

made therein continue to apply to the State of Tclangana.

It is argued that in any case the rule made under the Act

cannot be contrary to a substantive provision, namely

Section 3(2) of the 1983 Act. It is urged that under para4
of the Presidential Order, 1gZ4 the petitioner is eligible to

seek admission to post Graduate course as a local

candidate, as the petitioner has passed the MBBS

examination from the State of Telangana. However,

Explanation (b) to Rule VIII (ii) of tine 2021 Rules renders

the petitioner ineligible. Therefore, the u,ords appearing rn

the Explanation (b) to Rule VIII (ii) of the 2O21 Ruies

"under Non-Local euota in the State of Telangana, shall not

be regarded as a Local Candid.ate" are contrary to para 4 of
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the Presidentjal Order, 1974 and Section 3(2) of the 1983

Act. lt is urgecl that in view of the mandate in l\rticle

37 1D(10) o1' the Constitution of India' tht: Presicential

Order takcs 1;re ced et-rce '

28. It rs pointed out that the decision of the Supreme

Court in Dr. Pradeep Jain vs' Union of India2s does not

apply to the State of Telangana, in view of Article 371D of

the Constitution of India' It is also urged that the Division

Bench of this Court in W'P'No'18O47 of 2023 and batch

has not dealt with the effect of the Presidential Order' 1974

on the 2O21 Rules and the said decision has no bearing on

the contro'u'ersy involved in these writ petitions lt is also

strbmittecl thart this Court ls required to examine rvhether

the rules fr;r admission have been changed afl'er the

process of atimtssion has begun'

29. Mr. M.surender Rao, learned Senior Counsel for the

petitioners in W.P.Nos.3 077l and' 33149 of 2024 b-v way of

rejoinder submitted that the Presidential Order' 197 4 is

not in consonance with Article 371D(1) of the Constitution

zs 11984) 3 SCC 654
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of India, as amended by Section 97 of the Reorganisation

Act. It is further submitted that the presidential Order,

1974 is outside the purview of adaptation under Section

101 of the Reorganisation Act and therefore the same does

not apply to the State of Telangana. It is also submitted.

that no local area as defined under the presidential Order,

1974 exists in the State of Telangana, the presidential

Order for this reason, also does not apply to the State of

Telangana. It is contended that Rule VIII of the 2021 Rules

in its entirety is required to be struck down, as no

reservation can be provided on the basis of residence. It is

contended that the existing laws as earlier applicable to the

territories would be applicable to a new State until the nerv

State provides for adaptation or modification of the law by

way of repeal or amendment. In support of the aforesaid

submission, reliance has been placed on the decision of the

Supreme Court in State of Madhya Pradesh vs. Lafarge

Dealers Associationz+.

24 l2019l 7 SCC 584
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30. Mr. A.Venkatesh, learned Senior Counsel for the

petitioner in W.P.No.31093 of 2024, by way of rejoinder,

submitted that even though the petitioner has studied in

an educational institution in the State of Telangana for a

period of five and half years, she is not entitled to be

treated as a local candidate, whereas a candidate who may

have stuclied for a period of four years in an educational

institution ir the State of Telangana is entitled to be

trcatccl as a local candidate.

.l i. Mr l3.Mayur Redd-v, learned Senior Clounsel for the

petitioners in W.P.No.31288 of 2024 and other writ

petitions, by way of rejoinder submitted that since the

period of ten. years has lapsed, neither Article 371D of the

Constitution of India nor the Presidential Order, 1974

made thereunder applies to the State of Telangana. It is

submitted that the State is competent to amend the Rules,

however, the power to amend the Rules cantlot be

exercised in contravention of law. It is urgecl that srrce the

pe riocl of ten years has lapsed, the decision rendered by the
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Supreme Court in Dr. pradeep Jain vs. Union of Indiazs

applies to the State of Telangana, as the special

constitutional provision made in respect of Telangana has

ceased to exist. Alternatively, it is contended that Rule VIII

of the 2021 Rules should be read down so as to mean, not

to exclude the students w-ho have obtainecl the MBBS

degree from an institution sitr:ate in the State of

Telangana.

32. Mr. K.R.K.V.prasad, iearned counsel for the petitioner

in W.P.No.31161 of 2024, by way of rejoinder, submitted

that Rule VIII of the 2O2t Rules, is in conflict with the

Telangana Public Employment (Organisation of Local

Cadres and Regulation of Direct Recruitment) Order, 2Olg,

and should be struck down. It is further submitted that by

amending Rule VIII of the 2O2I Rules, the inservice

candidates have been excluded for consideration for

admission to Post Graduate course in the State of

Telangana.

2s (1984) 3 SCC 654
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33. As t'c11 att-t ueu pleas \\iere urged in the re- oinder

sttbmtssionsolthelearnedcounselforthepetitioners,we

heard the learned Advocate General again by way of

clarification.

(Gt REPLY SUBMISSIONS ON BEHALF OF STATE:

34. Learned Advocate General submitted that Rule IV of

ttle 2O2l Rules notified by G.O.Ms'No'155, Health, Medical

& Family Welfare (C1) Department, dated lB'11'2021'

provides for reservations and the aforesaid reservations

continue to apply in the State of Telangana' The cor:tention

that insen'ice candidates have been excluded from

consideratton for admission to Post Graduate course is

misconceivecl. lt is also suomitted that even thotrgh the

qurestion'.r'hether clomicile/residence based reservation'

ptrrt i rr r-r larlf in admission to Post Graduate cor.rrse is

constitutionally permissible, is pending consideration

before the Larger Bench, yet this Court has to decide the

issue, in view of the law laid down by the Sr'rpreme Court in

Union Territory of Ladakh vs. Jammu and Kashmir



National Conferencezo. It is also pointed out that

reservation based on domicile for admission to post

Graduate course has also been provided in several States

such as Tamil Nadu and Karnataka also.

35. We have considered the rival submissions made on

both sides and have perused the record.

IHI ISSUES:

36. We may advert to the issues which arise for

consideration, which can be stated as follows:

1 . Whether in uieut of the mandate contained_ in

Section 95 of the Andhra pradesh Reorganbation Act,

2014, Article 371D of the Constitution of Ind.ia and- the

Presidential Order, 1971 made therein do not applg to

the State ofTelangana?

2. Whether the Presidential Ord.er, 1974 applies to

the State of Telangana, as the same has not been

26 2023 SCC Online SC I 140
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adapted under Section 1O1 of the Andhra Pradesh

Reorg anis ation Act, 20 1 4?

3. W'lrcther the State Gouemment is competent to

enact rtncl amend the Telangana Medical Colleges

/.{riaris:;lon into Post Graduate Medical Cour'ses/ Rules,

2O2 i ,'

4. Vrhether Rule VIil of the Telangana Medical

ColLeges (Ad-mission into Pos, Graduate Medical

Courses) Rules, 2021 and Rule B of the AWSH Rules,

2024 prouide for a residence based reseruation and

whether the same is permissible in lau?

5. Whether Explanation (b) to Rule VIII (ii) of the

Telangana Medical Colleges (Admission into Post

Gradttote Med-ical Courses) Rules, 202 I and

Explanation (b) to Rule 8 (it) of the AWSH Rules, 2024

are irt ,:ontrauention of para 4 of the Presidential Order

and ,S(rcfion 3(2) of the Andhra Pradesh Edur:ational
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Institutions (Regulation of Ad.missions prohibition of

Capitation Fee) Ac\ 1983?

6. Whether Rule VII of the Telangana Med.ical

Colleges (Admission into post Graduate Medical

Courses) Rules, 2O21 is uiolatiue of Rules I and VI of

the said Rules, if so, its effect?

7. Whether Explanation (a) and, (b) to Rute VIil (ii) of

the Telangana Medical Colleges (Admission into post

Graduate Medical Courses) Ru/es, 202 I and

explanation (a) and (b) to Rule B (ir) of the AWSH

Rules, 2024 are uiolatiue of Article j4 of the

Constitution of India inasmuch as if is not based, on

reasonable citeria?

8. Whether the Rules for admission to post

graduate courses had been changed. midtuag after

commencement of process of admission by amending

the 202 1 Rules uide G.O.Ms.No. l48, d"ated.

28.10.2024? and



9. VlLrctlrcr Rute VIII of the Telangana Medical

Colleges (Ad.mission into Posl Graduate Medical

Courses) Rules, 2021 and' Rule 8 of the AWSH Rules'

2O24 deserue to be struck doutn in its entiretg?

ISSUE Nos.7 and 2:

37. The first and second issues relate to applicability of

Article3TlDandthePresidentialOrder,lgT4totheState

of Telangana. The aforesaid issues are inter-related and

thereforc rve deal rvith them together' It is apposite to take

note o[ Arti,:le 371D and the relevant para of Presidential

.l L)

macle thereunder as we II as relevantOrde r 19 r',.+

provrsions cf the Reorganrsation Act

(a) Article 371 D ofthe Constitut ion of India:

38. Article 377D of the Constitution of India was inserted

by the Constitution (Thirty-second Amendment) Act' 1973'

with effect from 01.O7.1974 ard dealt with the special

provisions with regard to erstwhile State of Andhra

Pradesh. Thereafter, it was amended by the Reorganisation
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Act and deals with the special provisions which may be

made by the President with respect to State of Andhra

Pradesh or State of Telangana. Article 3 7 1 D of the

Constitution of India reads as under:

"371D. Special provisions with respect to the
State of Andhra Pradesh or the State of Telangana.
(1) The President may by order made with respect to the
State of Andhra Pradesh or the State of Telangana,
provide, having regard to the requirement of each State,
for equitable opportunities and facilities for the people
belonging to different parts of such State, in the matter
of public employment ald in the matter of education,
a-nd different provisions may be made for various parts
of the States.

(2) An order made under clause (1) may, in
particular,-

(al require the State Government to organise

any class or classes of posts in a civii
service of, or any class or classes of civil
posts under, the Statc inro djffe rent local
cadrcs for different parts o[ thc Stare and
allot in accordance ,,vith such principles
and procedure as may be specified in the
order the persons holding such posts to
the local cadres so organised;

(b) speci$r any part or parts of the State which
sha.ll be regarded as the local area_

(r) for direct recruitment to posts in
any local cadre (whether organised



,11

in pursuance of an order under this

artlcle or constituted otherwise)

under the State Govemment

(i0 for direct recruitment to posts Ln

erny cadre under any local authorit)

wlthin the State; and

(ii0 ibr the purposes of admissiotr to anv

University rvithin the State c'r to an'v

other educational institution which

is subject to the control of the State

Government;

(c) specify the extent to which, the manner in

which and the conditions subject to which'

preference or reservation shall be given or

made-

(4 i" the matter of direct recruitment

to Posts in anY such cadre referred

to in sub-clause (b) as maY be

specified in this behalf in the order;

(rr') in the matter of admission to aly

such University or other educational

institution referred to in s\lb-clause

(b) as may be specified in this behali

in ttre orcler,

to ot t:t lltroLlr rlI candLclutes rvho have rt'sidecl or

stucllcci krr anl period specified in the order in the Iocal

ilrea rIl l(specr oI such cadre, University ol other

educational Institution, as the case ma,v be'

(3) The President may, by order, provicle for the

constitl-ttion of an Administrative Tribuna-l for the State
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of Andhra Pradesh and for the State of Telangana to

exercise such jurisdictton, powers and authority

[including any jurisdictionJ power and authority which
immediately before the commencement of
the Constitution (Thirty-second Amendment) Act, 1973,
was exercisable by any court (other than the Supreme
Court) or by arry tribunal or other authorityl as may be

specified in the order with respect to the following
matters, namely:-

(a) appointment, a.llotment or promotion to

such class or classes of posts in aly civil
service of the State, or to such class or
classes of civil posts under the State, or to
such class or classes o[ posts under rhc

control of any local authority u'ithin the

Statc, as mav be specificd in thc order;

lb) seniority of persons appointed, allotted or

promoted to such class or classes of posts

in any civil service of the State, or to such

class or classes of civil posts under the

State, or to such class or classes of posts

under the control of any loca1 authority
within the State, as may be specified in the

order;

(c) such other conditions of service of persons

appointed, allotted or promoted to such

class or classes of posts in any civil service

of the State or to such class or classes of
civil posts under the State or to such class

or classes of posts under the control of any
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(a) An

(a)

(2,)

iocal authonty within the State, as may be

specified in the order.

order made under clause (3) maY-

tr authorize the Administrative Tribunal to

receive representations for the redress of

grievaaces relating to any matter within its

jurisdiction as the President may specify in

the order and to make such orders thereon

as the Administratrve Tribunal deems fit;

contain such provisions with respect to the

powers and authorities and procedure of

the Administrative Tribunal (including

provisions with resPect to thc pou'ers of tl:e

Administratjve Tribunai to punish fcrr

contempt of irsclf as the President nle.v

decm neccssary;

plor icie for the transfer to tl Le

Aclmirlrstrative Tribunal of such classes ';f
proceedings, being proceedings relating to

matters within its jurisdiction and pending

before any court (other than the Supreme

Court) or tribunal or other authority

immediately before the commencement of

such order, as may be sPecified in the

order;

contain such supplemental, incidental and

consequentia-l provisions (including

provisions as to fees and as to Limitation,

evidence or for the application of any law

for the time being in force subject to arly

i( )

(dt
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exceptions or modifications) as the

President may deem necessary.

(5) The order of the Adminlstrative Tribunal
fina1ly disposing of any case shall become effective upon

its confirmation by the State Government or on the

expiry ol three months from the date on w.hich rhe order

is made, w'hichever is earlier:

Provided that the State Government mar-, b],

special order made in writing and lor reasons to be

specified therein, modify or annul any order of the

Administrative Tribunal before it becomes effective and

in such a case, the order of the Administrative Tribunal

shall have effect only in such modified form or be of no

effect, as the case may be.

(6) Every special order made by the State

Government under the provrso to clause (5) sha.ll be laid,

as soon as may be after it is made, before both Houses

of the State l,egislature.

(7) The High Court for the State shal1 not have

any powers of superintendence over the Administrative

Tribunal and no court (other tharr the Supreme Court)

or tribuna.l sha.ll exercise any jurisdiction, power or

authority in respect of any matter subject to the

jurisdiction, power or authonty of, or in relation to, the

Administrative Tnbunal.

(8) If the Presrdent is satisfied that the continued

existence of the Adminrstratrve Tribunal is not

necessary, the President may by r-rrder abolish the

Administrative Tribunal and make such provisions in

such order as he may deem fit lor the transfer and



46

clrspos.rl of celses pending belbre the Tribunal

irnmcdiatelv belore such abolitron.

(.1I \1r,,$'ithstanding :r.ny judgment, decree or

orcicr oi- rnv coLlrt, tribun:Ll or other authorit).-

a) no appointment, postlng. prornotion or

transfer of anv person-

(rJ made before the 1"t day of

November, 1956, to anY Post under

the Government of, or any Iocal

authority within, the State of

Hyderabad as it existed before tha.t

date; or

(nl made before the commen.cement of

the Constitution (Thirty-second

Amendment) Act, 1973, to any Post

under the Government of, or any

local or other authority within, the

State of Andhra Pradesh; zrnd

I,b) no action taken or thing done by or before

an,v person referred to in sub clause (a),

shali bc clcemed to be lllegal or void or ever to have

becornc illegal or void merely on the ground that the

alllJOrlrlrrcril, I)ostin8, promotion or translbi- of sltcr

person \','as not made in accordance with any law. the:r

in 1ir cr'. grrovicling for any requirement as to residence

rr jthrn tl'rc State ol Hyderabad or, as the case may bt,

within any part of the State of Andhra Pradesh, in

respect of such appointment, posting, promotion or

t.ran s fer.
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(10) The provisions ol this article and of any order
made by the President thereunder shall have effect
notwithstanding anything in any other provision of this
Constitution or in any other law for the time being in
force."

From perusal of Article 371D (10) of the Constitution

of India, it is evident that the same contains a non_

obstante clause and therefore, the provisions of the Article

371D and of any order made by the president shall have

effect over any other provision of the Constitution or in any

other law.

(bl Andhra Pradesh Reorganisation Act,2074:

39. The Act is an Act to provide for reorganisation of the

erstwhile State of Andhra pradesh and lbr matters

therewith. The erstu,hile State oi. Andhra pradesh rvas

bifurcated into successor States of Andhra pradesh and

Telangana, under the provisions of Reorganisation Act. part

XI of the Reorganisation Act dea_ls with equal opportunities

for quality higher education to all students. Section 97

deals with amendment of Article 37lD of the Constitution

of India, whereas Section 101 deals with power to adapt



iaws. Section s 95, 97 and 101 are extracted beiow for the

facility of reference:

"95. Equal

education to all

,+E

opportunitles for

students: in order

quality

to ensure

highet
equal

opportr-rnities for quality higher education to all studel-rts

iIr the srLccessor States, the existing admission quotas itl

aLl govr'ntnent or private, alded or unaided' institutrons of

lrLl,lrt'r- lct htlttal lltrd trlc:clical eciucurtion in sc' lar as rt is

li-oric{t11 rlttrler :rrticle 3-7 1D oi thc Collstitution shall

f i)lr1ir-LLi( .,:. sLl('ll lor :t pe;iilcl ot tcn )'eal:s c1-Lrirlg \h CII

:irL !''::si:' ( r)lllLlloll ittltlltssttrtl Pf()('css sltal1 r'otltin"ti:'

97 . Amendment of Article 37].D of the

Constitution: On and from the appolnted day' in Artlcle

371 D of the Constitution:

(a) in the marginal heading' for the words "the

State of Andhra Pradesh", the words "the State of

Andhra Pradesh or the State of Telangana" shall be

substituted;

(b) for clause (i), the following clause shall be

substituted, namelY:

"(1) The President may by order made with

respect to the State of Andhra Pradesh or the State

of Telangana, provide, having regard to the

requirement of each State, for equitable

opportunities and facilities for the people belonging

to different parts of such State, in the matter of

pr-rblic employment and in the matter of education'

rrncl different provisions may be made for vartous

D:,trts o1 the States ";
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(c) in clause (3), for the words .,the State of Andhra
Pradesh", the words ,,the State of Andhra pradesh
arrd for the

substituted.
State of Telalrgana,, shall be

Power to adapt laws: For the purpose of
the applicatror.r

101.
facilitatirrg ln relatiolt to the State of

Government mar,, belbre the expiratior.r of tu.o

Andhra Pradesh or the State of Telanpana
rTracl(. beiore tl)Lr appoinlc(l rllir.., rhc

thzrr da_v, bl ctrrler. ntakc srrr.lr
r.nodif rcatiorrs of tlte lrur,, u.hcrltor Irr
amendment. as may bc rrc_,cessarn,

of an-v lar.r,

a ppropr irr t c

vr:a rs 1l-r: n.r

lrrilrpi;Ltroris lrtri
' tlit-t. of rt.Pr.lrl or

or cxpt-dicnt. anri
thelCLrpon everl, such Iau, shall ha,,c clli:c.t -srr11c,:tt to rltcr
adaptations and modifications so made until altercd.
repealed or amended by a competent Legislature or other
competent authority.

Explanation,_In this section, the expression
"appropriate GOvemment,, means as respects any law
relating to a matter enumerated in the Union List, the
Centra.l Government, and as respects any other law in its
application to a State, the State Government.,,

40. Part XII of the Reorganisation Act deals with legal and

miscellaneous provisions. By Section 97 of the

Reorganisation Act, Article 37I D of the Cor.rstitution ot

India was amende d lvith effect frorn 02.06,20 14. Section c_)7
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(1) of the Reors:anisatiot.r Act, u'hich sr'rbstitutes clause (1) of

Arlicrle 37 ii) rtrlLc[s lts unde r:

'Lll Ilr,' i)r, sr(l('rlt tnlV l)r oLcle r rnrrclc Nith respc('t to I'hc

S:rLi(' ')1 .\ll(llllll l'faLlcsll ot- tlte Stiltc o[ 'lelat.Iglllla'

pror iclc. Ir'Lr ttrg reg::Lrd to the reqLlirement of each State'

fbr ec+tita:lle opportunlties ancl facilities for the people

belonging to different parts of such State' in the matter

of public employment and in the matter of education'

and different provisions may be made for various parts

of the States "

The amended Article 371D (1) of the Constitution of

regard to the requirement of each State lor equitable

India emPorvers the President to

cLiil'r'r'c'irr i).,1 ts ol Statc of i'clatrgana'

provide, having due

in tlte rlatter r)f

41

Te llrnganar

oppt-rrtt.tt-riiit's :r rld facilities for the peoPle belongirlq to

i).ll)ii(' r'lr:ll)l(.'\ lll('r)l illl(l i11 the nlatle r of e ciucratlolt irnd

cijiji'r.t'rrt D:-.r tsir-,ns 111n1 }]c nlarde fol varlolls ptlrts 01

12. In exercise of power conferred' undel- the

unamended Article 3T lD, two Presidential Orders' in the

matter of eclucation and public employment were made

namely; the Andhra Pradesh Educational Institutions
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(Regulation of Admissrons) Order, 1974 and the Andhra

Praclesh Public Employment (Organisation of Loc:rl cadres

ar-rd Regulalion of Direct liecruitmernt) Orclcr' 1975 11 is

pertinent to note that the Presldential Order issued rrl tlre

year 1975 was superseded and a new Order after

formation of the State of Telangana in exercrse of powers

under Articie 371D (1) of the Constitution, was made by

the President, for the State of Telangana, namely' the

Telangana Public Employment (Organisation of Local

Cadres and Regulation of Direct Recruitment) Order'

2018. The power under Article 37lD of the Constrtution of

India has been invokecl after formatiort of the State ol

Telangana and an order re Iating to pr-lblic eniplol'lrlcut has

been framed for the State of Telangana irl tlre vcar 20 I 8

Thus, it is evident that Article 371D of the Constitution of

India applies to the State of Telangana'

43. In exercise of powers conferrerl by Sectron 101 of the

Reorganisation Act, the Governor of Telangana has made

Telangana Adaptation of Laws Order, 2016' Paragraphs 6

and 7 of the aforesaid order read as under:
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"6. All the other laws, including those made under the
adapted Acts, specified in Column (4) of the Second
Scl-redule, ,,,rhich rvere in existence as on 02.O6,2014, but not
adapted as on the date of this Order, shall be deemed to
har'e bcen -Lclapted to the State ol Telar-rgana.

7. 'l'he el tactments specified

shall silrtrL rt'r>caieci to thc e\t(irrt
colurun tlrr re of.

tn the T1-rrrcl Scliedrrle

mt,nrioired 1n the fi lth

I I frr,:xl pi nrstrl of i.l[1r.{igrarph (r of tlte abor.e r>r.c1er, it is

e vr(i.,nt that i ll othet- la\\,s lnclLrclinq the larvs rnacle lrndcr

thc ucliiptr,d .\cts spL-ciliccl in clausc (4) ol the Schedule .

but not adapted as on the date of 2016 Or-der sheLll be

deemed to have been adapted to the State of Telangana.

By virtue of paragraph 7 of the aforesaid order, the

enactments specified in Third Schedule had been repealed.

The Presidential Order, lg7 4, made in relatiolr to
education b1, the President does not fincl place in the

Schedules apl)ended to the Order. As statecl supra. the

I'r'r'siclenria j ()riler ntacle in respect of ecluclltion 1n the

r elrr 197:i ha s neitlrer becr] arnr.ndecl nor r.eprerleci bv the

Strite: of 'l t:1anqar.iiL. 'lirercfore , ln vleu- of paragt.aph 6 ol
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the Telangana Adaptation of Laws Order' 20 16 the same is

deemed to have been adapted for the State of Telangana'

45. Section 95 of the Reorganisation Act is an enabling

provision and mandates that in order to ensure equal

opportunities for quality higher education to all students

in the successor states, the existing admission quotas in

Government or Private, aided or- r'rnaided ' institntions ot'

higher, technical and medrcal e rluc:rtion insofar its lt is

provided under Article 371D ol the Constrtution of lndia

sha11 continue for a period of te n (10) vears drrr-ing whiclr

the existrng common admission process sl-ra1l coutinue ln

view of the mandate contained in Section 95' the State

Governmentoughttohavetakenappropriatestepstoseek

amendment in Presidential Order' 1974' insofar as it

pertains to education' as was done in the case of

Presidential Order, lg75 in the matter of public

employment. However, the State Government admittqdly

did not approach the President seeking any amendment or

modification of the Presidential Order ' lg7 4 ' which deals

with education. Holvet'er' instead of seel<ing anrcudment'
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t1r(, Statc COr,.r.rnutenl enactecl the l.elangaLna Aclaptatton

of Larvs Orcler. 20 i 6, and made presiclential Order, 1974

applicable ro the State of Telangana. .lherefore, 
the

contention that the presidentiai Order, 1974 does not
apply to State of Telangana in view of mandate contained

in Section 95 of the Reorganisation Act is not worthv of
acceptance

46. Similar.y, the contention that the presidentral ()rder,

I rl7.1 has rlot [6s11 adapted b_r, thc State of Telangana

L.Lncler Ser.t_orr I O 1 of the Reorganisation Act is sans
srrl';516111'p -r.c co rc1rrgr.,,,, Issue Nos, 1 ancr 2 irre ans\ver.ecr

b-\ slatrre ttri -,\rtic]c 371D of the ConstiIL.Ltrorr ol. IncIia as

u'cll as thr i,i-e siclentia.l Orricr. 1974. u.hictr ciea.ls ,,r,itlr

cciur:atiorr arppl-t. to the St:rte of Telangana.

Issue No.3:

47 . Now, r,r,e deal with the third issue, namely the

Competence of the State Government to enact the Rules.

At this stage, it is apposite to take note of the Andhra
Pradesh Ech_rcational Institutions (Regulation of
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Admissions, Prohibition of Capitation Fee) Act, 1983, and

the Rules

48. The State Legislature in exercise of powers conferred

by Entry 25 of the Concurrent List to the Seventh Schedule

to the Constitution of India has enacted the Act, namely

the Andhra Pradesh Educational Institutions (Regulation of

Admissions, Prohibition of Capitation Fee) Act, 1983'

Section 3 of the Act deals with Regulation of admission into

educational institutions and enables the Government to

frame the Rules. Section 15 of the Act deals with power of

the State Government to make rules for carrying the

purposes of the Act. In exercise of powers under Sections 3

and 15(1) of the Act, the State Government has framed the

Rules, namely the Telangana Medical Colleges (Admission

into Post Graduate Medical Courses) Rules, 202 1 .

49. The Government of Telangana, under Telangana

Adaptation of Laws Order, 2016, has adapted the Andhra

Pradesh Educational Institutions (Regulation of

Admissions, Prohibition of Capitation Fee) Act, 1983. The
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aforesaid Act. therefore, applies to the State of Telangana.

Therefore, the State Government is competent to frame the

Rr-rles. As the State Government has power to framer the

rtrles under the Act, it necessarily has the power to amend

the sarne. At:< ordingly, the third issue rs a nswererl by

statirlg th:rt the State Government is competent to enact

the 2021 Rules and to amend the same.

50. Now, we deal with the fourth issue, whether Rule VIII

of the 2O2l Rules arrd Rule 8 of the AyUSH Rules, 2O24

provide for a residence based reservation and whether the

same is permissible in 1aw,

51. A careful scrutiny of Rule VIII of the 2021 Rules and

Rule B of the AYUSH Ru1es. 2024 reveal that a candidate in

order to be eligible for admission to postgraduate course

should be (i) lnclian National, (ii) person of ln<lian

Origin / Overseas Citizen of India cardholder, (iii) a local

candrdate. Rulr: VIll (ir) of the 202 1 Rules and Rule 8 (ii) of

the AYUSH Rr-rles, 2024 define 'loca1 candidate' to mean a

Issue No.4:
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candidate who has studied in educational institution in the

State of Telangana for a period of four consecutive years

ending with the academic year in which he appeared as the

case may be first apPeared

examination. Thus, Rule VIII (ii)

RuIe 8 (ii) of the AYUSH Rules' 2024 treat all the

candidates to be local candidates who have passed the

State of
MBBS/BHMS/BAMS examination from the

Telangana. Explanation (a) provides that a candidate who

has studied MBBS in a state-wide institution outside the

State of Telangana shail also be treated as local candidate'

52.However,Explanation(b)toRuleViil(ii)ofthe2O2l

RulesandExplanatlon(b)toRule8(ii)oftheAYUSH

Rules, 2024 mandate that if a candidate has taken

admission to MBBS/BHMS/BAMS course under non-local

category in the State of Telangana' he/she shall not be

treated as local candidate' Thus' Explanation (b) to Rule

VIII (ii) of trre 2O2l Rules and Explanation (b) to Rule 8 (ii)

of the AYUSH Rules, 2024 mandale that in order to be a

local candidate, the candidate must have been admitted to

in relevant qualifYing

of ttLe 2O2l Rules and



MBBS/BAMS/BHMS course under the rocar quota.

A candrdate in order to seek admission to MBBS course

under the locar quota has to study in an educational

institution in the State of Telangana, for a period of not
less than four consecutive academic years ending with the
academic year in which he appeared, or as the case may
be, first appeared in the relevant qualifying examination or
has resided jn thc local area for a period of not less than

5E

immediately preceding the date of
folrr yearii

colttmencem e nt of the relevant qualifyrng examination
'lherefore, Explanation (b) to Rule VIII (ii) of the 2O2i Rules
and Explanation (b) to Rure B(ii) of the AyuSH Rules, 2024
provide for reservation based on residence for admissron to
post graduate courses.

53. Now we may examine whether the requirement of
admission in qualifring examination under local quota

contained in Explanation (b) to Rute VIII (ii) of the 202 1

Rules and Explanation (b) to Rule g(ii) of the AyUSH Rules,

2024 is in contravention of law.
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54. Now we may advert to the decisions of the Supreme

Court. In D.P.Joshi vs. State of Madhya Bharat2T' a

Constitution Bench of the Supreme Court in a petition

under Articl e 32 of the Constitution of India dealt with a

challenge made by a student to the validity of rule framed

by the State of Madhya Bharat The rmpugned rule

required the student who was not resident of Madhya

Bharat, to pay a sum of Rs 1,5OO/- as capitation fee' tn

addition to tuition fee and other charges The Supreme

Court upheld the validity of the said rule and held that the

object of classification under the impugned rule was to

help to some extent,' the students, who were residents of

Madhya Bharat, in prosecution of their studies' It was

further held that education being the State subject and one

of the directive principles, the State was justified in making

an effective provislon, for education withir-r the iimits of its

economy. The classification was held to be valid and was

held to be based on a ground which had reasonable

relation to the subject matter of the litigation'

27 1955 SCC Online SC 4
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=- A three-Judge bench of Supreme Court in

Dr. Pradeep Jain vs. Union of Indiazs dr:alt with the

question n,her her admission to Medical Colleges both at

unclergraduatt and postgraduate 1evel can be cor-rfined only

to tilose w'ho }rar.,e a domrclle or resident of that State for a

specified nunrber of years irrespective of merit. The

aforesaid issue was answered in paragraph 22, tine relevant

portion of wh.ich is extracted below for the facilitv of

reference.

'22. ... .. , ... We are therefore of the view that so far as
admissions to post-graduate courses, such as MS, MD
and the like are concerned, it would be eminen y
desirable not to provide for any reservation based on
residence requirement within the State or on
insritutlonei preference. But, having regard to broader
con s r(le ra ti()ns of equalit,v of opportunit,.. anct
instltLLtjonirl continLrity in education which has its own
inrpctrtanr.e and value, we rvorrld clirect that though
r csrclcnce r-j(lrrirement $,ithin the State shall not be a
ground for reserration in admissions to post-graduate
('ourses, :r certain percentage of seats may ln lhe
present circumstances) be reserved on the basis of
institutionat preference in the sense that a student who
has passed MBBS course from a medical college or
university, may be given preference for admission to the
post-graduate course in the same medical college or

28 (1984) 3 SCC 654
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universiry but such reservation on the basis ol

institutional preference should not in any event excecd

50 per cent of the total number of open seats available

for admission to the post-graduate course' This outer

limit which we are fixlng will also be subject to revision

on the lower side by the Indian Medical Council in the

sarne manner as directed by us in the case of

admissions to the MBBS course' But, even in regard to

admissions to the post-graduate course, we would direct

that so far as super specialities such as neuro-surgery

and cardiologr are concerned, there should be no

reservation at al1 even on the basis of institutionai

preference and admissions should be granted purely on

merit on all-lndia basis."

56. In Anant Madaan vs' State of Haryana2e' a two-

Judge Bench of the Supreme Court, placing reliance on the

Constitution Bench clecision in D'P'Joshi vs' State of

Madhya Bharat3o, held that residence based reservation

for admission to post graduate course is permissible as

long as there is no total reservation on the basis of

residence or institution'

,e (1995) 2 SCC 135
30 1955 SCC Online SC 4
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57. In Dr. Prachi Almeida vs. Dean, Goa Medical

Collegest, a two-Judge Bench of the Supreme Court dealt

with the case of a petitioner, who was admitted to Goa

Medicai College under 15%o All India euota. The petitioner

therein comple ted her course and internship from Goa.

'I'hereafter, she applied for admission to postgracluate

course. Horr,,ever, she was denied admission or_r the grouncl

that petitroner drd not fulfil the requirement of residence

prescribcd un:lcr Rulcs for admission to postgraduate

Degree ColLrsr',,r for Goa Universit-y at Goa Me,lical College

Ruies, 1998. rn the State of Goa for a period of 10 years. It

was held that students falling under 15Zo Al1 jndia euota,

should be allowed to compete in the State where they

studied, irrespective of rule of residence. Accordingly, the

respondents were directed to consider the case of the

petitioner, in the said case without reference to the rule

relating to requirement of 1O years.

l20O lt 7 SCC b-:t(,
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58. In Magan Mehrotra vs' Union of Indla3z' a three-

Judge Bench of the Supreme Court in a petition under

Article32dealtwiththevalidityoftheconditionstipulated

inthebulletinoftheinformationforpostgraduatecourse,

which stipulated that candidates who have passed MBBS

examination, in any University other than Delhi University

having been allotted the same under 15%r quota by Director

General, Health Services, would aiso be eligible if he /she

is permanent resident of National Capital Territory of Delhi'

The aforesaid condition was held to be contrary to the

direction issued by the Supreme Court in Dr' Pradeep

Jain vs. Union of Indiags and was struck down'

59. In Saurabh Chaudri vs' Unioo of Indiaa+' a

challenge was made to the notification issued by the Delhi

University for institutional preference for admission to post

graduate medicai courses The aforesaid notification was

questioned by the appellants therein claiming themseives

to be residents of Delhi A two-Judge Bench of the

3' {2003) 11 scc 186
rr 11984) 3 SCC 654
3a (2003) 11 scc 146
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Suprernc Court relerred the matter to a three_Judge Bench

o[ the Supreme Court. Thereupon, a three_Judge Bench in
view of the decrsion in Magan Mehrotra vs. Union of
Indiags, directed the matter to be placr:d before the

Constitution Bench. The Constitution Bench formulated

the core issue in paragraph 2 of its decision, which reads

as under:

,,2. The core question involved in these writ
petitions and appeal centres around the constifutiona.l
validilv of reservation whether based on domicile or
institution in the matter of admission into
postgrziduate courses in government-run medical
colleges.'

In paragraph 10, it was held as under:

" I U. The question whrch was initially raised in
the un- letition was as to whethcr reservation macle
br r.r ,r 'J tnil:l llton.ri prclcren( c is ultra \lr.s \rtrcles
1.1 ald . 5 ol thc Constirutlon of India; but dunng
hcaring a largcr issue riz. as to whethcr any
rescn.atronJ be it on residence or institutionaL
preferencc, is constitu tionally permissible, was raised
at the Bar."

3s (2003) 11 SCC 186
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Thereafter, 1n paragraphs 29 to 32, it was held as

"29. The first question that arises for

consideration is, whether the reservation on the

basls of domlcile is impermissible in terms of

clause [1) of Article 15 of the Constitution of India

The term "place of birth" occurs in clause (1) of Article

15 but not "domicile". If a comparison is made between

Article 15(1) and Article 16(2) of the Constitution of

India, it would appear that whereas the former refers

to "place of birth" alone, the latter refers to both

"domicile" and "residence" apart from place of birth'

A distinction, therefore, has been made by the malers

of the Constitution themselves to the effect that the

expression "place of birth" is not synonymous to the

expression "domicile" and they reflect two different

concepts. It may be true, as has been pointed out by

Shri Salve and pursued by Mr Nariman, that both the

expressions appeared to be synonymous to somc of the

members of the Constltucnt Assembly but the samc' in

our opinion, cannot be a guiding factor' ln D'P. Joshi

case IAIR 1955 SC 334 : (1955) 1 SCR 12151

a Constitution Bench held so in no uncertain terms

3(). This Bench is bound by the sard deciston

31. In Stare of u.P. v. Pradip Tandon [(1975) 1 SCC 267)

this Court observed: (SCC p. 277, para 29)

"29. Tire reservation for rural areas cannot be

sustained on the ground that the rural areas
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represent socially arrd educationally
backward classes of citizens. This reservation

appears to be made for the majority
population of the State. Eighty per cent ol the
population of the State cannot br: a

homogeneous class. Pover[z in mral areas
Iar.tot be the basis of classillcatior. to

supDort resen,ation for rural areas. povertv is
lbLrrrd ir.r all parts of India. In the instructions
ibr lcst:n.:ition o[ scats it is providecl tha:t it.t

t hr: irpplicatton form a candidate for rese:ved
s('itt s Il orrr rltrarl arrcats must subntir a

certrilcate of the District Magistrate of the

district to which he belonged that he was
bo:n in rural area and had a permanent

home there, and is residing there or that he
was born in India and his parents arrd
guardians are still living there and earn their
livelihood there. The incident of birth in rural
areas is made the basic qualification. No

reservation can be made on the basis of place

of birth, as this would offend Article 15.,,

32. Answer to the said question must, therefore, be rendered
in the negative."

The Cons titution Bench, thereafter dealt with the

issue whether the reservation by way of institutional

pref'crence is u,tro uires Article 14 of the Constitution of

India In parngr,rphs 38 to T2, the validity of reservation by
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way of institutional preference was upheld' However, the

same was confined to 50% of the seats.

60. In Nikhil Himthani vs. State of Uttarakhand35, a

two-Judge Bench of the Supreme Court dealt with the case

of petitioner, who was a permanent resident of Delhi and

was admitted in the MBBS course in State of Uttarakhand

under 150% reserved seats for A1l India Quota' The

petitioner therein thereafter appeared in the post graduate

examlnation. The information bulletin issued b1' thc

Department of Medical

Uttarakhand Provided that

Education, Government of

the candidate must have

passed the

Colleges 1n

MBBS examination from any of the Medical

Uttarakhand and must had been admitted

through the competitive examination namely' Uttarakhand

State PMT. The Supreme Court relied on the decisions

rendered by its three-Judge Bench in Magan Mehrotra vs'

Unlon of Indiasz and struck down the said requirement on

the ground that the same is violative of Article 14 of the

Constitution of India,

36 (2013) 10 SCC 237
:r 12003) 1l scc 186
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61. In Vishal Goyal vs. State of Karnatakase. a t.uvo_

Judge Bench of the Supreme Court by placing reliance on

the decision in Dr. pradeep Jain vs. Union of Indiass held

that requirement in the information bulletin that only

"A candidate of Karnataka origin,, was eligible to appear in

the postgraduate examination is violative of Article 14 of

the Constitution of India and the same was struck down.

In Dr. Kriti Lakhina vs. State of Karnataka+o, a two_

Judge Bencli of the Supreme Court struck dou,n the

simrlar reqlri:ement and t-reid that the issue is cove red by

the decision ol' the Supreme Court in Vishal Goyal vs.

State of Karnatakaal.

62. In Rajdeep Ghosh vs. State of Assam4z, a two_

Judge Bench of the Supreme Court dealt with the validity

of Rule 3 (1) (c) of Medicat Colleges and Dental Colleges of

Assam (Regulations of Admission into lsr year MBBS/BDS

Courses) Rules, 2O 17 which prescribed eligibility criteria

38 (2}r4l 1 1 SCC 456
3e (1984) 3 SCC 654
40 (2O18) 17 SCC 453
4t (2014) r 1 SCC 456
42 {2018) 17 SCC 524
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for a State quota seats. The rule required a candidate to

study from Class VII to Class XII in State of Assam and has

to pass the qualifying examinatton or its equivalent

examination from any institute in the State of Assam It

was held that it is permissible to 1ay down requirement of

residence / domrcile in respect of basic course of MFIBS In

paragraph 31, it was held as under:

"31. As held in the aforesaid decisions' it ts

permissible to lay down the essential educational

requirements, residential/ domiciie in a particular

State in respect of basic courses of MBBS/

BDS/Ayurvedic. The object sought to be achieved is

that the incumbent must serve the State concerned

and for the emancipation of the educational standards

of the people who are residing in a Particular State'

such reservation has been upheld by this Court for the

inhabitants of the State and prescnption of the

condition of obtaining an education in a State' Tjle

only distinction has bcen made with rcspect to

postgraduate and postdoctoral superspecLality course'"

63. A two-Judge Bench of the Supreme

Behl vs. ShreY Goel+s, referred its

Dr. Pradeep Jain vs. Union of India44 and Magan

43 (2O2O) 13 SCC 675
44 (1984) 3 SCC 654

Court in Tanvi

decisions ln
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Mehrotra vs. Union of Indiaas and whiie dealing with the

Constitution Bench decision in Saurabh Chaudri vs

Union of Indiaa6, in paragraphs 15.2, 16 and 1g held as

under

'' 15 2 -1'hus, the answer b1- the Constitution Bench
to llle ,lrestiorr as [o u,hether dom icik: / res idence.
basi'ri rcst,natior.r is impermissible had been rr. a crisp
ancl ri'rsr ncgativc. In olher words, the ansu,er. w,as irr
the nlirrrnalive on permrssibility. For comprerension
of the basis of such answer by the Constitution
Bench, aopropriate it would be to closely look at the
two decisions referred to in the aforesaid paras 29 and
31 in Saurabh Chaudi [saurabh Chaud.i v. [inion of
India, (2OO3l 11 SCC 146 : 2 SCEC 4521 .

16, From the aforesaid, it is but clear that
in Saurabh Chaudi lsaurabh Chaud.i v. Union of
India, (2003) 11 SCC 146 : 2 SCEC 4521 , the
Constitution Bench found that the other Constitution
Bench in D.P. Joshi[D.p. Joshiv. State of M.R., AIR
1955 SC 334] had rejccted the contention that no
provisron coulcl be macle on the basis oI
dornicile / rrsidetrce in relation to students taken in the
tnerlical r olleqes ln othe r words, in ScLurctbh

Chctudn Suurabh Chaudri v. Ljn.ion of India, {2003) 1 1

SCC 1.+6 : 2 SCEC 4521 , this Court relied upon the
clecisrorr ir D.P. Joshi[D.p. Joshiv. State of M.Er., AIR
1955 SC 3341 rvhiie holding that domicile/ res.iclence-

4s (2003) 11 SCC 186
46 (2003) 11 SCC 146
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based reservation was not impermissible Standing

this exposition by the Constitution Bench of this

Court, it is difhcuit to conclude that

domicile/residence-based reservation/preference is a

concept totally overthrown and jettisoned'

18. It appears that for the Constitution Bench

in Saurabh Chaud.i lSaurabh Cluudiv ' Union of

India, l2OO3\ 11 SCC 146 : 2 SCEC 4521 having largely

approved the observation in Pradeep Jain

case lPrad.eep Jainv tJnion of India' (1984) 3 SCC

654] in relation to the question of institutional

preference, the High Court has assumed that all thc

observations in Prrtdeep Jain lProdeep Jain v union of

India, \1984\ 3 SCC 6541 stood ipso facto approved

Tnre it is lhal \n Prarleep Jctin lPradeep Jain t" Ltnion

of Ind'ia, (1984) 3 SCC 6541 ' a three'Jr-rdge Bench of

this Court stated its total disapproval of

domicile/ residence-based resewation in PG medrcal

courses | \n Pradeep Jain, 1198+) 3 SCC 654 total

disapproval of domicile / residence-based reselvation

in PG medical courses was stated in the following:

(SCC pp. 692-93, para 22)"22' " We are' therefore' of

the view that so far as admissions to postgraduate

courses, such as MS, MD and the like are concerned'

it would be eminently desirable not to provide for any

reservation based on residence requirement within the

State or

regard to
on institutional preference' But' having

broader considerations of equality of

opportunity and institutional continuity in education

which has its own importance and value ' ue tDould

direct that though residence requirement tuithin the
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State shalt

admisslons

not

to

be a ground. for resert,ation in
postgraduate courses, a certajn

percentage of seats may in the present circumstances,
be reserved on the basis of institutional preference in
the sense that a student who has passed MBBS
course liom a medical college or university, may be
given preference for admission to the postgraduate
course in the same medical coilege or university but
such reservation on the basis of institutional
preference should not in any event exceed 50% of the
tota_l number of open seats available for admission to
the postgraduate course. This outer limit whiclt we are
fixrng rvi11 also be subject to revision on the lo\ver side
by thc lndian ltledical Council in the same manner ers

directecl bv us in the case of admissions to thr: MBBS
corr rsc. |.1I eL,en in regarcl to adrnrssions to f lre
Dostgredtrclt€ ..orlrse, l/e tuould dtrect that so fctr as
.sup.,r .slc,clalille.s such ats neuro surgenl and
carcltt-,Lo-Jtr ere concenLed, tlrcre sltouLd be no
resertation at al[ euen on the basis of institutional
preJbrence and admissions should be granted purelg
on meit on all-India basrs.,,(emphasis supplied)] but
such observations in prad.eep Jain lprad.eep
Jainv. Union of Ind.ia, (19S4) 3 SCC 654l , when read
with reference to aforesaid paras 29 to 32 of the
decision in Saurabh Ctaud.i lsaurabh Choud_i
v. Union of India, (2003) 11 SCC 146:2 SCEC 4521,
the inevitable result is that domicile/residence-based
reservatior. has not been taken as an anathema
altogether ,o these admission processes.,,
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64. The Division Bench of the Supreme Court in Tanvi

Behl vs. Shrey GoelaT was of the opinion that the issue

whether domicile/residence based reservation in admission

to post graduate medical courses is constitutio nally

permissible requires consideration by a Larger Bench

Therefore, reference was made to the Larger Bench'

Paragraph 25 is extracted below for the facility of reference:

"25. Accordingly we would propose the following

questions to be examined by a larger Bench of this

Court:

25,1. As to whether providing for domicile/

residence-based reservation in admission to "PG

medical courses" within the State quota is

constitutionally invalid and is impermissible?

25.2. (a\ If answer to the hrst question is in the

negative and if domicile/residence-based reservation

in admission to "PG medical courses" is permissible'

what should be the extent and manner of providing

such domicile / residence-based reservation for

admission to "PG medical courses" within the State

quota seats?

23.2. lbl Again, if domicile / resid ence-based

reservation in admission to "PG meclical courses" is

permissible, considertr-tg that a.11 the admissions are to

be based on the merit and rank obtained in NEtr'f

what should be the modality of provid:ng such

+z l2o2ol 13 SCC 675
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dornici [e / rcsidence based reservation in relation to
thc St...tc/ UT having only one medrcal college?

25.3. if .tnsrver to the first question is 1n the
afllnnati,, e and if domiclle / restdenr:e_ based
rescn,a tion in admission to ,,pG merlical cor-rrses,, is
im pernri:;si ble, as to horv the State quota seals, other
th;rlr tl.l(, per.missible institutional preference seats,

are to be filled up?"

It is not in dispute that the aforesaid reference has

not been answered by the Supreme Court.

65. We may refer to another well_settied legal principle

that this Court is required to decide the matter on the basis

of law as it stands and it is not open, unless specifically

directed by the Supreme Court to await the outcome of the

reference [See: Union Territory of Ladakh vs. Jammu

and Kashmir National ConferenceaE]. Therefore,

notwithstanding the order of reference in Tanvi Behl vs.

Shrey Goel+e. thrs Court is required to decide the I ssut:

with regard ro the validitlz of the Rule VIII of thr 2021 Rules

and Rule 8 of the AYUSH Rules, 2024.

48 2023 SCC Online SC 1 t4O
4e (2O2O) 13 SCC 675
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66. The Constitution Bench of the Supreme Court in

D.P.Joshi vs. State of Madhya Bharatso held that

education being a State subject and one of the Directive

Principles, the State was justified in making an effective

provision for education within the limits of its economy.

Subsequenfly, the three-Judge Bench of Supreme Court in

Dr. Pradeep Jaia vs. Union of Iadiasl held that it would

be eminently desirable not to provide for any reservation

based on residence requirement within the State or on

institutional preference in a matter of admission to Post

Graduate course. Thereafter, a two-Judge Bench of the

Supreme Court in Anant Madaan vs. State of Haryanasz,

while placing reliance on a decision rendered by the

Constitution Bench of the Supreme Court ir-r D.P.Joshi vs.

State of Madhya Bharats3 held that residence based

reservation is permissible so long as there is no totai

reservation on the basis of residence or institution. A two-

Judge Bench of the Supreme Court in Tanvi Behl vs.

so 1955 SCC Online SC 4
s' (1984) 3 SCC 654
sz (1995) 2 SCC 135
s3 1955 SCC Online SC 4
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Shrey Goelsa considered its previous judgments in Magan

Mehrotra vs. Union of Indiass, Dr. Pradeep Jain vs.

Union of Indias6, and a Constitution Bench of the

Supreme Court in Saurabh Chaudri vs. Union of Indiasz

and interpreted the ratio of its previous decisions, which

have already been referred to supra. In Tanvi Behl (supra),

while referring to its previous decisions in D.P.Joshi

(supra) and Saurabh Chaudri (supra), it was held that

domicile / rc sidence based reservatton is not the concept

totallv overthrcwn or jettisoned and that restdence based

reservation can be provided in the matter of admission to

post graduate courses and same is permissible in law. The

fourth issue is accordingly answered.

Issue No.5:

67 . Now, we advert to the frfth issue, whether Explanation

(b) to Rule VIII (ii) of the 2O2t Rules and Explanation (b) to

Rule S(ii) of the AYUSH Rules, 2024 are in violation of para

si (2020) r3 scc ri 5
5s (2003) 1l scc 116

"t, 11e84) 3 SCC 6s4
s, (2003) 1l scc 116
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4 of the Presidential Order, L974 and Section 3(2) of the

1983 Act.

68. Even though it may be permissible in law to provide

for residence based reservation for admission to post

graduate courses, yet the issue whether Explanation (b) to

RuIe VIII (ii) of the 202 1 Rules and Explanation (b) to Rule

B (ii) of the AYUSI{ Rules, 2024 are in violation of para 4 of

the Presidential Order, 1974 framed in exercise of powers

under Article 37 1D of the Constitution of India and Section

3(2) of the 1983 Act

applicabilitY of Article

requlres consideration, in view of

371D of the Constitution of India

and Presidential Order, 1974 to the State of Telangana'

69. Before proceed'ing further' we may take note of well

settled lega1 proposition that power to make subordinate

legislation is derived from the enabling Act and it is

fundamental that the delegate on whom such a power is

conferred has to act within the limits of the authority

conferred by the Act (see Hukum Chand vs' Union of
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Indiass, Indian young Lawyers Association (sabarimala

Temple - 5 J) vs. State of Keralase). The rr-ries cannot be

nrade to surplant provisions of the enabling Act, but to
supplement it (see State of Rajasthan vs. LBS B.Ed.,

Collegeool. In case of conflict between the substantive

provisions of the enabling Act and the ruies, or any other

delegated legislation made under it, the substantive

provision of the Act shall prevail (see ITW Signode India
Limited vs. Collector of Central Excise6l).

70. In exercise of powers conferred under clauses (1)

and (2) of Article 371D of the Constitution of India, the

order, namely Ancihra pradesh

IlclLrcatronal Institutions (Regr-rlation of Aclmissrons) Order,

1974. Paras li and 4 of the presidential Order dellne the

expressions 'iocal area,, and ,,local candidate,. paragraphs

3 and 4 are extracted below for the facility of reference:

"3. Local Area:_ (1) The part of the State compnsing the
districts of Srikakulam, Visakhapatnam, West Godavari,
East Godavari, Krishna, Guntur and pra_kasam shall be

s8 AJR 1972 SC 2427
se (2019) 11 SCC 1
60 (2016) 16 SCC 110
61 (2OO4) 3 SCC 48

President has made an
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regarded as the local area for the purposes of admission

to the Andhra Universrly, the Nagarjuna Universitr- and

to any other educational institut)on (other than Statc-

wide University or a State wide educational illslitl.ltion)

which is subject to the control of the State Government

and is sttuated in thal Part'

12) The part of the State comprising the distncts of

Adilabad, HYderabad,

Mahaboobnagar, Medak,

Karimnagar, Khammam,

Nalgonda, Nizamabad ald

Warangal shall be regarded as the local area for the

purposes of admission to the Osmania University' the

Kakatiya University and to arry other educational

institution (other than a State-wide University or State-

wide educational institution) which is subject to the

control of the State Govemment and is situated in that

part.

(3) The part of the State comprisrng the distncts of

Anantapur, Cuddapah, Kurnool' Chirtoor alld Nellore

shall be regarded as the local area for the purposes of

admission to Sri Venkatesrvara Univcrsity and to an!'

other educationa-l institutlon (other thar) a State-widc

University or State-wide educatronal institution) which

'is subject to the control of the State Govemment and is

situated in that Part

4. Local Candldate:- (1) A candidate for admission to

any course of study sha11 be regarded as a local

candidate in relation to a local area -
(a) if he has studied in an educational institution or

educational institutions in such local area for a penod

of not Iess than four consecutive academic years ending
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with the academic year in which he appeared or, as the
case may be, first appeared in the relevant quali$zing
examinatton; or

(b) where, during the whole or any part of the four
consecu tive academic years ending with the academic
year ln,"r'hrch he appeared or, as the case maJ, be, first
appeared for the relevant qualifytng examination, he has
not stLldied in any educational institution, il he has
resicicd in that local area for a penod of not less rha,,r

four _vears immediately preceding the date of.
corrrnlenc( rnent of the relevant qualif-ving exami latron in
,'vhich l-ir: iilrpeared or, as the case ntav be, first
ap ot arecl.'

71. The scope and ambit of para 4(1) and 4(2) of the

Presidential Order, I974 was considered by a Futl Bench of

the erstwhile Andhra pradesh High Court in its decision in
Bathina Rajya Shilpa vs. NTR University of Health

Sciences62. Paras 43, 45 and 46 of the aforesaid decision are

extracted below for the facility of reference:

.tJ. I n

relation

order to be treated as local candidate in
to a local area under Clause (a) one must

har,,e studied educationa] Institutionln an or
cducatrol]ai institutions in the local area for a period
o[ not less than four consecutive academic -vears
en(llill \\ rti] tl.re academic_- -r.ear in which l-Le or she first
appear t:cl r:r the relevant qualrliing examrnatior_t.

,,.' AIR 2002 AP 1 r 5
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45. However, a candidate who is not regarded as

loca-l a candidate under para 4(1) can be treated as a

local candidate under sub-paragraph (2) if he/she

fuIfils either Clause (a) or Clause or Clause (b)' Again

Clause (b) is applicable only to candidates who have

not studied in educational institutions but have

resided in the State for a period of not less thal seven

consecutive academic years immediately preceding the

date of commencement of the relevant qualifying

examination in which he or he appeared or first

appea.red. Sincc thc petitioner has stltdied in

educational institutions, she doesn't come under thar

clause

46. In order to be treated as local candidate under

Clause (a) of sub-paragraph (2) of Paragraph 4 one

must have studied in an educational institution or

educational institutions in the State for a penod of not

less than seven consecutive

with the academic Year in

academic Years ending

which he or she ftrst

appeared in the relevant qualifying examination and

such candidate will be regarded as a local candidate

in relation to (1) such local area where he has studied

for the maximum period out of the said period of

$even years or (2) where the periods of his or her

study in two or more local areas are equal' such local

area where the candidate has studied last in such

equa-l periods. Admittedly' the appellant has not

futhlled this clause also as she had not studied for

seven consecutive academic years in the State of

Andhra Pradesh ending with the relevant qualifying

examination of Intermediate She had studied on11" for
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fir.,e,vctLrs in the State out o[ the seven consecutive
vears e:-rdtng with the qua-lifying examination and she
studied the qualirying examination in Gujarat State.
In order to be treated as a ioca_l candidate under 4(2),
it is essential that she must have studied seven
consecutive academic years ending with the relevarrt
qua.li{,ing examination in the State.,,

T2 section 3 (2) of the 19g3 Act provides that admission

to the education institution shall be subject to the rules
and the Presidential Order. Sections 3 and 15 of the l9B3
Act read as under:

"3. Regulation of admission into educational
institution:- {1) Subject to such rules as may be macle
in thrs bchalf, admrss.ion into eclucat.ional institutions
shall be ntade either on the basis of the marks obtarned
in thc c1r:.rlifvutg exantination or on the basis of the
ranklltg assrgnccl in the entrance test conductecl br,
such r,utliorit-,. ancl in such manner as tnav be
prescrl berl

Provided that admission into Agriculture, Dental,
Engineering, Medical. pharmacy and Veterinary Colleges
shall be made on the basis of the ranking assigned by
weightage to the marks secured in the relevant group
subjects namely, Biologz, physics, Chemistry or
Mathematics, physics, Chemistry, as the case may be, in
the Intermediate public Examination or equivalent
Examination and weightage to the marks secured in the
common entrajrce test as may be prescribed.
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(21 The admission into educational

institutions under sub-section {1) shall be subject to

such rules as may be made by Government in regard lo

reservation of seats to the members belonging to

Scheduled Castes, Scheduled Tribes and Backr'r'ard

Classes and other categories of students as may be

notified by the Government in this behalf and the

Andhra Pradesh Educational Institutions (Regulation of

Admission) Order, 1974

(3) Notwithstanding anything in sub-sections ( 1)

and (2) it shall be lau{ul for the Government, to admit

students belonging to other States on reciprocal basis

and the nominees of the Government of India, into

Medical and Engineering Colleges in accordance with

such rules as maY be Prescribed:

Provided that admission of students into the

Regional Engineering College, Warangal to the extent of

one-half of the tota-l number of seats sha-Il be

accordance with the guidelines issued by

Government of India, from time to time'

1n

the

15. Power to make rules:- (1) The Govemment

may, by notification, make rules for carryingotlt all or

any of the Purposes of thrs Act

12) Every rule made under this section shall

immediately after it rs made be laid before each House o[

the State l,egislature if it is in session and if rt is not in

session, in the session immediately following' for a tota]

period of fourteen days which may be comprised in one

session, or in two successive sessions and if before the

expiration of the session in which it is so laid or the

session immediately foltowing, both Houses agree in
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making any modification in the rule or in the annulment
of the n,rle, the rule sha]l from the date on which the

modifrcation or annulment is notified, have effect only in
srrch nroclihed form or shall stand annuiled, as the casc
rna,y be. so however, that any such modification or
annulntcnr shall be r,vithout prejudice to the vzrlidity of
lur.t., lltrri.g 1tr e', ior-Lsl_r dotre ur.rder lhat rL1le. ,

73. lt is apposite to read paras 3 and 4 of the presiclential

Order, 1974 and Rule VIll (ii) of the 202 1 Rules and Rule g

(ii) of the AYUSH Ru1es,2O24 in juxtaposition.

3. Local Area:- (1) The part of the RuIe VIII ofthe 2O21 Rules:
State comprising the districts of
Srikakulam, Visakhapatnam, West

Godavari, East Godavari, Krishna,
Guntur and Prakasam shall be
regarded as the local area for the
purposes of admission to the Andhra
Universiry-, rhe Naga.juna Universit-v

.rrrci to an!. olher educatioDal

rnsLitutjon (other than State-widc
Lrnrvcrsitv or a SLate-w.ide educational
rrlslriLllio:1) r,r.hrr.h is sLlbl.ct to thc
contaol ol thc Sta.e GovernrnenL and

is siluiltccl in lra::)art

(ii ) 'Loca1 candicate, means a

candidate who has studicd in the

educational institutions in the State
l]1 'felangana for a pc;.iod oI iot less

than foLlr (04) consecLltive _vears

, ndrng nith lh| aca lernrc .\'car in

whrch hc xppearcd or as the r:rse

lna-\'bc, lltst appcared ln thc rejc\ant
qurlrfvrrg .xanini,t ror: srrb,1c,. t :,

Explanation (a): A candldale rho rs

regardcd as a Local Caldidate lbr the
purpose of admission to

lll ) 'lhc f ;u-,. ol' rhe S t.rtc
(.ilrDllsrrtr tha (11:,Lricls ol r\dilabad,
ih rr,.131,a,i. Krr.ril].[r Ba r Kl]irrnrnarn,

tr1rLI;.rl;oooltagar, VcGai. Nalgonda,

Nrzarnabad and V,rarangal shall be

(i) A candidate to be eligible for
admission into P.G. Medical courses

under these mles should be an
Indian National/Person of InClan

Origin/Overseas Citizen of India Card

Holder and be a Local candidate_

Paras 3 and 4 of the presldential Order,
7974

Rule VIII (ii) of the 2O2t Rules and
Rute 8 (ii) of the AYUSH Rules, 2024
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purposes of admission to the Osmanra

Universiry, the Kal<atiya University

and to any other educational

institution (other than a State-wide

University or State-wide educational

institution) which is subject to the

contrgl of the State Government and

is situated in that Part.

(3) The Part of the State

comprising the districts of Anantapur'

Cuddapah, Kumool, Chittoor and

Nellore shall be regarded as the local

area for the purposes of admisslon to

Sri Venkateswara University and to

any olher educatlonal instlrutron

(orher lhan d Slrle \ lde Unrvelsil\ or

State-wide educational rnstitution)

which is subject ro the 'onlrol 
of the

SLate Covernment and ls sltuated ln

that Part.

4, Local candidate:' (1) A candLdate

for admission to any corrrse o[ srrrdy

shall be regarded as a local candidate

in relation to a local area -
(a) lf he has studied in ai

educationa-l institution or educational

institutions in such local area for a

period of not less than four

consecutive acadernic years ending

with the academic Yeal in which he

appeared or, as the case may be' flrst

appeared in the relevant qualifying

examination; or

(b) where, during the whole or any

part of the four consecutlve academic

years ending \uith the academic year

Undergraduate (MBBS) in

of Telangana, but has studicd rn a

State-wide InsLitutions outside the

Stat of Tetangana, shall also be

regarded as a Locat Candidate'

E:plaaatiol (b): A candidate, who

has secured admission to the

relevant Undergraduate Course

(MBBS) under Non-l,ocal Quota in

the State of Telangana, shall not be

regarded as a Local Candidate'

Rule 8 of the AYT'SB Rule s. 20241

8. CRITERIA FOR ELIGIBILITY AS

LOCAL CANDIDATE:

(i) A candldate to be eligiblc lor

aclmission tnto P.G AYL]SII Llourses

under these rules should be an

In(liali Natlonal/ Person ol Irldrart

Ortgrn/ Oversr:as Llrrzcll ol lnd)x

Card Holcler and be a Ln'al

candida r e.

(rr) Local c.ln(lidate meillls l

candidate who has studied in the

educational institutions in the State

of Telangana for a period of not less

than four (04) consecutive Years

ending with the academic Year in

which he aPPeared or as the case

may be, first appeajed in the releva-nt

qualilying examination, subject to:

Erplanation (a): A candidate who is

regarded as a Local Candidate for the

purPose of admission to

Undergraduate {UG AYUSH) course

in the State of Telangana, but has

studied rn a State wide Institutions

thc State
regarded as the loc6l area for the
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Ln \,"'hicil 1., e appeared or, as the case olrtside the State of Telangana, shall
ma_v be, nrsr al)peared for the relevant
qualifying exarnrnaLion, he has not
studied in any educational institution,
if he has resided in that local area for
a period of not less than four years
immediately preceding the date of
commelcement of the relevant
qualifying examination in which he
appeared or, as the case may be, frrst
appeaied

also be regarded as a Local
Candidate.

Explanation (b): A candidate who
has secured admission to the
Undergraduate (UG AYUSH) course
under Non-Local euota in the State
of Telangana, shall not be regarded
as a Local Candidate

74. Thus, a conjoint reading of paras 3 and 4 of the

Presidentinl L)rder, l9T4 and Ruie VIII of the 2021 Rules

an(l RLiie 8 ol. thc AYUSFI Rules, 2024, it is evident that

under para 4 oI the presidential Order, a candidate who has

stuclied in an cducational institution situated rn a local area

for a period of not less than four consecutive academic

years ending urith the academic year in which he appeared,

or as the case may be, first appeared in the relevant

qualitying examination or has resided in the local area for a
period of not less than four years immediately preceding the

date of commencement of the relevant quali$ring

examination, is entitled to be treated as a local candidate.

However, in view of the mandate contained in Explanation

(b) to Rute VIII (ii) of the 2O2t Ru1es and Explanation (b) to



8'.7

Rule 8 (ii) of the AYUSH Rules, 2024, such candidates have

been rendered ineligtble to be treated as local candidates as

they have not been admitted to the qualifying examination

i.e., MBBS/BHMS/ BAMS under local quota. Therefore, the

inevitable conclusion is Explanation (b) to Rule VIII (ii) of

the 2021 Rules and Explanation (b) to Rule 8 (ii) ol the

AYUSH Rules, 2024 are in contravention of the para 4 of

the Presidential Order, 1.974 and Section 3(2) of the 1983

Act. Accordingly, the fifth issue is answered'

Issue No.6:

75. Now we advert to the sixth issue, namely whether

Rule VIII is in contravention of the Rules I and VI of the

2021 Rules. Rule I, which has not been amended by

G.O.Ms.No.148, Health, Medical and Family Welfare (C1)

Department, dated 28.1O.2024, provides for eligibilit-v

criteria of candidates, whereas Rule VI prescribes the

eligibility criteria for inservice candtdates. Rules I and VI of

the 2021 Rules are quoted below for the facility of

reference
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..I. ELIGIBILITY CRITERIA:

i. Candidates should be citizens of lndia and should

hrrr e compieted MBBS course.

ii. CarLdidates have to qualify National Ehgibility

Curri Entrance Tesr (NtrET) conducted by National

Bo:: rcl ol Exarninatlotl.

iii. The dlrration of Postgraduate Degree Courses is 3

Yeal:s.

iv. 'lhe duration of Postgraduate Diploma Courses rs

tu'o vears.

vI. ELIGIBILITY CRITERIA FOR IN-SERVICE

CANDIDATES:

i. The regular service candidates who have put in 2
years or more of service in trial area / 3 years or
more of service in rural area / 6 years or more of
service in other areas are eliglble for service quota

reservation.

ii, The candidates should have qualrfied in the

NEET-PG examination as per the cut-off marks

orescribed for different categories to be ellgible for

sen ice quota reservations,

iii. Te rr po ran'/ con tract / o utsourcing candid:rtes are

rrot - llgrbli: lbr sen.ice quota resen atiolts.

iv lt L:, furthcr clarilled that in-service candidate

1n(.tlts at r-:.rndidatc rvho has put in :

a. two vears of contrnuous regr.rlar tnbal

s e rv ice:

i. Tribal service means service in tribaL

institutions recognized by the Government

of Telangana and Andhra Pradesh.
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b.

service

i,

three years of continuoLls rcglllar rural

1

Rural service meals in Primary Health

Centres, Subsidiary Health Centres,

Dispensaries, Taluk Hospitals, Mobile

Medical Units, Leprosy Control Units or

the sample survey-cum-Assessment units,

under L€prosy Temporary hospitalization

wards situated in Taluks aIId Leprosy

Training Centre at Pogiri (G.O'Ms'No'31,

HM&FW (B2l DePartment, dated

1r.2.t997l'.

Six years of continuous regular service:

Continuous regular service means regular

sewices in the State of Telangana and

Andhra Pradesh in the following se n'ices'

1. Directorate ol Medical Educatton

2. Directorate of Public Health &

FamilY Wel[are

3. VaidYa Vidhala Parishad

4. lnsurance Medical Services

5. Singareni Collie rie s

6. AnY other service notified bY

Govemment of Telangana'

The candidates should serve in a Government

Inslitutions as per the orders of State

Government a-fter completion of the course for a

period of 10 Years.

The candidate should have minimum left over

service of 8 years for admission into PG degree
v1
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and 7 years for PG Diploma courses to be eligible
for gralt of study leave as service caldidate. The
cut-off date for ca.lculation of left-over service will
be notified by the University.

A11 persons seeking admission as in_service
candidates sha.ll submit applications online with
details of service rendered by them in prescribed
proforma, along with other certificates. The
certificates have to be uploaded online.
Carldidates shall submrt eligibility service
ccraillcate issued only by the concerned Director
ol llc-dical trducation, Director of public llealth &
Far.ril-y Welfare, the Director Insurance Medical
St,r;jr-r:s, the Commissioner Vaiclyzr Vidhana
Par shad trnd other competent authorltlr as
notrllecl b-\, the (iovcrnment, in the prescribccl
1b:nrat appcnded to application at the trme of
online applications. Applications of the
candidates who have not submitted the cr:rtificate
from the respective Heads of the Department at
the time of counselling or selection sha.lt not be
considered.

Grant of Study leave to in-service cardidates
selected for PG degree under serrrice quota course
sha.li be restricted to 3 years.

If in-service candidate is selected under Service
Quota for PG diploma course; the candidate will
be grven sludy leave for a period of 2 years.

Tht: candidates selected to prosecute
postllradLL.ite courses shall be sanctroned study
ieaye tbr not more than one course i.e. either
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postgraduate degree or postgraduate diploma

during his service.

In-service candidate shall join the course on or

before the commencement of the course after

getting relieved from the concerned Head of the

Institution. The Heads of the Medical Institution

shall re eve them if they apply for relief enclosing

a copy ol the selection and allotment order issued

by the Chairman, admission committec "

76. Rule I of tine 2021 Rules prescribes the eligibiitty

criteria for the candidates seeking admission to

and Provides that the

India, and should have

postgraduate medical

candidate should be

completed the MBBS

course

citizen of

course. Rule I of the 2021 Rules

furtherprovidesthatcandidateshavetoqualityNational

EligibilitY-cum-Entrance Test conducted bY the National

Board of Examinations and duration of Postgraduate

duration of
degree course is for three years' whereas

Postgraduate diploma course is two years' Rule VI of the

202 1 Rules prescribes the eligibility criteria for in-serrice

candldates. Rule VIII of the 2O2l Rules deals with

reservation in favour of the local candidates' By Rule VIII
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of the 202l Rules. reservation is provided

cons truction of la',v

rn respect of

iocal candidares, r.vhich has been defined therein

77. It rs u,ell settled in law that while enactrng a statute,

the Legislature often endeavours to ensure that provisions

of a statute do not contradict the provisions of the same

statute or provisions of another statute. A seven_Judge

Bench of the Supreme Court in In Re: tnterplay between

Arbitration Agreements under the Arbitration and

Conciliation Act, 1996 and the Indian Stamp Act,
189963 referred with approval its decision in Sultana
Begum vs. prem Chand Jaino+ and laicl down the

following principles with regard to the harmonious

"(a) lt is r he cllrt-v of thc Courts to avoid a head-on
clash bet,,r.een trl,o sectlons of the Act and to construe
rhe provisrorrs,,vhich appear to be in conllict witl't each
other ir.r sLtcl.r a manner as to harmonise them;

(b) The provisions of one section of a statute cannot be
used to defeat the other provisions unless the Court.
in spite of its efforts, frnds it impossible to effect
reconciliation between them;

63 2023 SCC Online SC 1666
64 (7997) 1 SCC 373
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(c) When thcre are two conflictinF provisions in an Act'

which cannot be reconciled with each other' they

should be so interpreted that, if possible, effect should

be given to both This is the essence of the mle of

halmonious construction;

(d) The Courts have also to keep in mind that an

interpretation which reduces one of the provisions to a

"dead letter" or "unless lumber" is not harmonious

construction; and

(e) To harmonise is not to destroy any statutory

provision or to render it otiose'"

78. In the backdroP of the aforesaid well settled legal

to the interPretation of statutoryprinciples with regard

provisions, if Rules I and VI, and Rule VIII of t!;,e 2021

Rules are examined, it is evident that they are not in

Contraventionwitheachother,instead,operateindifferent

Spheres.RuleVllloft]ne2o2lRulesdoesnotcompletely

bar inservice candidates for seeking admission to post

graduate courses. There is no head-on clash between Rules

I and VI, and Rule VIII of t]ne 2021 Rules' The contention

urged on behalf of the petitioners that Rule VIII is in

conflict with Rules I and VI of the 2O2l Rules' does not



94

deserve acceptance. Accordingly, the sixth issue is
answered

Issue No,7:

79 The iss,-re , w-hether Explanation (a) and (b) to Rule

\'lll (ii) of tht' 2021 Rules and Explanation (a) and (b) to

R,ie 8 (il) of the AYUSH Rules, 2024 are violatrve of ,\rticle

1,+ is conce rned, suffice it to say that requirrtment

contained in Iixplanation (a) is in consonance with para 4

of the Presider-rtial Order, 7974. Therefore, the same cannot

be said to be violative of Article 14.

80. Explanation (b) to Rule VIII (iU of the2027 Rules and

Explanation (b) to Rule 8 (ii) of the AyUSH Rules, 2024

provide that the candidate must have secured admission to

Under Graduate course i.e., MBBS/BAMS/BHMS under

local quota in the State of Telangana in order to be treated

as a local r;a.ndidate. in view of our conclusion that

Explanation (b,) to Rule VIII (i1) of the 2O2, Rules and

Explanation (b) to Rule 8 (ii) of the AyUSH Rules, 2024 are

vrolzrtive of para 4 of the presidential Order, ),924 and
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Section 3(2) of the 1983 Act, it is not necessary for us to

dealwithcontentionwhetherExplanation(b)toRuleVIII

(ii) of the 2021 Rules and Explanation (b) to Rule 8 (ii) of

the AYUSH Rules, 2024 are violative of Article 14 of the

Constitution of India'

Issue No.8:

81. Now, we may deal with the eighth issue' namely

whether the Rules had been changed midway after

commencement of process of admission by amendrng the

2021 Rules vide G.O.Ms.No 148, dated 28 1O 2024' The

National Board of Examinations in Medical Sciences issued

a notification for admission to postgraduate courses NEET

PG 2024 on 16.04'2024' The examination was conducted

on ll .O8.2O24 and the results were declared on

23.08.2024. The Rules of examination have not been

amended. The 2021, Rules which provide for admission to

post graduate courses were amended vide Notification

namely G.O.Ms.No.148, dated 28'102024' Thereafter' a

notification for admission was issued on 30 10 2024 by the

University, inviting online applicattons for admission to
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Post Craduate course. Therefore, the contention that the

Rules of the game had been changed in the midst of

process of admission is misconceived. It is pertinent to

mention herein that similar view was taken by a Division

Bench of this Court vide common order dated Il.Og.2O23

passed in W.P.No.18O4T of 2023 and, batch. It is also

noteworthy that the aforesaid common order has attained

finality as the Special Leave petition preferred against the

aforesaid common order, namely S.L.p. (C) Nos.2i397_

21407 of 20?-3 have been dismissecl by the Supreme Court

on 05,03.20?,1. Accordingly, the eighth issue is ansrvered

in the nesatii'e b1, stating that the Telang,ana Medical

Colleges {Adm ission into post Graduate Medrcal Courses)

Rules, 202 t have not been amended after commence ment

of process of arlmission.

Issue No. 9:

82. The last issue is whether Rule VIII of the 2021 Rules

and Rule 8 of the AYUSH Ruies, 2024 are required to be

struck down in its entiret5r. For the facility of immediate
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reference, Rule VIII of the 2027 Rules and Rule 8 of the

AYUSH Ru1es, 2024 are extracted hereunder

Rule VIII of the 2O21 Rules:

"(r) A candidate to be eligibie for admission into P'G'

Medical courses under these mles should be an Indian

National/Person of lndian Origin/Overseas Crtizen of

India Card Holder and be a Local candidate'

(iil 'Local candidate' means a candidate who has

studied in the educatronal institutions in the State of

Telangana for a period of not less thal four (04)

consecutive years ending with the academic year in

which he appeared or as the case may be' first appeared

in the relevant qualiffing examination subject to:

Explanation (a): A candidate who is regarded as a Local

Candidate for the purpose of admission to

Undergraduate (MBBS) in the State of Telangana' but

has studied in a State-wide Institutions outside the Stat

of Telangana, shall also be regarded as

Candidate

Explanation (b): A candjdate' who has

admission to the rclevant Undergracluatc

(MBBS) under Non-Local Quota in the

Telargana, shall not be regarded as a Local Candidate'"

a Local

se cu rcd

Course

State ol

Rule 8 of the

..8. CRITERIA FOR

CANDIDATE:

Rules 2024:

ELIGIBILITY AS LOCAL
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(r) A candidate to be eligible for admission into
P.G.AYUSH Courses under these rules should be an
Inclian NationaJ/person of Indian Origtn/Overseas
Citizen ol India Card Holder and be a Local candidate.

(ii) 'Local candidate, means a candidate who has
studied in the educational institutions in thr: State oi
Telangana for a

VCATS

period of not less than four
ending rvith the academir: vear

t,hich lLe appcarcd or as the case mav be, ilrst appeareri
ir: tlrt'rcir.rant qrralitving examination, subject to:

Explanation (a): A candidate who is regarded as a Locai
Candtdatr: for the purpose of
Undergraduate (UG AyUSH) course

(04r
coltsecLli !.c

rr.

Telangana, but has sfudied in a State wide Institutions
outside the State of Telangana, sha]l also be regarded as
a Local Candidate.

Explanation

admission to

(bl: A candidate

the Undergraduate

admission to

in the State of

who has secured

(UG AYUSH) course
under Non-Local euota in the State of Telangana, sha11
not be regarded as a Local Candidate.,,

83 A caref.r scrutiny of Rule VIII of t.^e 2021 Ruies and

Rule 8 of the AyUSH Rules, 2024 reveal that a candidate in
order to bc cltgtblc for admission to postgracluate crourse

should be (i) Indian national (ii) person of Inclian Origin/
Overseas Citizen of India cardholder (iii) A iocat candiclate.

Rule VIII (ii) of the 202 1 Rules and Rule 8 (ii) of the AyIJSH
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Rules, 2024 define 'local candidate' to mean a candidate

who has studied in educational institution in the State of

Telangana for a period of four consecutive years ending

with the academic year in which he appeared as the case

may be first appeared in relevant qualifying examination.

Thus, Rule VIII (ii) of ttre 2021 Rules and Rule 8 (ii) of the

AYUSH Rules, 2024 treat all the candidates to be local

candidates who have passed the MBBS/BAMS/BHMS

under graduate course from the State of Telangana

Explanation (a) provides that a candidate who has studied

MBBS/BAMS/BHMS under graduate course in a state-

wide institution outside the State of Telangana sha1l also

be treated as loca1 candidate.

84. Thus, Rule VIII (i) and Explanation (a) to Rule VIII (ii)

of line 2O2l Rules and RuIe 8 (i) and Explanation (a) to

Rule 8 (ii) of the AYUSH Rules, 2024 do not suffer from any

infirmity. However, Explanation (b) to Rule VIII (ii) of the

202 1 Rules and Explanation (b) to Rule S (ii) of the AYUSH

Rules, 2024 mandate that if a candidate has taken

admission to MBBS course under non-local category in the
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State of Telangana, he/she shall not be treated as local

candidate. Thus, Explanation (b) to Rule VIII (ii) of the

202 1 Rules and Rule 8 of the AYUSH Rules, 2024 mandate

that in order to be a local candidate, the candidate must

have been admitted to MBBS/BAMS/BHMS under

graduate course under the local quota. Only Expianation

(b) to Rule VIII (ii) of the 2021 Rules and Explanation (b) to

Rule 8 (ii) of tne AYUSH Rules, 2024 are ln contravention

of the para 4 of the Presidential Order, 7974, and Section 3

(2) of 1983 Act, Therefore, Rule VIII of the 202).L Rules and

Rule 8 of the AYUSH Rules, 2024 in its entirety are not

requrred to be strnck down. Accordingly, the ninth issue is

ansr,vered.

(II COMMON ORDER DATED LL.O9.2O23 IN

W.P.No.18O47 oF 2o23 AND BATCH:

85. In W.P.No.18O47 of 2023 a:,fi batch, a Division

Bench of this Court dealt with the challenge made by the

petitioners therein to the validity of Rules (3)(lD (d), (e l, (h)

and Rule (3)(lll)(a) of the Telangana Medical & Dental
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Colleges Admission (Admission into MBBS & BDS Courses)

Rules, 2017, which were substituted vide G'O Ms'No 72,

dated 03.07.2023. Paragraphs 30 and 31 of the aforesaid

common order are extracted below for the facility of

reference:

"30, Rule (3)(lll) of the 2Ol7 Rr-rles deals with Rules of

reservation for admission. Rule (3)(lll)(1) reads as

under:

Rule (3XIU) : Rules of Reservation for Admission (AREAI

Seats shall be reserved for the following categories in

admissions to professiona-l courses

(1) Region-wise reservation of seats:

(a) admission to 85% of the 'Competent Authority

Seats' in each course shall be reseryed for the local

candidates and the remaining 15% of the 'Competent

Authority seats shall be unreserved seats as specified in the

Andhra Pradesh Educationa-l Institutions (Regulations and

Admissions) Otder, L97 4 subsequently amended'

(b) In respect of State side institutions, admission

into 85% of seats in each course shall be reserved for the

candidates belonging to three local areas in the State

specified in this sub rule namely, Andhra University Area

(Andhra), Osmania University Area (Telangana) and Sr:

Venkateswara University Area (Rayalaseema) in the ratio oi

42:36:22 respectively and the balance oI I 5'l' seats shall be

un reserved seats:

31. The 2017 Rules were amended by G,O.Ms.No.72,

dated O3.07.2023. which reads as under'
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AMENDMENT

.ln'he sarcl rules, in Rule 3,

(li ln slrb nrle ll,
jrl lii)r ('laLrse (dl & (el. rhe follor ing shalj be

srLbsiltuted. narnelv,

"(.) 859i oI seats (competent allthoritv qr.tota) are
r,:, t'r, rl lot locJl C.rndldateS ln non-Sl.rlc \\.ldu

instirutions and 15% seats of competent ituthority
quota are treated as un-reserved sears in colleges

esta.blished prior to 2nd June, 2014,'.

"e) 15% of competent authority quota seats shall be

unreserved in each college and reservation shall be

mainta.ined as far as possible for un-reserved seats

on total seats available in colleges establishecl prior to
2"d ,l:urle, 2014".

(a) ,Uter existing clause (g), the following new clause

shal1 be added namely:-

''ht ln colleges established after 2nd June, 2014, 1OO%

of seats under Competent Authority euota are

rese-ved lor local candidates and aJl applicable

resc-." ations shal.l be implemented".

Rule 3(III)(a)

'(a) :rdmission to 85% ol the "Competent Aurhoritv
Serrr:' Lir cach coursc shall be reserved for the locrii

. iur.rdatcs and the remarning 1 5% of the ,.Competent

,.\utLoritv Setrts" shall be unresen,ed seats as

spcc tiecl tr.r the Telangana Educational lnstitutions
(Regulalions and Admissions) Order, 1!)74 as

amended from time to time, in the colleges

established prior to 2nd June, 20 14".
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86. By the aforesaid amendment' 85% of the competent

authority quota seats were reserved for 1ocal candidates in

non-state wide institutions and 157o seats of competent

authority quota were treated as un-reserved seats in

colleges established prior to 02.06.2014. Similarly, 15% of

competent authority quota seats are treated as unreserved

in each college established prior to 02.06.2014.

87. The Division Bench of this Court in the aforesaid

decision framed the following issues:

(, Whether thi Sta.te Legislature is competent to

amend the 20 17 Rules?

(i, Wtether impugned amendm.ent in the 2017 Rules

is tn uiolation of tle Presiden.tial Ord.er, 1974

and tlerefore, uoid?

(ii, Whether impugned. cmendment n the 2O17 Rules

is repugnant to Article 371D of the Constttution

of India ond Section 95 of the Andhra Pradesh

Reorganisation Ac| 20 1 4?

(iu) Whether the petitioners had a legitimate

expectation under Section 95 of tle An-dhra

Pradesh Reorganization Act, 2014 uhich had

been uiolated by amendment of the 2017 Rules'

on 03.07.2023?
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(u) \Llhether rules of the game haue been changed

miduag bg uag of amending the 2017 Rules, on

03.07.2023? ond

(vi) Whether the reseruation to the ertent of 100% in

fauour of local candidates of the State of
Telangana can be prouided in respect of 85% of
the competent authoitg quota seats in
educational institutions set up afte r 02 06.2014
i r:., lbrrncttion of Statc, by tuay of amendment in

tl,e 2017 Rules, and tf ges, tuhether the same ts

Dc rntis sible?

88. Thc Division Bench of this Court, vide common order

dated 11.09.2023, inter alia, held that BS% of the

competent authority quota seats alone have been reserved

for 1ocal candidates for the State of Telangana in respect of

lnstltutions set up after formation of the State i.e.,

02.06.2014 and upheld the validity of the amendment to

the Telangana Medical & Dental Colleges Admission

(Admission into MBBS & BDS Courses) Rules, 2017. In

the aforesaid context, it was held by the Division Bench of

this Court that the impugned amendment in the said

aforesaid Rules is not in violation of the presidential Order,

197 4 . It rvas further held that the amendment to the
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aforesaid Rules is not repugnant to Article 371D of the

Constitution of India and Section 95 of the Reorganisation

Act.

89. From perusal of the aforesaid order, it is evident that

the Division Bench of this Court did not deal with the issue

whether in view of the mandate contained in Section 95 of

the Reorganisation Act, Article 371D of thc Constitutjon of

India and the Presidential Order, )97 4, made thcreunder

ceases to apply to the State of Telangana. Thc contention of

the learned Advocate General that the issues urged by

Mr. G.Vidya Sagat, learned Senior Counsel for the

petitioner in W.P.No.31E54 of ZO24 have been dealt with by

the Division Bench of this Court in W.p.No. 1gO4Z of 2023

and batch, does not deserve acc.,eptance.

(Jl coNCLUSION:

90. In view of the preceding analysis, Explanation (b) to

Ruie VIII (ii) of Telangana Medical Colleges (Admission into

Post Graduate Medical Courses) Rules, 202 I as amencied

by G.O.Ms.No.148, dated 28.10.2024, and Explanation (b)

I
I

,-
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to Rule B (ii) of the Telangana Admission into Post

Graduate (,\YUSH) Courses Rules, 2024 issuecl vide

G.O.Ms.\o 1.1!1. dated 28.10,2024, are struck dor"'n. Such

petitioners .'vho have completed MBBS/BAMS/BHMS

course from. the State of Telangana or have completed

MBBS/BAMS/BHMS from 'local area' as defined in the

Presidentia-l Order, 1974 are held entitled to participate in

the counselling for admission to post graduate courses in

the State of Telangana in respect of seats for local

candidates for the Academic Year 2024-25.

91. ln the result, writ petitions are accordingly disposed

of. Horvevcr. therc shall be no order as to costs

Misccllaneous applications pendlng, if any shall

stand closci
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